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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 20 OF 2024
M/s Saldanha Developers Pvt.Ltd. @~ Appellant
Vs.

Ministry of Environment, Forest & Climate Change and Others ...Respondents

Reply Affidavit on behalf of Union of India, Ministry of Environment, Forest &

Climate Change, Government of India (Respondent No.1.) and Deputy Director

(CRZ), Ministry of Environment, Forest and Climate Change (Respondent No.2)

|, Dr. Murali Krishna, S/o Late Srinivasulu aged about 42 years, am presently
working as Scientist “E” in the Ministry of Environment, Forest & Climate Change
(hereinafter referred to as MoEF&CC), Regional Office, Bengaluru and state that |
am the respondent in the above Appeal. | have gone through the averments made in
the Appeal, and am conversant with the facts of the case as deposed below:

1. That, | am duly competent to swear the present affidavit on behalf of the
Secretary, MOEF&CC on the basis of the official records maintained therein.

2. It is humbly submitted that | have perused the contents of the present appeal.
At the outset, | deny all averments, submissions, statements and allegations
made therein except as may be specifically admitted herein after.

3. Itis humbly submitted that in exercise of the powers conferred by sub-section
(1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, Ministry of Environment and Forest

the Coastal Regulation Zone Notification, 1991 on 20th February,
/";&‘ﬁ‘?\ }essmn of the CRZ Notification, 1991, the Coastal Reguylation
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Zone (CRZ) Notification, 2011 was notified on 6th January, 2011, for
regulation of developmental activities along the coastal stretches and to
ensure the livelihood security to the fisher communities and other local
communities living in the coastal areas to conserve and protect coastal
stretches.

A copy of CRZ Notification, 1991 and CRZ Notification, 2011 is annexed
herewith and marked as Annexure-R1/1 and Annexure— R1/2 respectively.

4. That, it is further submitted that in supersession of the CRZ Notification, 2011,
the Coastal Regulation Zone Notification, 2019 was notified on 18th January
2019.

A copy of CRZ Notification, 2019 is annexed herewith and marked as
Annexure-R1/3.

5. It is humbly submitted that as per paragraph 6(i) of the CRZ Notification,
2019, “All coastal States and Union territory administrations shall revise or
update their respective Coastal Zone Management Plan (CZMP) framed
under CRZ Notification, 2011 number S.0.19(E), dated 6th January, 2011, as
per provisions of this notification and submit to the Ministry of Environment,
Forest and Climate Change for approval at the earliest and all the project
activities attracting the provisions of this notification shall be required to be
appraised as per the updated CZMP under this notification and until and
unless the CZMPs is so revised or updated, provisions of this notification shall
not apply and the CZMP as per provisions of CRZ Notification, 2011 shall
continue fo be followed for appraisal and CRZ clearance to such projects.”

6. It is humbly submitted that as on date, CZMP as per CRZ Notification, 2019
have been approved for the States of Odisha, Karnataka and Maharashtra.
The ICRZP (Island Coastal Regulation Zone Plan) as per ICRZ (Island
Coastal Regulation Zone) Notification, 2019 has been approved for Great
Nicobar Island and Little Andaman Island. That, for the rest of the Coastal
States, CZMP as per CRZ Notification, 2011 and ICRZP as per IPZ
Notiﬁpation, 2011 are presently applicable.

/mmm submitted that the CZMP as per CRZ Notification, 2011 for the
s as been approved vide letter-dated 06/09/2022.

el\.\\%wu\\\i\;%}__,

Dr. Murali Krishna Chimata
“Scientist "E* / Additional Director (S)
Ministry of Environment, Forest & Climate Chang:
Integrated Regional Office
Kendriya Sadan, Keramangala
Bengaluru - 560034
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A true copy of the letter dated 06/09/2022 is being marked and annexed as
Annexure- R1/4.

8. It is humbly submitted that as per the CRZ Notifications,
2011/2019, the State Coastal Zone Management Authorities (SCZMAs)
are primarily responsible for enforcement and implementation of the
provisions of the CRZ Notification and compliance of the conditions
stipulated thereunder, the powers either original or delegated, under
the Environment (Protection) Act, 1986. The composition, tenure and
mandate of State/UT CZMAs, have been notified from time to time by
the Ministry. The main function of these Authorities include amongst
others, enquiring into the cases of alleged violation of the provisions of
the CRZ Notifications and take appropriate decision including power to
enforce provisions under Section 5, 10 and 19 of the Environment
(Protection) Act, 1986. It is humbly submitted that the CRZ Regulations
are to be implemented and monitored (including violations thereof) by
the concerned State Coastal Zone Management Authority in accordance
with the approved CZMPs of the respective states.

A true copy of the Notifications dated 30/09/2022 empowering the
SCZMAs for taking action under Section 5, 10 and 19 of EPA, 1986 is
annexed herewith and marked as Annexure-R1/5.

9. It is humbly submitted that project of the appellant i.e. “Proposed

construction of a hotel project in Survey No. 71/1 of Velsao village,
Salcete Taluka” was accorded Environmental Clearance vide letter
dated 08/05/2006 as per provisions of CRZ Notification, 1991. As per the
provisions of CRZ Notification, 1991 and its subsequent amendments vide S.O.
1100 (E) dated 19/10/2002, the clearance shall be valid for five years.
A true copy of Environmental Clearance dated 08/05/2006 is annexed herewith
and marked as Annexure-R1/6 and relevant amendment dated 19/10/2002
validity clause in the CRZ Notification, 1991 is annexed herewith and marked as
Annexure- R1/7.

10.1t is humbly submitted that vide order dated 13/10/2006, Hon'ble
High Court of Bombay at Goa in WP No. 422 of 1998 and W.P. No. 99 of

'é@AdM{ﬁ?ﬂQnS/’ﬂlat “till and until the survey and En%ury is
‘ EA\O«
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completed no new license for any type of construction in CRZ-Il | zone
shall be issued or granted and no new structure of whatsoever nature
shall be allowed to be constructed in the CRZ-Ill Zone.” Also, the State
Government was directed “to identify the open plots in CRZ-Ill zone
which are available for construction of hotels and to frame appropriate
policy/regulation for utilization thereof.”

A true copy of the order dated 13/10/2006 is annexed herewith and marked
as Annexure-R1/8.

That, the “Policy for utilization of available open plots in CRZ-III zone for the
purpose of establishing Hotels/Beach Resorts” was finalized by Government
of Goa and was issued on 10/06/2011.
A true copy of the “Policy for utilization of available open plots in CRZ- Ill zone
for the purpose of establishing Hotels/Beach Resorts” dated.
10/06/2011 is annexed herewith and marked as Annexure-R1/9.

12.That, as per records available with the answering respondent, the

appellant had submitted his application to the Town Planning Authority,
Goa vide |letter dated 04/10/2011, 25/02/2012, 10/07/2012 and
06/11/2012.

A true copy of the letters dated 04/10/2011, 25/02/2012, 10/07/2012
and 06/11/2012 is annexed herewith and marked as Annexure-R1/10.

13.That, as per records available with the answering respondent, the

Town Planning Department, Goa vide letters dated 05/12/2012 and
14/09/2015 had sought clarification from GCZMA regarding whether the
NOC issued by GCZMA vide No. GCZMA/S/90/1614 dated 19/06/2006 can
be considered for issue of NOC for development from planning
point of view.

A true copy of the letters dated 05/12/2012 and 14/09/2015 is annexed
herewith and marked as Annexure-R1/11.

14.That, as per records available with the answering respondent, several

correspondence were made between the Town Planning Department, Goa

Kendriyq Sadan, Korcmongufc
Bengalyry - 560034
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A true copy of these correspondences is annexed herewith and marked as
Annexure-R1/12.

15.That, on 08/05/2017, the appellant received technical clearance
from Town Planning Department, Goa for carrying out work of the
proposed construction of Hotel Project as per the approved plans.
Thereafter, the Village Panchayat of VELSAO- PALE-ISSORCIM, Goa

issued construction license on 31/03/2018.
A true copy of the Technical Clearance Order dated 09/05/2017 is
annexed herewith and marked as Annexure-R1/13.

A true copy of Construction License dated 31/03/2018 is annexed
herewith and marked as Annexure-R1/14.

16.1t is humbly submitted that Goa CZMA vide letter dated
01/06/2018 has issued Show Cause Notice and stop work order under
Section 5 of Environment (Protection) Act, 1986 read with Rule 4 of
Environment (Protection) Rules, 1986, pursuant to the complaint
received and, subsequently site inspection carried out by the Experts of
GCZMA.
A true copy of the aforesaid Show Cause Notice and Stop Work Order
dated 01/06/2018 is annexed herewith and marked as Annexure-R1/15.

17.1t is humbly submitted that vide letter dated 09/07/2018, GCZMA had
requested this Ministry to ascertain the validity of the Environmental
Clearance issued in 20086.
A true copy of GCZMA letter dated 09/07/2018 is annexed herewith and
marked as Annexure-R1/16.

18.I1t is humbly submitted that the Hon'ble High Court of Bombay at
Goa in W.P. No. 1028 of 2019 vide order dated 20/01/2020 directed this
Ministry to dispose of the reference in terms of the aforesaid
communication dated 09/07/2018 from GCZMA, on its own merits and

in accordance with law, as expeditiously as possible within six weeks

from today.
A true copy of the order dated 20/01/2020 is annexed herewith and
mark/e%;/g@ﬂpg@g&g-ijl?. Q\\\\Q ‘“"X‘\(“"Eg“_&_,

\./ t 4P o~
A‘»"/: w, Cpandigs % il Dr. Murdli Krishna Chimata *
o Yl \ Scientist "E" / Additiongl Director ()
Ministry of Environment, Forest & Climate Change—
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034




324

19.That, in compliance to the Hon'ble High Court order dated
20/01/2020, Ministry had vide letter dated 18/02/2020, informed that
said CRZ clearance dated 08/05/2006 has expired and the project
proponent has reportedly started construction in 2017 without a
subsisting clearance which constitutes violation of the CRZ regulations.
Also, the project proponent has not availed the provision of post facto
clearance issued vide this Ministry’s  Notification S.0.1002(E), dated
06.03.2018 for regularization of permissible projects in CRZ areas with
certain conditions.
A true copy of the letter dated 18/02/2020 is annexed herewith and marked as
Annexure-R1/18.

20.That, vide letter dated 15/05/2020, GCZMA again had requested
the Ministry to reconsider the opinion rendered by the Ministry’s vide
letter dated 18/02/2020 on the project. Accordingly, it was decided in
the Ministry that as legal position in the matter has been conveyed,
there may be no valid reason for reopening the case.
A true copy of letter dated 15/05/2020 is annexed herewith and marked
as Annexure-R1/19.

21.1t is humbly submitted that the appellant then approached the Hon'ble High
Court of Bombay at Goa in W.P No. 712 of 2021. The Hon'ble High Court vide
order dated 05/04/2021 had directed to dispose of the representation of the
appellant forwarded by the GCZMA vide letter dated 15/05/2020 on its own
merits and in accordance with law within four months. It was also mentioned
to provide personal hearing to the appellant.
A true copy of the order dated 05/04/2021 is annexed herewith and marked as
Annexure-R1/20.

22.That, Personal hearing and meeting on the matter was held on
14/07/2021 and 02/08/2021 through Video Conferencing (VC). The
Member Secretary Goa CZMA requested that the authority supports the
representation of the M/s Saldanha Developers Pvt. Ltd., and

ed the Ministry for taking a holistic approach on account of

ircumstances which the project proponent was \éied with.

A W oud keakna
Dr. Murali Krishna &hémmora—

Scientist "E" / Additional Director (5)’
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A true copy of the Minutes of meeting dated 02/08/2021 is annexed
herewith and marked as Annexure-R1/21.
23.1t is humbly ~submitted that in compliance of order dated
05/04/2021 in W.P No. 712 of 2021 by the Hon’ble High Court of Bombay at Goa
the matter was examined by Expert Appraisal
Committee (EAC) in its 298" meeting held on 26/05/2022. The
deliberations by the EAC are as follows:
“The Committee made detailed deliberation on the proposal. The
Committee observed that the situation arises due to delay in taking
decision by the  State Government  Authorities  and  not
communicating the correct rule position by the  regulatory
authorities to the project proponent. The Committee noted that the
Goa CZMA has recommended to the Ministry to consider the project
as a special case and grant extension of the validity of the
clearance. The Hon'ble High Court has also directed to consider the
matter in its own merits and in accordance with law. The EAC also
noted that the present Hotel Policy of Goa is not causing any
impediments to the hotel project approved earlier by the State
Government and MoEF.
The Committee also deliberated on the present environmental setting of the
area.The Committee observed that no major changes
happened to the CRZ area of the project site and no need further
additional EIA report etc. The Committee appraised the status of the
project and desired that the PP shall submit details regarding
construction of project after issue of stop memo. The PP submitted
an undertaking stafing that no construction has been done after the
receipt of the stop work order dated 01/6/2018. The Committee
suggested to the PP that modular waste water treatment plan shall
be followed and no waste water shall be discharged. The treated
waste water may be used for gardening and flushing.
The Committee after detailed deliberations, taking into account the
order of ,Ho'@"'blé]ﬂtgh Court, recommendations of the Goa CZMA
/Dﬁ /Fk'«' N Q&\-\\suu\\‘\\(@ (Y
N/ ) handrasheteN\ S A
\galug? \ 7 Dr. Murali Krishner Chimata

Scientist "E" / Additional Director (S)
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and CRZ clearance granted by the Ministry vide letter dated 8th
May, 2006, recommended for granting three years period for
completion of the project as per the scope of the work envisaged in
the CRZ clearance, as one time relief based on the submission of
factual position at site, with all other terms and conditions remain
unchanged.”...
A true copy of the Minutes of Meeting dated 26/05/2022 of the Expert
Appraisal Committee is annexed herewith and marked as Annexure-
R1/22.

24.1t is  humbly submitted that Recommendations of the  Expert
Appraisal Committee were examined by the Ministry and, it was
decided to seek legal opinion of the Ministry of Law and Justice (MoLJ)
on Re-validation of the existing clearance dated 08/05/2006 as a special
case with respect to extant provisions of CRZ Notification. The MoLJ
opined as follows: “... in absence of any provision empowering the Ministry to
grant  extension/  relaxation or re-validate the Environmental
Clearance dated 08/05/2006 which, as per the Ministry, has already
been expired, we are of the opinion that re-validated the Environmental
Clearance dated 08/05/2006 appears to be not viable.” The same was
communicated to the GCZMA vide letter dated 02/01/2024. In view of
the above, the proposal of the appellant for the extension of the CRZ
clearance dated 08/05/2006 cannot be considered as per the extant
provision of the CRZ Notification, 2011. GCZMA was also requested to
inform the decision of the Ministry to all concerned

A true copy of the letter dated 02/01/2024 is annexed herewith and
marked as Annexure-R1/23.

25. That in view of the submissions made herein above, it is most

,,......,tespectfully prayed that this Hon'ble Tribunal may be pleased to pass
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26.1t is respectfully submitted that the answering respondent without
prejudice reserves his right to file an additional affidavit at a later

stage, if so necessary.

VERIFICATION

A\ X\Q\&Q\\\({\A’a
DEPONENT .

Dr. Murali Krishna Chimata
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034

|, the above named Deponent, do hereby verify that the contents of the above
affidavit are true and correct to my knowledge as per the records of the

answering respondents. No part of it is false and nothing material has been

concealed there from.

Verified at Bengaluru on this 215t day of May 2024.
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(12) freT sarc o e gea WA Yo & v s wiwor

feampera, fwarw wiim afgeed,  walasest st
qAwT T OAE A T AT AT glarel,  fiwT shem
% fag wix 97, 39, 99 @7 @l 9w o g g
AEAT ®T o ST A ghrar st v wfaen & wgw
wity Frmmml & fan wfed g Wi

(13) e fesur, =TSt wTgfrs Friwmed v S et

% ofady wom, faad sale gee aw@, s
g6y ST W WAL & fag gam qfodsw fr 2,
W AEEET F W Wy A R e |
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3. wpfe ferwrd ar Brfea o ower oAt fRETRAT,
gt faqmm ot g g2 ¥ owlilrg ¥, fasweae frfrrfeA
oy A -

(1) wdvm faferm otm & s feay o & fao Al

iy & s, woadlw AT OWN OWYET e
gfpam, miferr &€ o

(2) frmfafer tFmE-dt & fav qafawn ol a= dag

qitd a6 #Y wmiave wigfa mteer @iy, am-

(1) wfeem e @9t Ay famto e,
{n7% A qew gfran wead & (gmgomd
qEAEaT,  wer wifr);  framm sheew ofv-
A & g @wem oswwon, faen e
TUF AAT &7 G fRA W ) (W
VoA, ®TOET WA, werer afegy,  STEmlaT,
Y (GARHE HAAT ¥ qfymer § A Strody
iy frde JTe &Y grewy, @ iy e,
7. o oA T Rl wEf aEr e )

(2) swrg o mEq qar AT g, e fao
MV AL W WIATTLE, W A& wew fat;
Ffzar, amF, sl mE, @ omfs;  weher
WA AT wEir wEd, aft fferfr et w1
Srewv, dwrAAters Braraerty o7 gfvgieem o
L ICE IR e T Ul SR (A T el
% waAfy T & wwr ko

(3) o faqa #o (S 99 9% afTagT & A
gem gfrwm, aree A & oy & gfrem
aar @i wmfiree  wAjgi awer & famow

¥ fmu wger;  Aar

(4) 5 =i oob { wigE €T AT At et ey afa-
fafipt

(3) (1) #érm wom Ay g lRd WAW ¥ AWEHAT T

afggear & fufe & o of & fow o a4
¥ alm de geew dvem v a6 S sl
% wpE-1 o 2 § gfefog fronfde & o
a d Wi S @t T onowfanior @ wiEE
w0 owar FRR oAETT & qataenr s g9
Hewg ¥ WA Ay ael  (danaai wfgw
waar gk faAT)

(2) ol wife dmandi & wrwr & o I &2

v &wr a(z2) # wofea wimlatadt g ffa
. omwe. Fv, & oA gl faw wd el afr-
fafuwt wfigen % oEa-1 9 2 3 KT W An-
feiwt & wmTeT @@E,  d o wTHY R
gaar ety e arfeaft g [ W
S ST

(3) 9% &1 3(3) (1) 7 wyfafis a8 de T
qEAed Adrs s T EEEET g0 aw anfr maid w,
o s F B owar faoa el ofie wfe-
faferrt arr R wfagEET & QuEdt &1 g
B fegr S ) ew ATl dr des it
e s wq frfeei & oo owy gheibas
w6 #re aft Rl wETT FT IewE ERT &l
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It fag wafaem  (gear) wfafam, 1986
% ITEl F qGA FATE F WA |

(4) wrer #=7 offc wyaww & f9q wfmr ufaor
WT 77 HeAwg A4 ey gy mfeT 7 wWiw
Ter We fa ' o7 0% wey wfieer, 9
™ wieT & A wgwfe o owo & & wed)
ATl & Wi T wiwgen gy ) adry
57y At g waa & fan geranl g

[#,  F1501f/1sasri¥.y -3 (AegA-2)]
v. remafo, afaw

wiqa--1
T 7 T o fawm o
Aol frgwe wm w Aihvor

6(1) faemr wfafafudi & fafmama & foo gt & w99
saTv ¥ & 500 #eT & Wav F qIadl @Ef &y
w7 sfoat § aiite e aar § wei—

Hui-1 (Y T o)

(1) i o, & o, sagrodt, srfaa AW, -
s ATEd e, wow Awertt, s (serfafant) wweEt
WX we AEEl A & 4R gm oA w3 &Y A
qfm  wigfiw g7 dfet fema e sl
fafwar & "9 G@, 9@ & WM 49 W F
AT AR & e § afy F o 3w oW ae
aifefeafir w0 ¥ AgAReT ®iT Agye W Far
aeTy At T iy wgw w9 Adfur ot
w3 Ay T wfegiea B T F W
& |

(il) fo vl Yar WX 9e9 vavag Y & v qem
ga af-2 (7w 9-2)
wfr fert w3k AwdE Aw e & A foefh
fw W wieE % v ‘Pefa da w1 s Ay
famit & weaw s st oAw o fafalre o
wedy et ¥ 9w Qg ¥ 8, wgt @A Ay ey fawio
g ot ¥ e i b et agwnt aar e
amgfT Wie g weee fw S s weeE g
ard A wmIrE T

Hufr-3 (@ Wiz H2-3)

3 §F ot svEw Wi g § et it 1 e 2 & sRea
adt e B oead vl et F wdw dy (foef ok wfes-
firet) wre wrlm el & e ar wd At gx sl
wer Wy G % G wmad, sigt et o wEEogem &
Sui-4 (&Y AT He-4)

A are e, AR AT-2 W) a3 § fafdfre ool
F1 SrewT woTAE  We FrRmT, mEg qar w9 i adg
W |

wfafafud ¥ frmm & fag wwEes

6(2) @i Wit o frww aft # frere ar famfor afe

fafirit %t farafufr ameedt & @ YoUfAE-
wifer &7 e we dafem mbeeter T e

fagr @mm

a1y -1

T v W % 500 HeT ¥ Wr wey fa il qu famin
o w7 b 2(XTH) & men geag aftfafadl & @
T fa sydr W W 397 waw T % @ e f -
fafy & fafo o waufs 4@t & ooy

a1 |w1T Ax-2

(1) 7 @1 aqw ags (a1 &« 5 ofipg gdg v Wy
AAT(AMEET T F EATHA qIHI) ¥ aHx A oK
W A adwe s fratal ¥ g & i wam
FE AT wenie A anElt | wr mrae W st
aniifarad sifyga fatot & qft g v frat
#v wrpwfy €5 7 v o e [k gET  fag fig-
am wagest wfgy waeftr 29T WK s enfar fa-
frowi &7 g far Wi

(2) fawam urh wer E O 7 WX ATRET &1 WA SO
#R famamA wdvr & afada fem far o wee
& o faufo & el € ool )

(8) wat wr sfawer wix faafnr woig awgewen o
WEfT gl & wefE gET ARy |

N e 373
(1) 5% may ¥ ¥ 200 WX an & 5w @ ‘fmg
WY AGL qAT WAT § W T et & weae feet oY
g & fw # Rl W & ool 1 sfer uw
wy utf aqa farg ufor M wdae gwr F oy
A g2 adwT wifugr WA f AT w7 g
gt | fi Wt g ¥ fomiafar @ feg oo
gAY
witr, T4, A@TH, IAE, A F AIE,  ACEE,
FIFHT W G4 W ¥ GEEH AT
(2) wpn-2 ¥ sfeafu faefdet § faifa oft & ada
Tegifameast & fan gl s & g smem
grenjay ARl 9 g & ffbr & fag g
L OTET F 200 W 500 FoH fiw o wqre w11
g wivfwifor daf § wiror g == Somw
A & @ @t & fawe o el g o

(3) 999 ¥aR W ¥ 200 M AR 500 M § A
wrare weredl & frwivjgafair & gqefr § oawd
my wdma W wel W) e de e wfh
W W s € ofy § owmr BY 0 ww S &
frmior/omimatn St wla v9 w0 & o e
ag & Al & 59 61 wAe Tl st den
ggm ¥ wftew =g O, al woT w1 userher da
iz % WeRre & 33 whmwa ¥ wfiew w8 @ -
wim ® gw FATE 9 WET ¥ wimk  SH g0 o
famafor &t #frw & wfad afi @ (yawr o o®
. #iaer) o

av e 494
a3 fwe foarg
(1) 3= sa @1 F 200 WD ¥ dwe way fmio 8
orafa wdr € sy

,330
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(2) 999 wa @@ ¥ 200 7ur 500 Wew ¥ dw fax
T (0 ow) faeraw wiT wew ow) ywius I
¥ T O wmfze, 3@ wmerEw aw wft & @ @
50 vk & wfis T8¢ g@1 afye xap Grefo &
T ATk 9 HiEx ¥ wiad «€ grl wrfgo

(3) wasti @1 fwiw v feamm ol amaeem  aur
W e & oafvger @ oA = =g

(4) @1 W adg = ®y g SgEl A gy fmorarn
o &l & g ¥ oA s ey o

(5) war wg@t § W I WE-NE JENE a9 o9 &
W fiesle =@ o waft wfY & o wfge
TqT

(6) awrfr 3o fiveqgl ¥ w@iw WX a7 dew@n #r gaf-
fE & adlg wEi w8 a A1 wear 2 wadt
3 afmt # wffewr o o awar § sl oww wEe
% wifrg Wt ¥ wfer Sfnd & A g fafoe
e & 1

et W7 B dreE

WTARATH WP BT H Tmd ¥7 WER §W & fog
T WA WATRET

(2) 959 3O Y@ & 500 Ww ¥ Ww F q4T 2w
(frreny & qen Sow qw) ¥ wfes g & @t §N
aifge 1 &7 weeifaa dw qf F g6y w1 50 s
¥ wiirk 78 g wrfge war feim &t gw g=g o
Hex ¥ wfuw T gFf =i o

(3) wadit #r feama Wik fm eweTw & wowm @
AT ATREAT & UTET G AR

(4) wef W o o= oY gur g mar ' w faei
wml & wwdm ¥ g awn g )

(5) *m WTY ¥ q@l IAF W - ) aE §
Wigt Presie wE0 Y sty gl & anh wrfge

(6) murly, g foqwi ¥ T W AW dewm W
gatgafa & @ v e o @, W, S g
2 saar 3 AfvEi § liza o on @ ) v ww
% it wwit & ogafer Gfmi & fag 9w
fafaw &7 BT 1

y7ag-11

qERifamet F geard ¥ 4 o draw dw-3 F fafavzf
@aT ¥ agfaTr WR A9 #AE & @iaak & e a2
gt & frrm & far fron-fom

7(1) wqEmyAEl & weard ge & o oy wTe Ke-3 %

fafere et & wglavwr e &g @ pafwl & oagrer
drrgifgrest ar Pl frefefad wet & onfta BT -

(1) ufralaT geatfre gox oA YET A 200 Hrev aw |
(Wit & M) war fed sAt WY gsT AT drar
% dta & aa ¥ wr famw o (weqw fiw T
FEAY AT HARr T GFTT F W7 WEIRLR A1)
T F

(2) ©aTE FT GTRETT 0.4 FFEAT H HW TG EWAT A0fA
wreaTf da oME ¥ AE F 339 waly gw o
wTE 0.33 & wiies 7€ g Arfan 1 Ae gw H 9u-
TR gfarEl & w A% ¥ gqm faafor fer
w1 SR

(3) fwior wraata & qAPT qUT T ATETFAT ¥ wrer

g =fem

(4) s T £ F7TE 9 way ¥ wiing FFFOHT Tifam wix
v AT Wt (qfa @7 W saw ) ¥ wfiw
FAT T gAT Ay

(5) qfw 57 o7 SWT YEr ¥ 200 W F wET ¥ A
fay woar, 200-500 WEX #W ¥ Wax g wEe
0T/ T w7 O 7 qgatt & fawtar o awar
Ll

(6) =¥ AT WT % 500 WTT ¥ I g7, ATATT
qar dwaz ¥ gfqaen TR F wAraw W fpwrer, W
WO &Y wae ad At "ad s e gt agt
gt Y arie

(7) ofvisrr s@ & wifies afgod, sm mfoes, sogdat
w1 drfret W M wav wrfr waw sifweod e
Farrafter wgewr frgam and mfga & agr aqfyor
(gar) wffrrs, 1986 gray faffer arast & wwy
By wrf o

(8) afgmmy T o mafiret & v & faqo orymaw
yag @ gy gfifers fem e fe e @ feg
o afgmmt "WiT 31T wafrf=t & g9 ar qot fraTd
9T q =gl @)

(9) vy el feml wr W A, €98 Qe @ e
& W w8 w20 Ml G P qday wod 9Ty
W A waT fhd W g # 500 Mz A gw A
AR UI I -

(10) afz afew ¥ FAqC sl % fag a7 gfe =y
STHIT I AT AT EY AY e AT AT (awedor) whiyfe,
1980 & warty g A W Arggdar & 1 afereEr
Foddy A Wr Wew e Wi qed WAL BT -
e T WET w1fgg o Wi

(11) Teafgq wifew @@ * ugzd fAawt #oegaf g
oy Wy

7(2) mfdaffta fitie et # (4 67 O, T

AT FE[OY GOER grr wfagfer wer dm (waEr demg]
et & frim ®0 moahr w@ 47 W o
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MTNISTRY OF ENVIRON\’IFI\T & FORESTS

(Department of Environment, Torcsts & Wildlife)

NOTTFICATION UNDER  SECTION 3(1) AND
SECTION 3(2)Xv) OF THE ENVIRONMENT
(PROTECTIONY ACT, 1586 AND RULE 5(3)d)
OF ENVIRONMENT (PROTECTION) RULES,
1986, DECLARING CIOASTAL -STRETCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THE CRZ.

New Delhi, the 19th Febraary, 1991

S.0. 114(E).—Whercas a Notification under Sec-
tion 3(1) and Section 3(2%v) of the Environment
(Protection) Act, 1986, inviting objections  against
the declaration of Coastal Stretches as Coastal Regu-
lation Zone (CRZ) and impoing restrictions on
industries, opcrations and processes in the CRZ was
published vide S.0. No. 944 (E) dated 15th Dccem-
ber, 1990.

And whercas all objections received  have been
duly considered by the Ceafral Government ;

Now, therefore, in cxerci e of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5 of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of seas, bays,
estuarics, creeks, rivers and backwaters which are
influenced by tidal action (in the landward side) upto
500 metres from the High Tidec Line (HTL) and the
land between the Low Tide Line (LTL) and the HTL
as Coastal Regualation Zone; and imposes with effect
from the date of this Notification, the following res~
trictions on the setting yp and expansion of industries,
operations or processes etc. in the said Coastal Regu-
lation Zonc (CRZ}. For purposes of this Notification,
the High /Tide Linc (HTT) will be defined as the line
unto which the highest high tide reaches at spring
tides. Pl

Note.—The distance from the High Tide Linc
(HTT.) to which the proposced regulatfons will apply
in the case of rivers, creeks and backwatere may be
modified on a case by case basis for reaons to be
recorded while preparing the Coastal Zone Manage-
ment Plans (referred to helow) ; however, thig distance
shall not be less than 100 metre i or the width of the
creck. river or backwater whichever is less.

2. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulativa Zone, namcly :

(i) setting up of new indu trics and expansion
of existing industrics, except those directly
related to water front or dircctly needing
foreshore facilities ;

(i) manufacturc or handling or storage or dis-
posal of hazardous smbstances as specified
in the Notifications of the Gavernment of
India in the Ministry of  Environment &
Torest: No. S.0. S94(B) dated 28th Tuly,
1989, S.0. 966(F) dated 27th November,

17

WA F YT
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1989 and GSR 1037(E) dated 5th Decun-
ber, 1989 ;

Setting vp and expuansion of fish processing
units  including  wareheuring  (excluding
hatchery and naturol fish drying in permit-
ted areas) ;

sctting up and expansion of  unitsjm:cha:
nisms for disposal of waste1 and effluents,
cxcept facilitics required for discharging
trcated effluenty into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, 1974 ; and except
for storm watcr drainsy

(v) di charge of untreated wasies and cfluents

(vi)

(vii)

(viiD)

(ix)

(x)

(xi)

(xi)

(xiii)

trom industrics, cities or towns and other
human settldments. Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonable time period not exceed-
ing threg years Irom the date of this noti-
fication ;

dumping of city or town waste for the pur-
poses of landfilling or otherwise ; the cxist-
ing practice, if any, shall be phated out
within a reasonable time not exceeding
three years from the date of this Notifica-
tion ;

dumping of ash or any wastes from thermal
power stations ;

land reclamation, bunding or disturbing the
natural course of cca water with similar
obstructions, excent those required for con-
trol of coastal crosion and maiatcnance or
cleasing of waterways, channels and ports
and fo~ prevention of sandbars and also
except for tidal rcgulators, storm  water
drains and structures for prevention of sali-
nity ingress and for sweet water recharge ;

mining of “ands, rocks and other substrata
materials, cxcept those rare  wmirerals not
available outside the CRZ arcas .

harvesting or drawal of pround water and
construction of mechanisms therefor within]
200 m of HTL.; in the 200 m to 500 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;

construction activities in ecologically sensi-
tive arcaq as specified in Annexure-I of this
Notification

any construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrving treated eflucnts and
waste water discharges into the sca, facilities
for carrying sea water for cooling purposes,
oil, gas and similar pipelines and facilities
ceential for activities permitted under this
Notification ; and

dressing or altering of sand  dunes,  hills,
natural features including landscape changes
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for beautificution, recrcational and other
such purpose:, except as permissible under
this Notification.

3. Regulation of Permissible Activitics :

All other activities, except thos: prehibited in pura
2 above, will be regulated »5 under :

(1) Clearunce shall be given for any activity
within the Coastal Regulation Zone only
if it requircs water front and foreshore
facilities,

(2) The following activities will require environ-
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are essential (e.g. slipways, jetties
etc.); except for classified operational
component of defence projects for which
a separate proccdure shall be followed.
(Residential  buildings, oflice buildings,
hospital complexes, workshops shall not
come within the definition of opcrational
reqnircments cxcept in very special cases
and hence shall not normally be permitted
in the CRZ);

(ii) Operational constructions for ports and
harbours and light houses requiring water
frontage; jettics wharves, quays, slip-
ways etc. (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activities except in
very special cases and nence shall not
normally be permitted in the CRZ);

(iii) Thermal power plants (only foreshore faci-
lities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated wastc water|
cooling water); and

(iv) All other activities with investment ex-
ceeding rupees five crores.

(3) (i) The coastal States and Union Territory
Administrations shall prepare, within a
period of one year from the date of this
Notification, Coastal Zone Management
Plans identifying and classifying the CRZ
areas within their respective territories in
accordance with the guidelines given in
Annexures-I and IT of the Notification and
obtain approval (with or without modifi-
cations) of the Central Government in the
Ministry of Environment & Forests;

(ii) Within the frameweork of such approved
plans, all development and activities
within the CRZ other than those covered
in para 2 and para 3(2) above shall be re-
eulated by the State Government, Union
Territory Administration or the Tocal
authority as the case mav be in accor-
dance with the gnidelines given in Annex-
ures-I and T1 of the Notification; and

(i) In the interim period till the Coastal Zone
Management Plans mentioned in para
3(3Xi) above arc preparcd and approved,
all developments and activities within the
CRZ shall not violate the provisions ot
this Notification, State Goveraments and
Union Territory Administrations shall en-
sure adherence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment (Protec-
tion) Act, 1986.

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the Statc or Union Territory levels,
as may be designated for this purpose, shall be res-
ponsible for monitoring and enforcement of the provi-
sions of thig notification within their respective juris-
dictions. '

IN. K-15019|1|84TA-IT (Vol. II)]
R. RAJAMANI, Sccy.

ANNEXURE-I

COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Classification of Coastal Regulation Zone :

6(1) For regulating development activitics, the
coastal stretches within 500 metres of High Tide
Line of the landward side are classifled into four
categories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portant, such as natlonal parksimarine
parks, sanctuaries, reserve foreste, wildlife
habitats, mangroves, corals|coral reefs, areas
close to breeding and spawning grounds of
fish and other marine life, areas of out-
standing natural beauty|historical heritage
areas, areas rich' in genetic diversity, aceas
likely to be inundated du= to rise in sea
level consequent fipon global warming and
such other areas as may be declared by the
‘Central Government or the conccrned au-
thorities at the State[Union Territory level
from time to time.

(ii) Area between the Low Tide Line
High Tide Line.

Category-1T (CRZ-IT) :

The atear that have already been developed upto
or close to the shore-line. For this purpose, “deve-
Ioped area™ is referred to as that area within the
municipal limits or in other legally designated urban
areas which is already substantially built up and
which has becn provided with drainagz and apjproach
roads and other infrastructural facilitics, such as
water supply and sewerage mains.

and the

Category-TIT (CRZ-TII) :

Arcas that are relatively undisturbed and  those
which do uot belong to either Category-1 or 1. These
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will include coastal zone in the raial arcas (Jevelop-
ed and undeveloped) and also arzas within Munici-
pal limits or in other legally .esignuied urban arcas
wliich we not substantially built up.

Category-IV (CRZ-IV)

Coastal stretches in the Andaman & Nicoba;, Tak-
shadweep amd small islands except those designated
as CRZ-1, CRZ-I or CRZ-IIL

Nimms for Regulation of Activitics.

6(2) The development or constiuction — activities
in different categories of CRZ arcas shall be regulat-
ed by the concerned authorities at the StatejUnion
Territory level, in accordance with the following
norms : '

CRZ-1

No new construction shall be permitted within 500
metres ¢f the High Tide Line. No construction acti-
vity, except as listed under 2(xii), will bz permitted
batween the Low Tide Line and tae Hign Tide Lme,

CRZ-11

(i) Buildings shall be permitted neither on the
seaward side of the cxisting road (or rouds
proposed in the approved Coastal  Zone
Management Plan of the arca) nor on sca-
ward side of existing authurised structures.
Buildings permitted on the landward side
of the existing and proposed roads‘.]existing
authorised structures snall be subject to
the cxisting local Town and Country Plan-

ning Regulations including the existing
norms of FSI|FAR.
(ii) Reconstruction of the authorised buildings

to be permitted subject with the existing
TSIIFAR norms and without change in the
eXisting use,

(iii) The design and construction of  buildings
shall be consistent with the surrounding
landscape and local archiiectural style,

CRZ-IIT

(i) The area upto 200 metres from the High
Tide Line is to be earmarked as ‘No Deve-
lopment Zone’. No construction chall be
permitted within this zonc except for re-
pairs of existing authorised structures mnot
excecding existing FSI, existing plinth arca
and existing density. However, the follow-
ing uses may be permissible in this zone—
agriculture, horticulturs, gardens, pastures,
parks, playfields, forestry and salt manufac-
ture from sca water.

(ii) Development of vacant ploty hetween 200
and 500 metres of High Tide Line in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
hotels/beach resorts for temporary occupa-
tion of tourists|visitors subject to the ¢
ditions as stipulated n the guidclines at
Annexure-II.

(i) Coustruction|rcconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
ambit of traditional rights and customary
uses such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
dwelling units shall not be more than twice
the number of existing units ; total covered
orca on all dloors shall not cxceed 33 per
cent of the plot size ; the overall height of
construction shall not exce:d 9 mctres and
construction shall not be more than 2 floors
(ground floor plus one floor)

(iv) Re construction]alterations' of an existing au-
thorised building permitted subject to (i)
to (iii) above.

CRZ-1IV
Andaman & Nicobar Tslands :

(i) No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(i) The buildings between 200 and 500 metres
from the High Tidc Line shall not have
more than 2 floors (ground floor 2nd  1st
fleor), the total coverad srca on all floors
shall nat be more than 50 per cent of the
plot size and the total heieut of construc-
tion shall not exceed 9 mectres ;

(ii)) The decign and construction of buildings shall
be consistent with the surroundiag land-
scepe and local architectural style,

(iv)} Cerale and sand from th: beaches and coas-
tal waters shall not be ws2d for conslruc-
t.n and other purposes :

(v) Dredeing and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) Howeover, in some of the islands, coastal
stretchies mav slso be  classified into cate-
gorics CRZ-1 or TT or TV, with the prior
appreval of Ministry of Environment and
Forests and in snch designated stretches, the
annronrinte reeulationg given for respective
Categories shall apply.

Takshatween gnd emall Islands :

(1) For permittne ermstruction of huildings. the
distance from the High Tide Line shall be
decided  devending on  the size of the
islands, This shall be laid Jown for each
and, in consultation with the exverts and
with anproval of the Ministry of FEnviron-
ment & Forests, keeping in view the Tand
nre reauirements for specific purnoses vis-a-
vis loenl conditions including hvdrological
aspects =rosion and ecological scnsitivity:

(i The buildings within 500 metres from the
HTL shall not have more than 2 floors
{ground floor and 1st flnor), the total cover-
ed arca on all floors shall not be more than
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50 puer cent of the plot size and the total
height of  construction shall not exceed 3
metres;

(ii)) The design and construction of buildings shall
be consistent with the surrounding -lands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal waters shall not be uscd for construc-
tion and other purposes;

(v) Dredging and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in  some of the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or ITI, with the prior appro-
val of Ministry of Environment & Forcsts
and in such designuteq stretches, the appro-
priate rcgulations given for respective Cate-
gories shall apply.

Lakshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island, in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in view the land usc requirc-
ments for specific puorposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity;

(ii) The buildings within 500 metres from the
HTL shall not have more than 2 floors
(ground floor and 1st floor), the total cover-
cd arca on all floors shall not be more than
50 per cent of the plot size and the total
height of construction shall not cxceed 9
metres;

(1ii) The design and construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and cand from the heaches and cois-
tal waters, shall not be useg for construc-
tion and other purposes.

(v) Dredging and under water blasting in and
around lagoons and coral formations shall
not be permitted; and

(vi) However, in some of the Tslands, coastal
stretches may also be classilied into categories
CRZ-] or Il or Il with prior approval of
the Ministry of Environment & [Forests. In
such designateg  stretches the appropriate
regulations given for respective catcgories
shall apply.

ANNEXURE-1I

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS/HOTELS IN THE DESIGNATED
AREAS OF CRZ-III FOR TEMPORARY OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Constraction of beach resortslhotels with prior
approval of MEF in the designated areas of CRZ-TIT
for temporary accupation of tourists| visitors shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
ctructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line ang within
the area between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares and the total covered area on
all floors shall not excced 33 per cent of the
plot size i.e. the FST shall not exceed 0.33.
The open area shall he suitably landscaped
with appropriate vegetal cover;

(iii) The construction shall be consistent with
the surrounding landscapc and local archi-
tectural style;

(iv) The overall height of construction upto the
highest ridge of the roof, shall not cxceed 9
metres and the construction shall not he more
than 2 floors (ground floor plus one upper
floor) ;

(v) Groung water shall not be tapped within
700 m of the HTL; within the 20{) metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Groind
Water Board;

(vi) Fxtraction of sand, levelling or digeing of
of sandy stretches excent for stroctural foun-
dation of building, swimming pool shall not



[wrer IT-~a® 3(ii)]

21

1in 7 WS : dEmarTo ;36

be permitted within 500 metres of the High
Tide Line;

(vii) The quality of treated effluents, solid wastes,

(viii)

emissions and noise levels etc. from the
project area must conform to the standards
laid down by the competent authorities in-
cluding the Central|State Pollution Control
Board and under the Environment (Protec-
tion) Act, 1986;

Necessary arrangements for the treatment
of the effluents and solid wastes must be
made. It must be ensured that the untreated
effluents and solid wastes are not discharged
into the water or on the beach; and no
effluent|solid waste shall be discharged on
the beach;

(ix) To allow public access to the beach, atleast

a gap of 20 metres width shall be provided

45) GIf91—2

between any two hotels|beach resorts; and

in no case shall gaps be less than 500 metres
apart; and

(x) If the project involves diversion of forest
land for non-forest purposes, clearance as
required under the Forest (Conservation),
Act, 1980 shall be obtained, The require-
ments of other Central and State laws as
applicable to the project shall be met with.

(xi) Approval of the State|Union Territory Tou-
rism Department shall be obtained.

7(2) In ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning
grounds of fish, wildlife habitats and such other areas
as may be notified by the Central|State Government|
Union Territories) construction of beach resorts|hotels
shall not be permitted.

Printed by tho Manager, Govt. of Indian Press, Ring Road, New Delhi-110064
and Published by the Controller of Publicmions, Delhi-110054, 1990
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MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6th January, 2011

S.0.19(E).— WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
Section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No0.2291 (E),
dated 15™ September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15"
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19™ February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,- ‘

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(i) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

2. For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,-

(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal ‘of hazardous substance as specified in the
notification of Ministry of Environment and Forests, No. S§.0.594 (E), dated the 2gth July
1989, S.0.N0.966(E), dated the 27 November, 1989 and GSR 1037 (E), dated the 5t
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shall implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Qil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4, Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(a) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the 14th September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EIA notification, 2006 or grant of approval by the relevant
planning authority.

(e) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(ii) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(i) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2  Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(i) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(¢) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (¢) above;

41 GIN1—6
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, Ill and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

(ii) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the
period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 15 June and 315" December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the
Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(ii) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,00C scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-l of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986,

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs to
MOoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement of the CRZ, notification, 2C11-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1,-

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of 50meters
along the mangroves shall be provided; '

(b) Corals and coral reefs and associated biodiversity;

(c) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Proteciion)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats;

(i) Sea grass beds;

(j) Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites. B. The area
between Low Tide Line and High Tide Line;

(ii) CRZ-11,-

The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of tiie expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas

which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iii) CRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or Il which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built

up.
(iv.) CRZ-1V,-

A. the water area trom the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai,
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

8 Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafier in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or.norms
as on 19.2.1991 wherein CRZ notification, was notified.

I. CRZ-I,-
(i) no new construction shall be permitted in CRZ-I except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL. _ \

(f) development of green field airport already approved at only 'Navi Mumbai;

(i) Areas between LTL and HTL which are not ecologically sensitive, neécessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

() storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

II. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(ii) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning

regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3; ‘

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

[11. CRZ-111,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)”,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification

"including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
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provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(f) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

(j) construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee; :

() facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-lII ; '

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
schools and dispensaries for local inhabitants of the area for those panchayats, the major
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part .of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakehoiders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-1I accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and

necessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(ii) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter
within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-1I areas-

(@) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19" February, 1991, unless specified
otherwise in this notification.
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(b) SLUM REHABITATION SCHEMES,-

1. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%; ’

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(iii) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (j)(2) above along with the State Government to ensure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(i) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(i) the Floor Space Index or Floor Area Raiio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be
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ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(ii) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display cn a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible

" slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(¢) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ- II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.

(g) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
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or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

2. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area; _

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as

follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(ii) reconstruction, repair works of the structures of local communities including fishermen

community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of
September to May; o

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be maj _ed;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting
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sites;
(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shail pc deta.iled in
the guideline which will be developed and notified by MoEF in consultations with Fhe
stakeholders like the State Government, local coastal communities and fisherfolk and the like

inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till. such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

[F. No. 11-83/2005-1A-H1]
J. M. MAUSKAR. Addl. Secy.
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ANNEXURE 1

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I. A. Demarcation of High Tide Line

1.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of

the CRZ.
The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5.

11.
12.

Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification. '
The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL.

. HTL (as defined in thé CRZ notification) and LTL shall also be demarcated in the CZM maps

along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

Classification of different coastal zones shall be done as per the CRZ notlﬁcatlon

Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.
14.

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.
These maps are available with revenue Authorities and are prepared as per standard norms.
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15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

6. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-
I1. Classification of CRZ areas

1. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ L IL I, IVand V. '

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

~ 11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality. ’

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, 11, 111, IV.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

II. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have béen approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

V. Public Views on the CZMP,

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOoEF shall be obtained.

¢) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who
shall verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.

Annexure-11

List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;
(vi'ii).Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;

356
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(xii) Furnace oil;
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

* ok k

Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-I1I and
CRZ-11 for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-11
and 11 for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not
adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;
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(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

(G) the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;

(n) the.quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(0) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

*okk ok
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.O. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

(iii)  The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

2.0 Classification of CRZ. — For the purpose of conserving and protecting the coastal areas
and marine waters, the CRZ area shall be classified as follows, namely: -

2.1 CRZ-I areas are environmentally most critical and are further classified as under:
211 CRz-l A:

(@) CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

ii) Corals and coral reefs;
iii) Sand dunes;
iv) Biologically active mudflats;

—~ o~ o~ o~

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

vi) Salt marshes;

i
vii) Turtle nesting grounds;

viii) Horse shoe crabs’ habitats;
iX) Sea grass beds;

x) Nesting grounds of birds;

(
(
(
(
(
(

xi) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-l to this notification and integrated with the CZMP.

2.1.2 CRZ-IB:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-I B.
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22  CRZ-:

CRZ-IlI shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

23  CRz-:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-Ill, and CRZ-Ill shall be further classified into following categories: -

2.3.1 CRZ-ll A:

Such densely populated CRZ-11I areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ2)’, provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ- B:

All other CRZ-III areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-Ill B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)’.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ lll, shall also be earmarked as the NDZ in CRZ 1.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
241 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3  CRZfalling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I, II, Ill and 1V, shall be governed by the provisions of paragraph 5:-

(i) Setting up of new industries and expansion of existing industries, operations or processes.

(ii) Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

(iii) Setting up of new fish processing units.

(iv) Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

(V) Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

(vi) Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

vii)  Port and harbour projects in high eroding stretches of the coast.
vii)  Mining of sand, rocks and other sub-strata materials.
iX) Dressing or altering of active sand dunes.

X) In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

(xi) Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:

5.1.1. CRZ-lA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

(i) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

(ii) In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

(iii) Construction of roads and roads on stilts, by way of reclamation in CRZ-1 areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-lI B - The inter tidal areas:
Activities shall be regulated or permissible in the CRZ-I B areas as under:-
(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(xi)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-1l to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

(xiii)  Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(xiv)  Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

(xv)  Pipelines, conveying systems including transmission lines.

(xvi)  Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

(xvii) Salt harvesting and associated facilities.

(xviii) Desalination plants and associated facilities.

5.2 CRz-:

(i) Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-1l, in so far as applicable.

(i) Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

(iii) Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

(iv) Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-lil:

(i)
(ii)

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-1lI, in so far as applicable.
Regulation of activities in NDZ:
Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ IIl, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-IIl areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g9) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-llI

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

(i)  Regulation of activities for CRZ-lll areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-Ill to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

(iv) Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

(V) Development of airports in wastelands and non-arable lands in CRZ-1ll areas with adequate
environmental safeguards.

5.4 CRz-lV:
Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)  Traditional fishing and allied activities undertaken by local communities.
(i)  Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;
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(xiii)

(xiv)

(xv)

measures for control of erosion;

—_
o O
S~— =

maintenance and clearing of waterways, channels and ports;

@

measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i) All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(i) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(i) All development activities or projects in CRZ-1 and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(i)

(iv)

(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-1ll areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.O. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14™ September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
lIl, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g9) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-I, Il, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(ii)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1I or CRZ-Ill areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(Vi)

(i)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCASs):

(i)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.



> 372

[ 9T II-E0€ 3(i)] YRA k1 SO ¢ STEINOT 43

(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (lIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-I area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.



373 °8

44 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3  The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(i) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iii) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
(i)  The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
(i)  Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
(i)  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(i)

(iv)

(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

Biologically active mudflats:

(a) Biologically active mudflats shall be identified by NCSCM in association with State

Governments or Union territory administrations.

(o)  The States or Union territories shall prepare management plans for such demarcated

biologically active mudflats.
Areas or structures of archaeological importance and heritage value sites:

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the facade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

*kkk

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-I A

(i)  Crude oil;
(i)  Liquefied Petroleum Gas;
(i)~ Motor spirit;
(iv)  Kerosene;
(v)  Aviation fuel;
(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(x)  Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix)  Ethane;
(xx)  Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZ-II

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-lll

Construction of beach resorts and hotels in designated areas of CRZ- Il for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(vi)

(Vi)

(viii)

(i)

(xiii)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1. Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

2. Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

3. Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-1ll dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

4, Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (vilage) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iii) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(iv)

(Vi)
(Vi)

(viii)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-1V shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, 11, I, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i) Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point

i) Length of pipeline

(v) Depth of excavation

)
(iii)
(iv) Length traversing CRZ area
)
) Width of excavation

(vi
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i)  Name of chemical
(i) End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(i) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i)  Type of mineral to be extracted

(i) End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details

(v) Extent of mining lease area
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. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(iii) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface
e Depth of seabed/riverbed at outfall point
J. Lighthouse
(i) Total ground area of foundation/platform
(i)  Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation

v

(vi) Transmission lines (overhead or underground)
L. Others

(i) Please specify with salient features

(i) Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple
CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest
project boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project
location including other notified ESAs prepared

(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iii) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(iii) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i)  Upload Recommendation made in ElIAs (Upload document)
(iii) State period of Study

B. Marine Studies
(i) Summary details of EIA (Marine) Studies
(i)  Upload Recommendation made in EIAs (Upload document)
(iii) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(iii) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i)  Quantity of solid waste generated
(iii) Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in Kkilo litres per day (KLD)
(i)  Quantity of water required
(i)  Source of water
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(i)

(iv)
(v)
(vi)

If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

If other Source (Upload a copy of permission from competent authority)
Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/
Source

Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment
Waste Capacity Method Disposal | Discharged | Water used in

Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)

per Day)

17.
(i)

(if)

(i)
(iv)

18.
(i)

(if)

(i)

(iv)

19.
(i)

(if)

20.
(i)

(if)

21.
If YES,

(i)

(if)

22,

DETAILS OF RAINWATER HARVESTING

No. of Storage tanks
Total capacity of tanks
No. of Recharge Pits
Capacity of pits

ENERGY REQUIREMENT AND SOURCES

Total Power Requirements (kwh)

Source

Upload Copy of Agreement (upload pdf only)
Stand by Arrangement (Details)

ENERGY EFFICIENCY/SAVING MEASURES

Source/Mode
Details of savings

RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY

Upload Copy of CZMA recommendations (Upload pdf only)
Compliance status of the Conditions Imposed

WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

the category thereof
Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED

INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

23.

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project

and/or land in which the project is proposed to be set up? (Yes/No)

If Yes, Pending or Disposed (Select relevant)

(i)
(ii)

Name of the Court (Supreme Court, High Court, National Green Tribunal)
Case No.
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(iiy Case Details

(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)

24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed
by ALOK KUMAR

Date: 2019.01.21
KU MA 14:33:36 +05'30'
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Government of India
Ministry of Environment, Forest and Climate Change
IA-lll Section (CRZ2)
Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi-110003

Dated: 6" September, 2022
To
The Secretary (Environment)
Department of Environment and Climate Change
Government of Goa, Secretariat
Porvorim, Goa- 403521

Sub: Coastal Zone Management Plan (CZMP) of Goa as per the CRZ Notification,
2011 - reg.

Sir,

This has reference to the letter No. GCZMA/GEN-MISC/13-14/Part-VII/675,
dated 23" August, 2022 furnishing therein the Coastal Zone Management Plans
(CZMPs) of Goa, drawn as per the provisions of the Coastal Regulation Zone (CRZ)
Notification, 2011.

2. In this regard, it is to state that, based on recommendations of the 45" meeting
of the National Coastal Zone Management Authority held on 01/09/2022, the Ministry
of Environment, Forest and Climate Change hereby conveys approval of the CZMPs
for the State of Goa prepared on 1:25000 scale as submitted by Government of Goa.
Further, it is to inform that all proposals for CRZ clearance shall be considered in
accordance with the CRZ maps prepared as per CZMP approved under the CRZ
Notification, 2011. ‘

3. This issues with the approval of the Hon'ble Minister, EFCC.
Yours faithfully,

Scientist 'E’
Copy to:

1. The Member Secretary, Goa Coastal Zone Management Authority, 4" Floor,
Dempo Towers, Patto, Panaji Goa- 403 001

2. The Deputy Director General of Forests (C), Integrated Regional Office, Bengaluru,
Ministry of Environment, Forest and Climate Change, Kendriya Sadan, 4™ Floor,
E&F Wings, 17" Main Road, Koramangala Il Block, Bangalore — 560034,
Karnataka.

3. The Director, National Centre for Sustainable Coastal Management, Anna
University, Chennai, Tamil Nadu-600025.

4. Office copy / Guard file.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4648(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following further amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.83(E), dated
the 16 February, 1987, namely:-

In the said notification, in the Table, after S.No. 64 and entries relating thereto, the following serial number
and entries shall be inserted, namely:-

S.No Officer/Agency Appointed under
1 2 3
“65 Chairman, Member Secretary of all the State Coastal Zone The Environment (Protection) Act, 1986
Management Authorities and Union Territory Coastal (29 of 1986)”.

Zone Management Authorities

[F. No. IA3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:- The principal notification was published in the Gazette of India vide number S.0.83(E) dated 16" February,
1987 and last amended on vide number G.S.R.585(E) dated 1%t September, 2006.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. manoskumaR g
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4649(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.638 (E),
dated the 28" February, 2014, namely:-

In the said notification, after S.No0.2 and the entries relating thereto, the following S.No.and entries shall be
inserted, namely:-

S.No. Authority/Officer Jurisdiction
@) ) ®)
“3. The State Coastal Zone Management Authorities and Within  their  respective  territorial
Union Territory Coastal Zone Management Authorities jurisdiction”.

[F. No. I1A3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:-The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,Sub-section
(ii), vide number S.0.638 (E), dated 28™ February, 2014.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR Sgrlysioned by o umar
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I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.50.-21.Te1.-37.-03102022-239323
CG-DL-E-03102022-239323

ETITIOT
EXTRAORDINARY
AN | |—ETe 3—S7-7< (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

|, 4442] 7 Taoft, FTHATR, STaET 3, 2022/3Ra 11, 1944
No. 4442] NEW DELHI, MONDAY, OCTOBER 3, 2022/ASVINA 11, 1944

TN, I AL AAGTY Gadd FATAT
CIPECET
e faeeft, 30 fRrawaw, 2022

FT.3T. 4650(37).—Fval T LRI, TITAL (FLEA) ATI=aH, 1986 (1986 =T 29) T 4T 23 FRT
TE IRRAT T TART FId gU, S SATITAH ol T 3 il ITLTT (1) 3T ST (3) F el e FIT
Tea BT o oo T S Tee TTTEERToT ST T8 ToAer Tael ITiaeheor &l 3<% Aty f arr 5%
e ST fRraert o sroelt orfRE o, stoely Hafera e srfdertiar & e, Faferfea aaf s oo
& T TEd gU, TATIIST FLAT &, AT -

(i) TH Ao T & A TG TIEFRT AT el T GERe g7 et Bfafee amer § s & o
et Meor ¥ sREa T 21 ;

(ii) FearT TLHRTT AARAT F UH TATATSTT T T <0 FT TRl AT 3<F 9T 6 STl T &7 Jaeie o
TRAY, TS sl TERTC KT T | AThiRd § UEHT FAaTRl AT9TF ¢ |

[T, §. AT 3-12/2/2022-310.111]
TT. Fod FHTT ATSTOAT, 66 a9

6639 G1/2022 @)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30 September, 2022

S.0. 4650(E).—In exercise of the powers conferred by section 23 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby delegates its powers to issue directions under
section 5 of the said Act to the State Coastal Zone Management Authorities and Union Territory Coastal
Zone Management Authorities, as constituted by it under sub-sections (1) and (3) of section 3 of the said
Act, within their respective territorial jurisdictions, subject to the following conditions and limitations,
namely:-

. that such directions are not inconsistent with any direction issued in any specific case by the
National Coastal Zone Management Authority or Central Government;

(i) that the Central Government may revoke such delegations of powers or may itself invoke the
provisions of the said section, if in the opinion of the Central Government such a course of action is
necessary in the public interest.

[F. No. 1A3-12/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. oz
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0.18-9/2005-1A-11]
Government of [ndia
Ministry of Environment and Forests
{IA-I11 Division)
Paryavaran Bhavanh
CGO Complex, Lodhi Road,
~+--: - New Delhi— 110003,

Dated the 8™ May, 2006

Sub: Proposed construction of a hotel projeci in Survey Number 71/1 of Velsao vilage,
Saicete Taluka by M/s Saldanha Developers Private Limited - Environmental Clearance
- regarding . ;
BEFE

Reference is invited 1o letters No.GCZMA/S0/930, dated 2.8.2005 and
No.GCZMA/S/90/1157. ‘dated 7.12.2005 from the Department of Scieace, Technology and
Environment, Government of Goa and subsequent letter bearing No.SDPL/SPR/01-06/5-9, dated
30.1.2006 from M/s Saldanha Developers Private Limited on the above subject. The project
groponent have obtained NOC from Goa Pollution Control Board vide Order No.52629/03-

( PCB/3428, dated 3.3.2005.

The project involves construction of a hotel in Survey No.71/1 of Velsaso viliage, Salcete
faluka. The proposal involves construction of 160 rooms comprising of 22 units, two swimming
‘pools and a Sewage Treatment, Plant. The main hotel building and the health club have basemenis.
The proposed. construction is beyond 200 mts from the High Tide Line. The project area falls in
Coastal Regulation Zone-111. Maximum height of the building is 9 mts. The water requirement for the
enfire project is around 70,000 litres which should be met from the Government Water supply. No
eco-sensitive areas are present at the project site. :

The proposal has been examined in this Ministry and environmental clearance to e project
is hereby accorded, subject to the effective implementation of the following terms and conditicns and
the general conditions contained in the Annexure: - 3

o " 3

i) There should be no withdrawal of groundwater within 500 m from the HTL for the purpose of the

3

project..

i) The project should not be commissioned till the requisite quantity of water is made available by
the Municipal Corporation, Goa. '

iit) The prépéf}ents should make necessary arrangements for harvestiny of roof lép rainwater 1o et
atleast 50% of water requir¢ment. - -

iv) The project should not be commissioned till the requisite quantity of power is made available Sy
" the State Electricity Department, -Government of Goa. DG sets should not be used on a rmutine
basis.to meet the regular power requirement of the project.

e

v) Public access to the beach on both sides of the hoiel oroject should be provided. in accordance
with the guidelines for development of beach resorts contained in Annexufe-Il_ of the Coastal
Regulation Zone Notification, 1991. v s

il

vi} There should be no constructions within 200 m from the HTL.
vii) The Ministry reserves the right to revoke the clearance, if implementation of the terms and
. conditions stipelated-is not satisfactory. This Ministry or any other competeni authority may also
modify or alter.the stipulated conditions or may stipulate any other additional conditions for
environmental protection. subsequently, if deemed necessary.
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3. The Regional Office of the Ministry located at Bangalore will monitor implementation of the
above conditions. Necessary information/data should.be provided by the project proponents to the

- §taff of the Ministry during their inspection. The project proponents should send a six monthly report

to the Ministry’s Regional Office regarding their compliance with the above conditions.

4, These stipulations will be enforced among others, under the provisions of the Coastal
Regulation Zone Notification dated 19.2.1991 as amended subsequently, the Water (Prcvenflon and
Control of Pollution) Act, 1974, the Air (Prevention and Conttol of Pollution) Act. 1981 and the
Environment (Protection) Act, 1986. The project authorities should also ensure that the construction
complies with the orders of the Supreme Ceurt passed on 18.4.1596 in the W.P. (() No. 664 of 1993
to the extent it applies to this case and also the provisions cf the Coastal Zone Managemert Plan of

Goa approved by this Ministry.
)\

(A. Senthil Vel)
Additional Director

To
Dr;N.P.S. Varde, A : .
Director/Joint Secretary;
Department of Science, Technology and Environment,
Government of Goa, Opp. Sahgao Semmary, Saligao,
Goa-403511.

Copy to:

(i)  The Chief Town Planner, Town and Country Pidn'ung Department. Government of Goa. Panaji,

Goa.

(i)  The Chief Conservator of Forests, Kendriya Sadan,.IV Floor, E&F. Wings, Oﬁ‘lce (SZ), o ng’Iam

Road, Il Block, Koramangala, Bangalore -- 560034,

(iii)  The Chairman, Central Pollution Control Board, Parivesh Bhawan. CBD-cum-office Comp!e*(,

- East Arjun Nagar, Delhi -32.

(iv) < The Chairman, Goa State Pollution Confrol Board Panaji, Goa. '
(v)  Shri P. Sawant, M/s Saldanha Developcrs Private Limited, DS-1, 2, Panchﬁ:a'na Martires Dlas

Road, Margao-403601, Goa.

(vi) © DIG (S0). Regional Office Cell, M:n!stly of E.nv:ronmﬁ'nl; and Forests, New Delhi.
(vii)  Guard File. .

(viii)  Monitoring Cell.
(ix)  Director (EI), Ministry of Environment & Forests, New Delhi. _\J\

(A ‘~‘£" thil Vel)

T T Additionai Dﬁecm_z;

394



395 80

ANNEXURE

GENERAL CONDITIONS TO BE COMPLIED BY THE PROJECT PROPONENT

i) The construction of the_structures should be undertaken as per the plans approved by the
conceriied-local authorities/local administration, meticulously conforming to_the existing local
and Central rules and tegulations including the provisions of CRZ Notification dated 10-2-1991
and the approved Coastal Zone Management Plan of Goa. e

iy All safety norms should be ensured and proper arrangements be made for providing fire
extinguishers & other equipments as per the relevant regulations/guidelines of the State/Central
authorities. )

iii) Adequate provisions for infrastructure facilities such as water supply. fuel. sanitation etc. should
be ensured for construction workers during the construction phase of ihe project so as to avoid
felling of trees and pollution of water and the surroundings.

iv) The project authorities must make necessary arrangements for disposal of solid wastes and for the
treatment of effluents by providing a proper wastewater treatment plant. Along with the treatment
facilities, it must be ensured that the effluents and the solid wastes are not discharged into the sea
or on the beach. These arrangements must be made to the satisfaction of the local authorities
competent to inspect and regulate pollution control activities. The treated wastewater shall be
completely reused for gardening purpose. These arrangements must be completed before
occupancy certificate is granted to the hotel by the local authorities. The project proponent shall
also take proper measures for treatment and disposal of the sludge generated in the sludge drying
beds. The project authority will have to properly maintain the effluent treatment plant and keep.it
functional at all times to comply with the prescribed standards.’ ' '

e g = I o s
v) - The quaiity of treated effluents, soiid wastes, emissions 1rom boiiers and noise fzvel fiom diesel

generators, etc., must conform to the standards laid down by the competent authorities including *

the Central/State Pollution Control Board and the Union Ministry of Environment and Forests
under the Envifonment (Protection) Act, 1986, whichever aré more'stringent. '

vi)' The proponent should comply with the-conditions stipulated: by the Goa State Pollution. Contro]
Board in their Consent for Establishment Order NG.SQG?S}’O_B-PCBBAE‘), dated 3:3.2005.

vii) Sufficient number of trees should be planted in the open areas of the resort. While selecting the
plant species for afforestation and plantgtion around the beach resort, it should be ensured that

these aré suitable for the local elnv'ironmé'mal conditions: rudy, T ! ELN

viii)  The standby hot water boilers and’the di¢sel generator sets,- if any, must be maintained
properly by qualified technicians. It is necessary to carry out the air emission tests from the above
sources at least once in a month. '

ix) During-,gh_e construction phase, there may be a marginal increase in the SPM levels of the ambient
“air, which should be minimized by adopting sprinkling of water on the dusty roads in the project
area; Durinig this phase, there may also be an increase in the ambient noise levels in the project

area due to heavy vehicle movement. These noise Levels should be minimized by proper -

_ maintenance of the vehicles and trucks. The noise gencrated from the generators during operation
shall be minimized by providing adequate vibration damping/vibration isolation techniques. The

®oreen belt in and around the resort shall also be so developed as to reduce the noise levels
appreciably. As such the proponents shall have to evolve a comprehensive environmental
management plan to mitigate the likely adverse impacts during the construction phase.
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x)* In case the proposed project falls in a cyclone prore arca the proponents must prepare an
emergency plan and also the ways and means for minimizing as well as mitigating the cyclone
disasiers.

xi) In order to carry out the environmental monitoring during the operational phase of the project, the
prcject authorities should provide a small environmental laboratory to carry out the testing of
various environmental parameters. The laboratory should have adequate number of qualified
scientific personnel to effectively carry out tesiing of efiluents and imunitoring of air emissivns
periodically.  The  laboratory should be located within the project area and the
equipment/instrument facilities required for monitoring the various environmental parameters '
should be of standard type. e

<ii) ‘T he project should be eco-friendly and accordingly it should avoid use of PVC material as far as
possible during the construction and operating stages.

xili)  ‘The proponent should ensure that only non-phosphatic detergents are used at this project at all.
times, subject to their availability indigenously.

xiv)The proponent should use all the organic and kitchen waste, etc., for composting purpose, in

consultation with the local municipal/village authorities and the Goa State Pollution Centrol
Board. - ’ : o>

xv) The proponents shall provide for a regular monitoring mechanism so as to ensure that the treated
effluents conform to the prescribed standards. The records of analysis reports must be properly”

maintairied and made available for-inspection to the concerned State/Central officials during their
visits. i :

E 3
n
i
r,

=

xvi)The sand dunes, if any, on the site should not be disturbed in any way.

<vii) Basement of the Hotel/Resort, if any, will be used only for storage and for keeping the
machinery and equipment for services such as air conditioners, water and scwage pumping: NOC
from the concerned State Groundwater Board Authority must be ohtained to ensure that- there
shall be no interference with the groundwater flow or no intrusion of saline water into the
groundwater. A copy of the NOC obtained shall be submitted to this Ministry.

xviii) A copy of the clearance letter will bg marked to the concerned Panchayat/local NGO, if any,

from whom any suggestion/representation has been received while processing the proposal by the
State Government.

xix)The project proponents should inform this Ministry as well as its Regional Office located at
Bangalore, the date of financial closure and final approval of the project by the concerned
authorities and the date of start of land development work.

xx) The Goa State Pollution Control Board should display a copy of the clearance, letter at the
Regional Office, District Industries Centre and Collecior s Office/Tehsildar’s Office for 30 days.

«xxi)The project proponent should advertise at least in two local newspapers widely circulated in the

, region around the project, one of which shall be in the vernacular language of thé tocality

concerned informing that the project has been accorded environmental clearance and copies of
clearance letters are available with the State Pollution Control Board and may also be seen af
Website of the Ministry of Environment and Forests at http://www.envfor.nic.in/, A capy of the
same should be forwarded to the Bangalore Regional Office of this Ministry. i

-Jt. El T
(A. z_:gnmrﬁf/

il !
Additional Director
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MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION
New Delhi, the 19™ October, 2002

S.0.1100 (E).--- Whereas by the notification of the Government of India in the
Ministry of Environment and Forests number S.O. 114(E), dated the 19"
February, 1991 (hereinafter referred to as the said notification), the Central
Government declared Coastal Stretches as Coastal Regulation Zone (herein
after referred to as CRZ) and restrictions were imposed on the setting up and
expansion of industries, operations and processes in the said zone;

And whereas the Central Government deems it necessary to harmonize
and elaborate the existing provisions of the said notification;

And whereas the Central Government has considered the requirement of
projects relating to generation of power by non-conventional energy sources in
CRZ areas, setting up of desalination plants in CRZ, storage of non hazardous
cargo such as edible olil, fertilizers and food grain in CRZ of notified ports.

And whereas the Central Government has also considered the
requirement for construction of airstrips and associated facilities in CRZ areas in
the Islands of Lakshadweep and Andaman and Nicobar.

And whereas the Central Government is of the opinion that it is necessary
and expedient in the public interest to amend the said notification;

And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules,
1986 provides that, "Notwithstanding anything contained in sub-rule (3),
whenever it appears to the Central Government that is in public interest to do so,
it may dispense with the requirement of notice under clause (a) of sub-rule (3) of
the said rules”;

And whereas the Central Government is of the opinion that it is in public
interest to dispense with the requirement of notice under clause (a) sub-rule (3)
of rule 5 for amending the said notification.

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act,
1986 (29 of 1986) read with sub-rules (3) and (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following
further amendments in the aforesaid notification, namely:-

In the said notification, -
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in paragraph 2, in sub paragraph (i), the following provisio shall be

inserted at the end, namely:-
"provided that (a) facilities for generating power by non conventional
energy sources and setting up of desalination plants may be permitted
within the said zone in areas not classified as CRZ-I(i); and (b)
construction of airstrips in the said zone in areas not classified as
CRZ-I(i) may also be permitted in the Islands of Lakshadweep and
Andaman & Nicobar by Government of India in the Ministry of
Environment & Forests".

in paragraph 3, in sub-paragraph 2, —

(i) after item (i), the following item shall be inserted, namely:-

“(ia) the clearance granted shall be valid for a period of five years
for the commencement of the construction or operation.”;

(i) after item (iii ¢), the following item shall be inserted, namely:-
"(iii d) facilities for generating power by non conventional
energy sources, desalination plants and weather radars;

(iiie) airstrips and associated facilities in Lakshadweep and
Andaman and Nicobar Islands.".

in Annexure-l, in paragraph 6, in sub-paragraph (2).,-
® under the heading CRZ-I,

(a) for the words, brackets and letter “and (c) facilities”, the
brackets, letter and word “(c) facilities” shall be substituted,”

(b) after the words *“activities permissible under CRZ-I", the
following shall be inserted, namely:-

“and (d) installation of weather radar for monitoring of
cyclone movement and prediction by Indian Meteorological
Department.”;

(c) for the words brackets and figure "sub-paragraph (ii)", the
following words brackets and figures shall be substituted,
namely:-

"sub-paragraphs (i) and (ii)";

(d) for the words, brackets and letter “and (d) salt”, the brackets,
letter and word “(d) salt” shall be substituted,;

398
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(e) after the word “evaporation of sea water” the following shall
be inserted, namely:-

“(e) desalination plants,
and (f) storage of non hazardous cargo such as edible oil,
fertilizers and food grain within notified ports”.

(i) under the heading CRZ-II, after item (i), the following item
shall be inserted, namely:-

“(ila) facilities for receipt and storage of petroleum products and
liquefied natural gas as specified in Annexure-Ill appended
to this notification and facilities for regasification of liquefied
natural gas subject to the conditions as mentioned in para

2(ii).
(ib) desalination plants

(ic)  storage of non hazardous cargo such as edible oil, fertilizers
and food grain in notified ports.

(id) facilities for generating power by non conventional energy
sources.

(ie)construction of airstrips and associated facilities in the Islands of
Lakshadweep and Andaman and Nicobar".

(iii)  under the heading CRZ-I, -
(a) in clause (i), after the words "sea water", the words

"facilities for receipt and storage of petroleum products and liquefied natural
gas as specified in Annexure-lll appended to this notification and facilities for
regasification of liquefied natural gas subject to the conditions as mentioned
in para 2(ii), facilities for generating power by non conventional energy
sources, desalination plants, weather radars and construction of airstrips and
associated facilities in the Islands of Lakshadweep and Andaman and
Nicobar” shall be inserted.

(b) after clause (ii), the following clauses shall be inserted
namely:-

“(iia) facilities for receipt and storage of petroleum products
and liquefied natural gas as specified in Annexure-IlI
appended
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to this notification and facilities for regasification of
liuefied natural gas subject to the conditions as
mentioned in para 2(ii).

(iib) storage of non hazardous cargo such as edible oil,
fertilizers and food grain in notified ports.

(iic) desalination plants

(iid) facilities for generating power by non conventional
energy sources.

(iie) construction of airstrips and associated facilities in the
Islands of Lakshadweep and Andaman & Nicobar."

(iv)  Under the heading CRZ-IV,-
(& Under sub-heading Andaman and Nicobar Islands, -
in clause (i), after the word “HTL”, the words

“except facilities for generating power by non conventional
energy sources, desalination plants and construction of
airstrips and associated facilities” shall be inserted.

(b) under sub-heading Lakshadweep and small Islands, after
clause (i), the following clauses shall be inserted, namely:-
(ia) facilities for generating power by non conventional
energy sources;
(ib) desalination plants;
(ic) construction of airstrips and associated facilities; .

{F. No. H-11011/6/97-1A.111}
Dr. V. RAJAGOPALAN, Jt. Secy.
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The principal notification was published in the Gazette of India vide number S.O.
114(E), dated, the 19™ February, 1991 and subsequently amended vide :-

0] S.0.
(i) S.0.
(i)  S.O.
(iv) S.O.
(V) S.0.
(vi) S.O.
(vii) S.O.
(viii)  S.O.
(ix) S.O.
(x) S.O.
(xi) S.O.

(xi)) S.O.

595 (E) dated 18™ August, 1994.

73 (E) dated 31°' January, 1997.
494 (E) dated 9™ July, 1997.

334 (E) dated 20™ April, 1998.

873 (E) dated 30™ September, 1998.
1122 (E) dated 29" December, 1998.
998 (E) dated 29" September, 1999.
730 (E) dated 4™ August, 2000.

900 (E) dated 29™ September, 2000.
329 (E) dated 12" April, 2001.

988 (E) dated 3" October, 2001.
550 (E) dated 21°' May, 2002
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Annexure- R1/8

IN THE HIBH CulRT 1F JUDICATURE A1 BUMBAY

BENCH Al BUA

WRIT PETITION NMD.422 OF 1998

WilH

WRIT PETITION NO.99 OF 1999

WRIT PETITION NO.422 OF 1998

fhe Goa Foundation,
represented by 1ts Secrelary,
Dr.Claude Alvares, with
reglstered office at Rm.7s
Mbove Mapusa Clinic,

Mapusa 4683 H¢7 Goa.

Vs.

The Panchavat ot Candolim
through 1its Sarpanchs
Candolims Bardez, Boxa.

)
)
)
}
)
}

«s FPetitioner

The Boa Coastal Zone Management)

Authoritys through its
Member—Secretary,

Dept. of Science Technology
% Environment, Opp.Saligao
Seminarys Saligao,s Bardez,
Goa.

State of Boas
through its Chief Secretary,
Secretariatey Panaji.

The Chief Town Planner,
Town and Country Planning
Department, Lld Goa Medical
College Complex, Campal,
FPanaji,y, Goa.

The Secretary.

Ministry of Environment %
Foreste, Bovernment of India.
Paryavaran Bhawvan,

CebBul. Complexs Lodi Road,
New Delhi 116 83,

)

T e P R e

e s S R S S

T s e wue e Sgp
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& . Mrs.Hilda D'Souza,
Major age.
resident Of Banmonwado,
Candolim, Pardez, BGoa.

an Nl g W

-+ Respondentg

Ms Norma Alvaress Advocates for the Peiitioner.

Mrs.A.Agni  with Mrs.N. Narvekar, Advocates for the
Respondent No.1.

Shri 58.S5.Kantaks Advocate Seneral with Ms G.bBhonsale,
Additional BGovernment Advocate for the Respondent
Nos.S and 4.

Shri E.P.Badrinaravans Additional Central Government
Standing Lounsel fTor the Respondent No.S.

Shri M.5.50naky Advocate for the Intervenor/Respondent
No.b.

WRIT PETITION NOD.99 OF 1999

The Goa Foundation,
represented by 1ts Secretarys
DirvClaude Alvares, with
registered office at Rm.7y
RAbove PMapusa Llinic,

Mapusa 492 567 Coa.

S el Tw e w e

«s Petiticner

Vs .

1. The Panechayat of Calangute
through its Sarpanchs
Calangutey Bardez, Goa.

g

2 The Goa Coastzal Zone Management)
Authoritys through its )
Member—-Secretary, 3
epartment of Science, )
Technology % Environment, }

Jpp.Saligao Seminarys Saligaos)
Bardez, Boa. )

404
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s State ot Boay
through its Chief Secretary,
Secretariate, Panaji.

T g e

4. The Chief Town Planner,
Town and Country Planning
Departments Uld Goa Medical
College Complexs Campal,
Panajis Goa.

S T wur wT ey

i The Secretaryv,
Ministry of Environment %
Forestsy Bovernment of India,
Parvavaran Bhavan,
C.B6.0. Complex,s Lodl Road,
New Delhi 11 &@5,

e PO

«» Respondents

Ms Norma Alvares, Advocate fTor the Petitioner.

shri FP.A.Kamat, Advacate for the Regpondent No.l.

Shri S.S5.Kantaky Advocate Beneral with Ms G.Bhonsale,
Additional Government Advocate for the Respondent

Mos.h and 4.

Shri E.P.Badrinarayvans Additional Central Government
Standing Counsel for the Respondent No.5.

CORAM : R.M.S.EHANDEPARKAR 2
M.A.BRITTUy JJ

DATELD = 13'""' UC TUBERy 2084
JUDGMENT: ( Per R.M.S.KHANDEPARKAR, J )

1. Since common questions of law arwl facts arise
1 both these petbtitionssy they were heanrd toge ther and

are being disposed of by this common judgment.
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- 4 -
— Heard. In bBoth these petitions, the
paltitioners seek to restrain the respondents
authorities from granting permission for new

residential uwunits or development in the CRZ-111 zohe
contrary to the provisions comprised under clause &(2)
CRZ~-111 (1113 of Annexure - I ( hereinatter called as
"the said clause" )} of the CURZ Notification dated 19th
Februarys 1991 as amended till this datss hereinafter
called as "the sa:id CRZ notification"s and further to
remove all constructions in the said CRZ 111 zone in
the willage of Candolim and Calangute which have been
constructed in violation of the said clauses as also
to canduct an inguiry to fix responsibility for the
large—scale violations of the said clause ot the CR2
Notification and to take necessary action against and
to ensure punishment to those wheo are responsible for

wsuch vionlations.

e Under the said CRL Notifications an area
Detween W@ and HEG meters af High ftide Linesy
hereinafter called as “"the said lone" 1s earmarked as
‘No  Development Zone' . It 1s the wcase of the
petitioners that the construction activities within
the said zone are restricted for residential purposes
subject to the conditions incorporated in the said
clausey and accordingly it prohibits construction in

excess oOf dwelling units twice the number of dwelling
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units as existed i1n the =said Zone on 1%5th February,
1961, as of 19th Februarys 1991 the total number of
dwelling wnits in the said zone in the wvillage of
Candolim were &8 whereas in the village of Calangute,
they were 944. The grisvance of the petitioners 18
that the respondents authorities in violation of the
sdaid clause of Lhe said CRZ Notitication have granted
approval to the dwelling units in excess of twice the
number of the said dwelling unikts and a large portion
of the land in the said Zone in the said two villages
ig wvirtually sought to be converted into a concrete
jungle which paradoxically the CRZ Notification had
designed Lo prevent. lhe general principles an which
the said CRZ Notification is based include control and
restrictions over unwarrankted development 1n the
coastal areas essentially for ecological reasons
without disturbing traditional rights and customary
uses of dwellers and those enjoyed by the people of
the coasbtal villages and that is why Lthe said clause
protects right to construct dwelling units and to
organise daily life activities for the ftraditional
inhabitants of the coastal villages as per their
customary needs. Lt 1s the rmontention of +the
petitioners that the regpondents authorities 1gnoring
the object behind the sard clauue af the said UCRZ
Notification had Dbeen indiscriminately granting

permigsion for new construction in the said zone which
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not only needs to be skpnpped bubt action 1s reguired to
be ftaken to restore the situation as was on 19th
Fabriarys 1991 and to punish the guilty and those who
ara responsible for wvaiolation of the said ERZ

Motitication.

4. According to the respondentssy the figure
relating to the total number of dwelling units stated
in the petitions 1s based on the survey which was
conducted in  the vear 1976-71,y and considering the
sames structures in 1991 would be much more than those
claimed by the petitioners. According to the 1991
Census which was conducted in February, 122@, the
total number of residential houses i1n the village of
Candalim was 192% while number of households were
1964 . According  to the respondenbts, they have not
granted any permission in violation of the said clause
of the said CRZ Notificaticny and apart from Ghe
dwelling housesy there are also government buildings,
religious premises and school buitldings in the said
area. The respondents have also sought to dispute the
contention of ©LThe petitioners as reganrds the
connoatation of the expression “"dwelling units".
According ta the respomndents, the said expression
refers to the entire structure ar the building
irrespective of the sub-units in a building or

structure and the entire building is to be considered
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as the one dwelling unit. Furthery the coverage of
the plot for the purpose of I3% rules the same would
relate to the plinth area of the building irrespective
of how many separate families may occupy the same or
how many floors the building has, and further for the
purpose of understanding the meaning of doubling of
the dwelling wunitsy the same are to be counted plot
wise. in a wvacant plab,s the construction of one or
mare wnit can be permitted provided its total coverage
area shall not exceed 3I3% of the plot area.
Similarlys if the plot 1s already having two dwelling
unitsy maximum of fwo or more can be permitted with,
only restriction being related to the total
permissible coverage of the plot i.e. 3I3% of the plot
area., It 1s also sought to be argued on behalf of the
respondents that there 1is inordinate delay in
approaching ¢the Courty and therefore, there is no
Justification for finding fault with the respondents
in relation to the permissicons which have already been
granted or with the constructions, according to such
permiasionsy which have already been completed in the

said ares.

2 « It is to be noted that at the time of hearing
for admission on  17th lecember, 1998, the learned
Bovernment Advocate appearing for the respondent Nos.3

and 4, vizZ. the State of boa and the Uhief Town
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Flannery, Town and Country Planning Departments on
instructions from the said respondents, undertook not
to grant any approval or licences Tor construction
within the area lyving between 28 to S5¢¢ meters from
HTL and in CRZ 111 zone in the State of Goa. Similar
assurance was also given on behalf of the concerned
Village Panchavats. Furthery aon &6th May, 1999y the
Learned Advocate General assured the Court that
Coastal Jone Management Authority would not consider
any application for approval of construction in the
area comprised of said zone lying between 283 to So@
meters of HIL defined as the CRZ 11l zone in view ot
the fact that the clarification and further
instructions were awaited from National Coastal Zone
Management Authority, and further that as and when
instructions/clarifications would be received from the
sa1d authority, the same would be placed before this
Court for further directions. Theraafter, an
application was moved being Civil Misc.Application
No.32F of 20u¢¢ by the Government of Goa for relieving
of 1ts statement and assurancess howevery the same
came to be rejected by a reasoned order passed by this

Court an 13th Septembery ZL906,

&. Mz Norma Alvares, the learned advocate for the

petitionersy while elaborating the contentions on

beralf of the petitioners, submitted that the
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construction activities which are permissible within
the areas comprised betwesen 20 and S¢¢@ metres of HIL
in the coastal zone are essentially restricted to the
dwelling houses 1in accordance with the clause &(2)
CRZ=111(111) of the said URZ Notiftication and the same
permits only dwelling units which are within the ambit
of traditieonal rights and customary uses Sucin  as
fishing wvillages and gaothans and the total number of
dwelling units, which could be alloweds should not be
twice the number which existed on 19th Februarys 19%14
total coverage on all the floors being restricted to
J2% of the plot sizey and the overall height of
canstruction to 9 metres with only two fTloors
including the ground floor. Reliance 1s sought to be
placed in the decision of the fApex Court 1n the matter
of C.I.T.y Madras v. K.S.Ratnaswamy, reported 1in
(i%8@) 2 SLCC %S48, Smt.Jeewanti Pandey v. Kishan
Chandra Pandeysy reported in AlLR 1982 S0 34y and Bulf
Goans Hotels Co. Ltd. & Anr. v. Union of India &
Ors.s reported 1in 2868 (2; boa Law | 1mes i87.
Rttention has alvo been drawn to the dictionary
meaning of the term "dwelling unit",s detinition of the
sald expression under the Flanning and Pevelopment
Authority (Levelopment Plan) Regulationss Zdd and
interpretation of the said expression by the Goa

Coastal Zone Management Authority, while contending

that essentially the dwelling unit 1s a homes an
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abodes dand not merely z habitable place but indicates

regsidency of a more permanent nature.

7. The learned #Advocate General, on the other
hand s while complaining about the absence of
sufficient factual data regarding plot wise violation,
if anys S0 as to appreciate the contention sought fto
be raised by the petitionersy more particularly in
view of the clause (i1)) of the said CRZI Notification
refers to 33% of the plot sizey submitted €hat the
term “deelling wunmit" has to be uwunderstood with
reference %to the flcor area and pertaining to each
plot. According to the learned Advocate LGeneral,
there is no scope for restricting the dwelling wunits
under the said clause to mean that i1t relates to an
occupation by one Tamily alone. @an unit can 1nclude
sub-unitss and therefore, it will relate to the entire
building irregpective of number of sub-units which may
exist 1in one wunit., Drawing attention to the clause
(ii) of CRI-1I of the said CRZ Notifications 1f¥ was
caontended that the Very notification permits
construction of hotels and beach resorts in the saaild
area comprised between 2¢5¢ and S¥¢ meires of HIL.
Being =0,y there is no scope to detine the dwelling
unit i1n  the manner it is sought to be contended on
behalt of the petitioners. (s regards 33% of the plot

areas the provision only requires &74 of the plot area
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should remain open. In obher wordss 1f 235% of the
plot area s occupied by plinth area and the
structure, than it would satisty reguiremsnt of
keeping &74 aof the plot arez to be open. Reliance 1s
saught €to be placed 1n the decision of the Apex Court
in Goa Foundation, BGoa v. Diksha Holdings Pvt. Ltd.
& Ors.; reported in AlR 201 8C 18B4s and of the
Calcutta High Court in People United for better Living
in Calcutta— Public & Anr. v. State of West Bengal %

Ors.s reported in AIR 1993 Calcutta 215.

5. lhe Central BGovernment i1n exercise of powers
conferred under the provisions of the Environment
(Protection) Acty 1986 ( hereinafter called as “the
sard Act”) and the rules made thersunder ( hereinafter
called as “"the said rules") issued the said CKZ
Notification classifyving the coastal area in four
categories Tor Lhe purpose QT regulating and
restricting the development in such area as per the
sair CRZ Notification. he areas which are
ecologically sensitive and important, such as national
parksy marine parksy sanctuaries, reserve forests,
wildlite habitats, mangroves, corals/coral reefs,
areas close to breeding and spawning grounds of Tish
and other wmarine life, areas of outstanding natural
baautyﬁhiﬁturxcally/heritage areas, areas rich in

genetic diversity, areas likely to be inundated due to
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rise 1In sea level consequent upon glcbal warming and
such other areas as may be declared by the Central
Bovernment and which lies between Low Tide line and
High Tide Liney have been categorised as CRZI-l. The
argas which have already been developed upto or close
to the shore=line and which are situated within the
municipal limits or in other legally designated urban
areas which are already substantially built uwup and
which have been provided with drainage and approach
roads and other infrastructural tacilities, such as
water supply and sewerage mains, are classified as
CRZ-11. The coastal stretches 1in the Andaman %
Nicobar,s Lakshadweep and small islandss except those
designated as CRZ-1, CRZ-II or CRZ-1I1Ils are classified

as CRZ-1V category.

2 CRZ2-111 zones with which we are concerned 1in
the matter in hand, comprises of areas which are
relatively wundisturbed and those which do not belong
to either category CRZ-1 or CRZ-11 and they i1include
coa«tal zones 1n the rural areas, si1ther developed or
undeveloped, and also areas wibthin municipal limits or
in other legally designated urban areas which are not
substantially built up. As regards the areas in this
categorys the development therein 3is regulated and
restricted wander fthe =said CRZ Notification in the

following manners:
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(1}

100

The areaz upto 2 metrss from the
HiL 18 to be earmarked as '"No
Developmnent Zone' . % CNo
construction shall be permitted
within this zons except for
repairs of existing authorised
structures not exceeding existing
FSly existing plinth area and
existing density, and for
permissiole activities under the
notification including facilities
essential for ouch activities.
Arn  authority designated by the
State BLGovernment/Union Territory
Administration may permit

construction of facilities for

watarp suUpply. drainage and
sewerage far regquirements of
lacal i1nhabitants 1. However,
the following uwses may be
permissible in this zone -
agricul ture, horticul ture,

gardens, pastures, parks, play

fields. forsstry and salt
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(11i)

101

manurtacture Trom sSea water.

Development ot vacant plots
between SE& and 58¢ melres of

High Tide Line in designated

areas of CRZ-I11 with prior
approval ot Mimistry of
Environment and Forests (MEF)
permitted Tor construction of
hatels/beach resarts for
temporary occupation of

tourists/visitors subject to the
conditions as stipulated in the

guidelines at Annexure—-I1.

Construction/reconstruction ot
dwelling wnits between Z@&@ and
¢ metres of the HTL permitted
g0 lueng as 1t i1s within the ambit
of traditional rights and
custamary wses such as existing
fishing wvillages and gaothans.
Euilding permission for guch
construction/reconstruction will
be subject to the conditions that
the total number of dwelling

units shall not be more than
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twice +Lhe number o7 existing
uriits;: total covered area on all
floors shall not saxceed 33 per
cent of the plot si1zej the
overall height of construction
shall not exceed 9 metres and
construction shall not be more
than 2 floors (ground floor plus

one ftloor).

*LConstruction 1s allowed for
permissible activities under the
notification including facil:ifties
essential tTor swsuch activities.

An authority designated by State

Hovernment /Union lerritory
Administration may permit
construction of public rain
shelters, community toilets,

water supplys drainage, sewerage,
roads and bridges. The said
authority may aloo permit
construction of schools and
dispensariess far lecal
inhabitants of the areas for
those panchayakbts the major part

of which falls within CRZ i1 no
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other area 1is available Tar

construction of such facilitissl.

(1v) Reconstruction/alterations of an
existing authorised building
permitted subject to (1) to (111)

above , "

1, The grievance essentially relates to the
alleged non—-compliance of the clause (i1i1) of the said
CRZ Notification guoted above. It 18 the case of the
patitioners that the said notification clearly
regulates and restricts developments within the area
of 20 zand 5S¢y metres of HIL as specitied 1in clause
(11i) quoted above of the said LRZ Netification.
Whilst it regulates development to the extent of 334
of the plot size and permits conpstruction activity to
the extent of twice the ftotzl number of dwelling units
as Lhey exicsted on 19Lth February, 19791 and within the
ambit of traditional rights and customary uses such as
existing fishing villages and gaothans and further the
height of construction being restricted to & metres
and two floors including the ground tloor and ta be
utilised as dwelling units. The clause (1v) thereof
further specifies that even reconstruction or
alterations should be in terms of the clause (ii11) of

the said CRZ Notification. It 1s, Lthereftore, the
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contention on behalf of the petiticners that in the
course of grant of permission Tor neaw dwelling units,
the number of dwelling units cannot be allowed ¢to
exceed twice the number of the units which existed on
19th Februarys 1991. Further that such dwelling units
wowld not include development of land by builders and
ecsbtate agents for commercizal purposes but 1t would
pssentially be fTor the people who traditionally
exercise Gheir rights 1n those coastal areas such as
fisherfolk, toddy tappers, horticuliurist, etc. It is
gesentially Tor the dwelling wunits by the persons
angaged 1n swuch traditional occupations which are

prevalent in the coastal area.

13 Plain reading of the above gquoted CRZ-I11
Notification would wundoubtedly disclase that in  the
area between 26 and Suis metres of HTL, the
development is sought to be regulated and restricted
in terms ot the clauses (11i)y (111} and (iv) thersof.
While clause tiv) relates to reconstruction ar
alterations, 1t essentially provides that such
reconstruwition and alterations are permissible subject
ta the provisions i1n the clavuses (1)y {113y and (111}
thereaf. Bbhviouslysy clause (1) relates to the area
upto 286 melres from the HIL with which we are not

concernead in these petitions.
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s regards the clause (i1) of CRZ-II of the
said CRZ Motification, 1t undoubtedly permits
construction of hotels/beach resorts for temporary
ocrupation of touriste/viertors subject to the
conditions stipulated in the guidelines at Annexure—11
of the sajid NotiTication. In addition, the clause
specifically refers to "development of vacant plots
between 2% and 5S¢ metres of HTL." the expression
"vacant plots" 1is not unintentional or meaningless.
The relevancy of the said expression 1n the said
clause can at once be realised on proper reading of
the clause (11i1) of the said LRZI Notification. The
clause (111) thereof refers to
"construction/reconstruction of dwelling units between
2¢  and S99 metres of the HIL." In other words, while
the clause (111?) specitically refers to the
development of an area lying betweean 2¢@ and S@@
metras of HITL exclusively for construction or
recanstruction of the dwelling unitss the cpen plots
in such area are allowed to be wutilised for
construction of the hotels in terms of the clause (11)
thereaf. The expression "construction/reconstruction
af dwelling units" 1in clause (111} further refers to
"within the ambit of traditional rights and customary
uses such as existing fishing villages and gaothans".
It 1is settled principle of law of interpretation that

no word in a statutory provision including the one in
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the subordinate legislation can be presumed to be

redundant or unintentional. Reference to the
“"traditional rights" and "customary uses" while
regulating construction activities of dwelling units
in the coastal area is neither wunintentional nor
insignificant but evidently it discloses the intention
af the framers of the law that the construction
activities of dwemelling units have to be “"within the
ambit of traditional rightls and customary uses"
prevalent and practiced in the concerned locality 1.e.
coastal area. Uoviouslyy 1t will relate ta the
persons engaged 1n traditional occupations 1n  such
lozality in the coastal area which would 1nclude
fishing,s toddy tappings; plantation, etc.s otherwise
the framers of the law would not have cccasion to
restrict the activity of construction of dwelling
unitts "within the ambit of traditional rights and
customary uses". The said expression essentially
discloses that the law makers have considered the
importance and necessity of and havey therefore,
granted recognition to the activities of the nature of
traditional occupations in such coastal area and that
has been described as the ambit of extent to which the
construction activities can be permitted to have the

dwelling units in the said area.

13, it is pertinent to note that while on one hand
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construction of hotels and beach resorts are
permissible in the vacant plots in the said area,; on
the other hands; construction acctivity winich i1s
permissible wunder the clause (111} relates to the
dwelling wunits. It does not relate to construction
activity otherwise than dwelling units. Further i1t
restricts such construction activities to be within
the ambit specified theresunder. While reading the
said provisions one should not ignore the description
ot the category CRZ-111 under the said CRZ
Notification which specifically speaks of "relatively
undisturbed" area. At the same time, ¢the category
CLRE=1I1 which 1s aleso close to the shore-line has been
specifically classified as ‘“developed area.” this
apparently ohows that the framers of the law did not
contemplate any construction activity within the area
of 2¥E to 5@ metres of HIL otherwise than the one
specifically stated 1in the clauses (131) and (111} of
the said Notification and they are dwelling unitsy
withh one exception in favour of hotels and beach
resorts but only in vacant plots in the said zone.
The petitioners are justified in contending that the
construction activities in the said zone would not
include construction of the buildings by the builders

or developers for commercial purposes.

14. the connotation of term “"dwelling unit" has
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been of major controversy between the parties.
Undisputedly, the term has not been detined either in
the said CRZ NotifTication or under said Environment
Actsy or the said rules. However, thie Planning and
Vevelopment Authority (Uevelopment Plan) Regulations,

1989 i1isgued under Section 141 ot the Goas Daman and

Drivg, fown and Country Flanning Act, 17/74 detines the
term “dwelling" to mean a building or a portion
thereof which 1s designed or used wholly or

principally for residential purpose. Likewisey the
Flanning and Develocpment Authority (Development Flan)
Regulations,s 20¢4¢ i1ssued under Section 141 of the Boa,
Laman and Dius Town and Country Planning Act, 1974
defines the term "dwelling unit"” to mean a habitable
placey which zhould be provided with a kitcheny; a W.C.
and a bathroom. In common parlance a dwelling unit
would obviously mean a built up structure which i1s
meant for habitation provided it 1s equipped with
necessary amenities like kitchens toilety living room
and bedroom. Normally an unit would include sub-unit.
However, considering the provisicns of law comprised
under the clause (111} of the said UCRZ Notitfication
and various restrictions specified in relation to the
dwelling wunits under the said clauses 1t i1s i1mplicit
that the expression “"dwelling unit" under the said
clause refers to unit which 1s commonly understood as

the one sufficient to make a place for habitatien in
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the sense that Lt is eguipped with necessary amenities
like the 1living room. bedrooms kitchen and toirlet.
finy other meaning to the dwelling unit under the said
clause would virtually resuit in rendering the said
clause to be totally redundant. [t 1s to be noted
that the clause specifically prohibits the increase 1in
the "total number of dwelling units" beyond the “"twice
number of existing units”. [t Turther provides that
total covered area on all Tleoors, the total number of
floors inclusive of ground floor should not exceed 33%
at  the plot size. The overall height of construction
cannot exceed % metres. in additiony as already
stated abovey, construction and/or reconstruction of
dwalling units 158 permissible within the ambit of
Eraditional righits and customary uses. faking 1nto
consideration all these aspects under the said clausegq
obviously the "dwelling unit" has essentially to be a
home or abode i1ndicating residency of permanent
nature. Even the National Coastal Zone Management
Authority in 1ts meeting held on &th Mays 20644 had
accepted that the definition of the word "dwelling
unit" has to be in terms of the building by-laws
adopted by the State Government. Undoubteidlys the
Ministry of Environment and Forests had advised for
further examinabion 1in detail about the terminology
used i1in the said CRZ Notification. Nevertheless, the

concerned authorities have accepted that the same is
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to be wnderstood as defined wunder the respective
bhuilding bye—laws. The definition of the said term as
provided by the Planning and Development Authorities
Regulations in Boa is on par with common understanding
of the said terminology 1.e. the uwunit which 1is
equippead with necessary amenities like kitchens

bedroomys toirlet and bathroom.

15, Undoub tedlys 1n a buiiding,s there could be
mare  than one unitt. Howevers for the purpose of
clause (111) of the said Notification. 1t cannot be
said that the entire building comprising of such units
will have to be understood as the one unit. 2]
buirlding comprising of different units will have to be
considered as consisting ot more than one unit. e
hasten to clarify that this will have to be understood
with reference to the area between 2¢¢ and S¢¢ metres
of HIL i.e. CRZ-111 zone. e siame definibtion inay
not be uwunderstoond in relation to the other area or
zane as the detinition has to be understood with
reference to the said clause which necessarily relates
to an area between 280 and S99 metres of HIL. Albeit,
the old houses will have to be distinguished in
comparison to the builldings which normally cvomprise of
flats which would obviously disclose separate dwelling
units 1n the same buiﬁding. LUbviouslys old bungalow

type family house 1in 2 village will have to be
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considered as one dwelling unit. Merely because in
such & houses with the passage of times the occupants
thereof might have erected partition to protect
privacy of couples staving in such housess that by
itself will not transform the house 1nto multiple
units. Howevers the same rule cannot be applied to a
building camprising of dJdifferent flats which 1is
essentially planned and built fto accommodate each
family separately and independently. fhe nature of
the structure at the time 1t was built 1s most
relevant factor bto be taken inteo consideratian to
decide whether 1t is one unit or more. Subsequent

interior changes cannot be of any relevance.

16. Als  regards the point relating to 334 of the
plat sizey while 1%t 1is the contention on behalf af the
petitioners that the figure of 334 refers to the total
floor area of dwelling unitsy according o the
respondents,; 1t relates to the totzl plinth area. The
basis for the argument about its reference to the
plinth area is thal since i1t permits occupation of
ARA A 1t essentially requires &7% of the plot to be
kept open. The contention 1s totally devoid of
substance. The provisions of law comprised under the
clause (111} while prescribing permissible limxt of
caverage to S54 of Che plot size specifically refar to

"total covered area on all floors". fhe relevant
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partion in that regard reads thus:i-

“"total covered area on all fTloors shalil

not exceed 33% of the plot size."

The provisions of law being very clear as regards the
coverage being referable to the total area of all the
floorss one fails to understand the logic behind the
argumant that $3% covered area would merely reguire an
area of &/% of the plot to be kept open. Unce the law
clearly provides that the percentage regarding
coverage of the plot is referable to the total area of
all the floorss the gquestion of referring the coverage

to the plinth area does not arise.

17 . lhere 1s na dispute on the point of maximum
height of % metres and total number of Tloors
permissible being two floorssy including ground floor,

under the said clause of the said CRZ Notification.

18. The next point which reguires consideration
relates to the restriction regarding doubling of the
units. The gquestion i1s whether 1t 1s 1n relation to
each plot or to the entire area 1in a wvillage 1lving
between 2¢@ and 5@¥ melres of HIL. PFlain reading of
the clause quoted above would disclose that as far as

restriction relating %o 254 coverage is concernedy the
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same specifically reters to the plot sizes howeversy
in relation to the restriction to the extent of
doubling the dwelling units, the clause nowhere refers
to a plot as such. Indeeds the framers of the law 1n
their wisdom have avoided to refer the clause relating
to the restriction of doubling units to a plot area
and 1n our opiniony rightly so. ([t 1s to the common
knowledge that in the villagess the people usually
prefer to live in reasconable proximity to esach other.

The settlement or the gaothan area 1n the village 1s

developed consegqueant to the habaitation of the
villagers by constructing theair residential
accommodatians. Apart from the satvety points culture

and traditions also contribute to this method of
habitation by the wvillagers. Being oy 1f the
restriction regarding doubling of the units is relatsd
to the plot size, it may cause great hardship to the
villagers i1n having their dwelling units in such area.
Faor exampley 1f the plot consists of S@8¢ sq. metres
of an area and there are already five dwelling units
and on aocount of 1ncrease of fTamily members, 1f they
want to have more dwelling unitis the restriction of
doubling would not permit them to construct more than
five wunits in addition to the existing five units.
For that purposey they will have to have their
duwelling wunits i1in different plot inspite of the fact

that +the land for construction of dwelling units



429

114

within their plot i1s available. &t the same time,
since undde i1norease 10 Lhe deelling units i1s to be
prevented,; the regstriction to the sxtent aor 354 af the
plot area is reguired to be observed. bBearing these
in mindy therefore, 1t 18 difficult to relate the
concept of doubling of the units to a plot. 1t will
have to be considered as referable to the total number
of uwnits in the total arsa between 2¢¢ zand S5¢¢ metres
of HTL in a village. This is also clear from the very
clause which speaks of "total number of dwelling
units". While referring to the permissible
construction or reconstruction between 20 and SEE
metres of HILy the expression wused being "total number
of dwelling units", obviouslys 1t has to relate to the
entire area situated between =¥ and HEE ametres of HIL

in a village.

19. The fApex Court in M.C.Mehta v. Union of India
& Ors.y reported in 2004 AlR SCW 4633 had clearly
ochserved that the development has to go on because one
cannot lose sight of the need thereof. However, while
holding so, the fApex Court also ruled in favour of
protection of environment and highlighted the need to
strike the balance in that regardy and therefore,

cautioned that -

sesansnsesen protection of enviroament
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would have precedence over the economic
interest. Frecautionary principls
requires anticipatory action to be taken
to prevent harm. The harm can be
prevented even on a reasunanle Suspiclron.
It is not always necessary that there
should be direct evidence aof harm to the

environment."”

268 . Going through the records placed before this
Court 1n relation to the various constructions carried
out after 19th Februarys 19291, particularly in the
village of Candolim, 1t is apparent that i1in some
cases, same person has been allowed to construct more
than one wnit when i1n fact some people have been
al lowec to construct shops, hotel roomss etc.
Fermitting the construction of hotels or bearh resorts
in terms of the clause (11} 1n the vacant plots within
the =aid area i1s totally different from allowing the
construction of hotel rooms and shops within the aresa
witich is reguired to be utilised for the construction
of dwelling units. Certainlys construction of hotels
and beach resorts would not be permissible within the
locality wherein there sxist the dwelling units.
Hotel construction would be permissible only in the
vacant plots situated within the said zone. The

provision in  that regard is very clear under clause
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(r1)s as also disapproval for such constructicon under
the clause (iii) of the said CRZ Notification.
dhviouslys the respondent/authorities seem to have
granted permission 1in disregard to the provisions
caomprised under the said Notification and in
particular the clause (111} thereof. The permissions
appear to have been granted indiscriminately for all
tvpes of development in the area which 1s essentially
meant only Tor construction or reconstruction of the
dwelling units 1in accordance with the provisions of
law cowprised under the clause (111) of the said CRZ
Notification. Certainlys this 1s a ciear violation of
the CRZ Notification Oy tihhe authorities, and
therefora, would require necessary directions in that

regard.

2% . As regards the decision of the Apex Court 1in
K.S.Ratnaswamy s case (supra) = concernedy
undoubted]ly, 1t refers to the meaning of the
expression “"dwelling place". Howevers that is with
reference to Lhe provisions under the Income Tax Act.
Baing sos that could not be of any help to understand
the expression “dwelling unit" undar the said
Notification which does not relate to the tax matters
but essentially relate to bthe construction activities

in the fragile area covered by the CRZ Notification.
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2. The decision in Jeewanti Pandey’'s case (supra)
refers €0 the expression "residencea" and the meaning
therearts but the same is 31n relation to thes provision
under the Hindu Marriage fict. WUbviouslys therefores
it is of no help to the petitioners or the respondents
in understanding the meaning of dwelling units under

the said CRZ Notivication.

23 The Apex Court in Diksha Holdings Pvt.Ltd.’'s
case (supra), while indicating the approach of the
Court which should be 1n fthe matfters concerning
environment and devesliopments had taken notice or thne
decision of the Lalcutta High Court in People United
for Better Living in Calcutta’s case (supral), whersin

1t was held thussi-—

“There i1 no manner ot doubt that this
1ssue of environmental degradation cannot
but be termed to be a2 social problem and
considering the growing awareness and
considering the i1mpact of this prablem on
the society 1in regard thereto, in my
views Law Courts should also rise up ¢to
the o©ccasion to deal with the situation
as it demands in the present day context;
Law Courts have a social duty since 1t 1s

a part of the society and as suchs must
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always function having due regard to the

present day problems which the society

faces. It 15 now 2 well-settled
principle of las that socip—econoiic
condition aof the country cannot be

ignored by & court of 1law. 1t 15 now a
well-settled principle af law that while
dealing with the matters the sociail
problems shall have o be dealt with 1n
the way in the manner 1t calls Tors since
beneifit to the scciety ought o be the
prime consideration of the Law Courts and
ecological imbalance being a social
problem ought to be decided by a Court of
law =0 bthat the society may thrive and

praosper without any affection.”

29 . The Apex Court in the said Diksha Holdings
Pvt.Ltd.'s case (supra) referring to its earlier
decision  in Indian Council for Enviro Legal Action v.
Union of Indiay reporvted in (1%%46) 5 S5LC 281y had
uvbserved that the fipex Court therein had indicated
that with a view to protect the ecologiczl balance 1in
the coastal areas,; notitications having been i1ssued by
the Central BGovernment, there ought not to be any
violation and the prohibited activities should nat be

allowed ¢to come up within the area declared as CR2Z
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notification. It was Turther ruled that "“"thes Court
also emphasised that no activities which would
ultimately 1lead to uwunscientific and unsustainanle
development and ecological destruction should at all
be allowed and the Courts must scrupulously try to
protect the ecology and environment and should
shoulder greater responsibility of which the Court can

have closer awareness and easy monitoring.”

25 . in GBGulf Goans Hotels Co.Ltd.’ 's case (supral,
the Division Hench of this Court had held that the
object of the legislation regarding protection of
anvironmant 15 to prevent degradation of the coazstal
areas including the sand dunes and ecologically
sensitive areas. It was sought to be contended on
behalf of the Panchayats by Mrs.fAgnisy the learned
advocate appearing for the Fanchayats that the
contention that the construction activity 1n terms ofT
the clause (111} 1s permissible only by the loczals has
been rejected by this Court in the matter of The Goa
Foundation wv. United Breweries & Ors., Juwl(2)Boa
LT s 162 and the said iswue stands Tinally decided.
The contention 1s devold of substance as the said
decision nowhere deals with the said i1ssue. It was
only observed therein that though 1t was sought to be
initrally argued that the construction of the dwelling

houses 1s permissible by the localss 1n the course of
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argumant, the same was not pressed, and that
thareforesy it was not necessary to be decided. 1In any
cases; 1t is nobody’'s case that the develogpment 1s
permissible by locals only. We are concerned with the
limitationeg as prescribed under clause (111) of the

sai1d notification.

2é. It was sought tao be argued that the
restriction for construction of only dwelling units
within the area of 2¢& to 5¢» metres of HIL woulid
virtually deny the rights of development to the
property holders and it would be contrary to the
mandate Of Article 3PP—A4 of the Lonstitution oOof India.

This contention i1s also devoid of substance. Article

=

S5 of the Coenstituticn certainly praohibits
deprivatron of property save by authority of lawr.
However, imposition of restricltion on develepnent does
nat  amount to deprivavion of the property. I he
regulations which are provided under olause (11) and
the restirictions imposed thereunder do not in any way
amuunt to dispossessing or taking away the property
otherwise than by authority of law. 1t meraly

regulates the construction activities and does not

amount to taking away somebody's property.

27 . Undoubtedly, the restrictions comprised under

the said clause would discourage indiscriminate



121

construction activities 1nm such areas. Merely because
it will arrest the 1indiscriminate construction
activities, that would not amount to prohibiting the
development in such arezas. Certainlys large—-scale
development is permissible in the arez beyond the 566
metres of HTL. The restrictions have been imposed
fram the point of view of protection of environment
and ecology and to avoid degradation thereof. 1111
and wuntil the CRZ notification 1s i1n Torces 1t has to
be given effect in letter and spirit. PMerely because
aome restrictions are i1mposed on tihe enjovment of the
property in relation to the construction activities 1in
the coastal belt of J0@ metres widthy that by 1tself
cannot amount to i1mpose 1llegal or unwarranted or
arbitrary restrictions. The restrictions are
essentially for proper protection af the environment
and ecolaogyy. It 18 well said that we have not
intherited the earth from our fatherss but we have
borrowed 1t for our children. lnjudicious over
exploitation of natural resourcesy including the land
mass, would undoubtedly result 1n enormous degradation

of the environoment.

28. As regards the point relating to the objection
raised by the respondents on the ground of laches, it
is to be noted ¢that it 1s a public interest

litigation. The matter pertains to indiscriminate
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viplation of CRZ notiftication and 1in particular
relating to the CRZ-1I1 zone. The Apex Court 1in
Bombay Dyeing & Mfg. Co. Ltd. Ve Bombay
Environmental Action Group & Ors.; reported 1n A&ds
AIR BSUCW 1372 had clearly ruled that the delay should
not be the sole ground to throw out a public inftferest
litigation irrespective of merit of the matter or the
stage thereof and that keeping 1n viewr the magnitude
of public interest, the court may consider the
degirability to relax the rigours of the accepted
norms relating to the applicability of rule of laches.
In cases where the public authorifties by misuse oF
their power ery  to virtually render the statutory
provisions made for environment protection to be
nugatory and act 1n a manner detrimental to the
protection of environment in clear violation of the
provisions of law made in that regards the laches and
delay cannot be a Jjustification to give clean chit or
carte blanche to such enemies af environment and allow
them to go scot free at the cost of destruction of
environment and ecoloyy. No amount of delay can
legalise the illegal actsy more particularly soy when
the same relate to violation of environmental law and

that too in relation to. the CRZ-11} zone.

=5 lhe Lourts ave nok only eapowered bubt are also

duty bound 4 as the entorcing authority of the
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congtitutional chjectives to prevent all actions and
actavitiass, not oniy of the citizens but also ot the
State and public authorities which can upset or even
affect the environmental bzlance. fo protect and
improve envircnment i1is the solemn duty at the every
citizens and albeit of the State and every puiblic
body. Envircnmental management while assuring due
protection to the environment and ecologys is the
obligatory function of pvery public body and that of
the State, and in case of failure thereofs the Courts

cannot remain to be silent spectators.

i . Undoubtedly duiing the period fTrom 17th
February, 1991 cnwards the respondents authorities who
were required to ensure proper implementation of CRZ
notificatian did not bLother to pay any attention
towards performance of their oaligatzon 1n  that
regard. The regpondents have not bothered to give
exact wvearwise i1ncrease 1n dwelling units from 1991
cnwards 1n CRZ-LI1I =zone in LGoa. Considering the
nature of controversy and their obligations under the
Constitution and statutory provisions, the respondents
ware required to have all the data ready with them and
cught to have disclosed Lhe same to the Courts without
waiting for the Court to inguire about the same. In
tact, :t appears that they have not bothered to

maintain any record in that regard till this day. As
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regards the exact number of dwelling units which wers
there in the CRZI-1I1 zone in bGoa on 19th February.
1991 and datewise increase thereof subseguent thereto,
undoubtedly the concerned authority will have to
undertake necessary survey as wall as inguirys which
shall include physical verification of the dwelling
units in such area, taking inko considerabion of the
panchayat records relating to payment of house ftaxess
ration cards of the residents 1n the concerned areay
licences granted for construction or reconstruction in
the said area on or after 192th February, 1¥%91, census
reports. etc. and various other svidence which could
be of help in the preparation of such record. Based
on such survey and inguiry the concerned authority
will have to identify the number of dwelling units in
CRZI-III zone in esach of the cpastal villages and towns
of Boas which were in existence on 192th Februarys 1991
and which have been built thereafter. 1n case the
nusber of Jdwelling units are found to have increased
in excess of double the units which were there on 19th
Februarys 19%1 then the authorities will have o
identity those units with reference to the date of
permission granted to them for such construction and
to take necessary action in respect of such unit
according to law. [(he authorities will have to also
ascertain whether any hotel or shop or any structure

other than dwelling wunit had been permitted and
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constructed in such areas not in open plotss but 1n
the 1locality comprised of dwetling units after 19&h
Febrisarys 1991 and to take appropriate action in
relation thereto in accordance with the provisions of
law. 3f courses garage or a store rcom would  form
part of a dwelling unit. he respondents will have to
identify whether there is any construction of the
naturea not permissibley has been permitted and/or
constructed aftter 19th Februarys 1991 in the CRZ-I11
zone in Goa and to take action against the same 1in
accordance with the provisions of law. Needless to
say that rule of non—-permissibility for construction
ather than dwelling house after 19th Februarys 1991
would not apply to such other structure which was
already in 2xistence in coastal zone on 19th Februarys
1791 .« The respondents are also regquired to take
action against those who are responsible for violation
of the provisions of CRZ notification 1in relation to

the CR/Z=-I{I] zone.

.5 1 The concern shown by the petitioners for
preventing degradation of environment and ecology in
Goa and in particular on its coastal belt,
Bpecitically relating to CRZ-I[II zane is certainly

appreciable.

5 The fall—-out of the above discussion 1i1s that
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the petitions succeed. While making the rule abzolute
in abave terms, we heraby give the following

directions to the respondenta:-

(A} To conduct survay and inguiry as
regards fthe number af dwelling
units and all other structures and
constructions which were existing
in the CRZI-1I1 zone in Goa, village
or btownwise as on 19th Februarys
19791 and increase in number thersof

therpsaftery, datewise.

(B} Ta identity on the bazis of
permissian granted Tor construction
aof the dwelling units which are in
excess of double the wnits with
regard to those which were existing

on 19th Februaryy 1991,

(C? To identify all types of structures
and constructions made 1n CRZ-III
zones except the dwelling units,
after 19th February, 1991 in the
locality comprised of the dwelling
units and to take acbticon against

the same fovr their demolition in
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accaordance with the provisions of

l1aty.

To 1dentity the open plots 1n
LRZ=-ILL zone which are available
for construction ot hotels and fto
tframe appropriate policy/regulatbtion
for ut:lisation thereof beftore they
are being allowed to be utilised

for such construction activitises.

T1ll anmd wuntil the survey and
inguiry 1is compieteds as directed
abavey no new licence for any type
of construction 1in CRZ-I1II zone
shall be i1ssued or granteds and no
new structure of whatsoever nature
shall be allowed to be constructed
in CRZ=-111 zoney except repairs and
renovation of the existing houses
which shall be subject to the
appropriate order on completion and
result of the survey and i1nguiry to
be held as directed above and this
should be specifically stated in
the licenses to bhe granted for the

pUrposs of repairs and/or

442



443

{F:

(G)

(H2
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renovation af the existing housses.

The respondent Hko.D to conduct
inguiry and fix responsibility tor
the violation af the CRZ
natitfication 1N velation to
clause~ill of CRZ-111 zone and fto
take appropriate action against ihe
persons responsibie for such
violation of the provisions of the
Environmental Protection Act and
the said notificaticn in relation

to the CRZ-I11 zone.

fll these directions stated above
are in relation to the CRZ-111 zone
in Goa in terms af the waid

notification.

The survey and the inguiry should
be conducted as expeditiously as
possible and should be concluded
preferably within a period of six
mianthes and 1n any casey by Sdth
Mays 288/, and report 1in that
regard should be placed before whis

Court in the first week after the
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Summenr Vacativn af 2B 4 far

necessary further orders 17 anv.

Meanwhile, on conclusion of %Hhe
survay andgd the ingquirys necessary
action should proceed against the
offending structures and report in
that regard also should be placed
along with the above referred

report.

The respondent Nos.3 and 4 shall
ensure prompt compliance of the
directions given in this Judgment
and sinall be responsible tor
submitting the report required ¢to

be mubmitted as stated above.

Ail the records relating to the
survey and the inguiry should be
macde available to the public and in

that regard 2 web—-site should be

opened and the entire material
should be displayed on the
wehb-site. The respondent No.JS

should ensure due compliance of

this direction by 18LhH June.s 2887,
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The respondent nos.l and 3 snall
pay costs of Rs.l@,88d/—~ in each aof

the petitions to the petitioners.

Report to be received from the

regspondents shiould be placed betore

this Court in the third week of

Junes ZaG7.,

Rule 1s made ahsolute i1fi above

terms.

{ R.M.S.KHANREPARKAR; J

( N.A. BRITTOs J )
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Government of Goa ;
Department of Science, Technology & Enviroti...
Opp. Saligao Seminary, Saligao, Bardez —- Goa. 40351’1 T——
Phone nos. 08322407189, 2407187 2407580 Fax no. 0832-2407176

!
No: GCZMA /H. COURT MATTER 7 07/ 656 ¢ Part TV 4 311 Date: 10" June, 2011,

T.
-

Polidy for utilization of available open plots in CRZ-1N_Zone for the purpose of

|
esta b‘lish ing Hotels / Beach Resorts.

Background
1. As per paragraph 32(D)) of the directions contained in the Judgement and Qrdey of

the Hlon’ble High Court of: Bombay at Goa, Panaji in Writ Petition No. 422 of 1998 (Goa

Foundation /s Village Panchayat of Candolim & or'\" with Wit Petition No. 99 ¢f 1999
(Goa Foundation v/s Villuge Panchayar of Calanguie & ors); the State Government has
been directed,

“to identify the open plots in .CRZ-[H zone which are available for construction of fuitels
and|lo frame appropriate policy/regulation for uiilizaiion thereof before they are being

aliotbed to be utilized for such construction activities,”

2. | The Goa Coastal Zone Mananemcm Autliority (GCZMA) / Department of
Scietice, Technology and Environment (DSTE) Government of Gea; entrusted this task
of identifying and delineating the open vacant plots above an area of 4000 sq. . in
CRZMII zone along the coastline of the State of Goa to Nl,": Remote Sensing Instruments
= (RSD), Hyderabad. This Agency had carried out the 1ask of ldenufxcatwn of structures
existing as in 1991 when the CRZ Notification, 1991 cams n2to force and the structures
thatcame up subsequently by temporal stud,/ of sateiliie imagery bemeen 1991 and 2006
followed by field checks; as p-;r directions of the Hon'ble High Court in the same Writ
Detmom detailed above. ihe.;l.. reports were periodicaliy submitted before the Hon'hle
ngh Court and the data producis / mapping of structures in form of survey plans were
submitted to the Coastal Village Panchayats / Municipality in terms of the directions of

the Hon’ble High Court in M.C.A No. 427 of 2007 in W.P. No. 422 of 1998 dated is

March, 2008.

3. M/s RS1, Hyderabad has interpreted rectified sateltite data, on line to jdentify and

delifeate contignous open plots measuring 4000 sq. mts. and above in the CRZ-IiJ areas

of Goa. By overlaying the geo-referenced revenue maps, the locations of each of these

open piots in terms of survey numbers and sub-division number have bpen\ tabulated and

brodd landuse patterns in these plots have also been iabulated,
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An atlas of the open plots in CRZ-III of all the villages has been made e 1:5000

scale and an table in MS Excel format showing the identification number {ID No) of each
ploth its locations in terms of survey of sub-division number and broad landuse /

landcaver paitern in these open plots has also been prepared.

M/s RS, Hyderabad has submitted a scft copy in portable document format.

"

4. In its report M/s RSI, Hyderabad has indicated certain minor limitations to this
study. as interpretation of the satellile data is with referance to the year 2005 and the
landbise / landcover would need to be ascertained by interpreting latest satellite imugery
and{/or field checks. Seme of the -open plots appear tw fall in forest, which can be
separated by overlaying the reserved forest map of the Forest Department, as and when
required, Similarly some open plots fall in sand done area, which cén be identified and

separated. Many open plots fall in cultivated areas which need to be identified (o

.

ascertain the present status of cultivation / landuse. These features can be identified

during site inspection separately.

Pravisions of New CRZ Notification, 2011.

5. The Ministry of Environinent and Forests (MoER), Govt., of India; has notified the
new Coastal Regulation Zone {CRZ) Netification, 2011 (S.0. No. 1%E) dated 05"
Janbary 2011). Annexure-1iI to the CRZ Notification. 201} defines the requirements and
gm!elines for development of"beach resons;or hotels in the designated q;eas o"f' Cli/";--lﬂl

and|CRZ-II for occupation of tourist or visitors with prior approval of the Ministry of

A nr——O Gt

Environment and Forests, The sume is enclosed as Appendiv-/,

For anyéfvz}deve]opment of a Hotel / Beach Resort / lotels or any structure sith
roolw for th Vf)ﬁ’rffS'se of temporary accommodation of visiiing tourists, to be undertaken
within 200m to 500m; shall require to follow the guidalines as detailed above. subject to

the State Government Development and Planning Reguiations and Policy.

Provisions contained in Regional Plan for Goa, 2021,
0. The Town and Country Planning Department, Govt. of Goa, has prepared the
draft Regional Plan for Goa — 2021 (RPG-21). As per draft RPG-21, all CRZ aveas arc

classified as Other Eco-Sensitive zones (ECO-2). oxcept CRZ-[ areas, which are

classified as Eco-Sensitive zones (ECO-1). Any development in ECO-2 areas will be as
per CRZ guidelines.

The Town and Country Planning Departiment hus vide Final Report, RPG-21
(Release One) dated 23" November, 2010; has specificd guideiineszréif‘;d‘}{as indicated that
beach resoits / hotels / mofels would be petmitted on special conditions in Seitiement
Zone as mapped and defined in the land use maps approved by the Government
{}éeference: Appendix XI of the Final Report, RPG-21 (Releuse Onel}.

The Final! Report, RPG-21 (Release One) also indicates a policy for Coastal and

Hinterland Eco-Tourism for development in backward talukas for specific sreas
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earmarkﬁd as a marker for development in the plans
{Referenfee: Chapter 4.2.2 (a) of the Final Report, RPG-21 {Release Onel}.
D

approved by the Government.

& /L

N

Nov ApPUlcan e To ‘t‘&“? cL ] ROTLECTS AfPRevED EARLER o

Guidelines for considering project proposals for Hotels / Beach Resorts in CRZ-IIT

areas.

7. T—Elvery proposal received by the GCZMA, will be forwarded St examination and
assessment by the Goa State Experl Appraisal Comumittee (Goa-SEAC), in the first
instance! While examining the proposal of any new Hote! related project in the open plots
! spaces available, the Goa-SEAC, shall follow the guidelings as. given below and
incorporate the same in the Terms of Reference for the project proponents case:

(1 The land use / land cover as on site will be verified on ground by inspection.

suitability of the Jand to be utilised for the purpose concerned.

’ The surrounding land use pattern will be corzidered to determine the
| . ‘ :
' The recommendations or findings of the Envirenmental Impact Assessment

(i)
(E1A) report, will not be the sole eriteria for determinifig the land use !

suitability of the plot, for the purpose concered, Additional reperts on

environmental standards / parameters pertaining i the site concerned, shall be

identified and project proponents would be required o comply with the same.

Cey

(i) Only those land area, which are classifiad as “Seitlenent” in terms ol RPG-
|

21, will ke considered for the purpose concerned.

(iv' The proposed project should essentially meet the requirements of recyeling of
l ~ effluents /sewage, efficient colid waste management practices and such ather

| measures as directed by the Goa State Pollution Coniro! Board.

(v[ The proposed project’s endeavour should be to meet ‘Green’ initiatives such

‘ water harvesting (wherever feasible), use of solar aud other renewable energy

© resources for lighting, heating etc.

(vi)  The proposed project should be compliant to the standards prescribed under

Environiﬁent (Protection} Rules, 1986 (as amended) and should also provide

for compliance to the standards and conditions under Water (Prevention and

Act, 1981.

’ Control of Poliution) Act, 1974 and Air {Prevention and Control of Pollution)
|
iy Al guidelines prescribed in CRZ Notification. 2071 shall be strictly folloved.

8. | On receipt of the proposal duly assessed and appraised by the Goa-SEAC, the

the GCZMA. Thereafter, the

samef will be taken up for consideration by

recommendations of the GCZMA and the appraisal of t
the Goa State Environmentat Impact Asgessmient

\e Goa-SEAC, in respect of the

projec}t proposal shall be submitted to

Auth&'ity (Goa-SEIAA) for ifs recommendatio
roval of the State Govermment, shatl the project proposal

ns. Only on obtaining its favourable

recommendations and with app

be submitted to the McEF for its considerati

on, in terin ofthe CRZ Notiﬁcat\ion, 2000,
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10.
dated
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ki34

The conditions at para (7) and para (8), shall not apply to the Hotel projects
ed carlier by the State Goverament / MoEF or are in the process of baing

ered for approval by MoEF based on earlier Staie Gove. / GCZMA approvals.

crniment of Goa vide U, O. Ne. 96

#

This policy issues with the approval of the Gev

27" May, 2011,

. Sd/-
(Michael M. D' Souza)
Director / ex-Officio Jt. Secy. (8T
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Appendiz-{

Annrexure-IT1

Gulidelines for development of beach resorts or hiotels in the designated areas of
CRZ-ITI and CRZ-II for occupation of tourist or visitors with prior approval of the
Ministry of Environment and Forests

1. @onstruction of beach resorts or hotels with prior approval of MoEF in designated
arefls of CRZ-II and TII for occupation of tourist or visilors shall=be subject to the
following conditions, nameiy:-

(a) The project proponent shall not undertake any consiruetion within 200 metres o
landward side of High Tide Line and within the arca between (Low Tide Line and
Tide Line in CRZ 11D, N

1 the
High

(b)fThe proposed constructions shal! be beyond the hazard line or 200mts from the High
Tide Line whichever is more;

(e3flive fencing and barbed wire fencing with vegetative cover may be allowed around
priyate properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

(dino fattening of sand dunes shall be carried out;

{e){no permanent structures for sports facilities shall be permitted except construction of
godl posts, net posts and lamp posts;

(f) [Construction of basement may be allowed subject to the condition that no abjection
cergification is obtained from the State Cround Water Authority to the effect that sich
coxkstruction will not adversely affect fee flow of groundwater in that area;

o)the State Ground Water Authority shall take into consideration the guidsiines issued
by Kentral Government before granting such no objection certificate;

(hy]though no construction is allowed in the no develapment zone for the purzases of
caleulation of Floor Space Index, the area of entire plot incinding the portion which {ails
within the no development zone shall be taken into aceount;

(i)[the total plot size shall not be less than 0.4 hectares and the total coverad arena on all
floprs shall not exceed 33 percent of the plot size i.e. the Fioor Space Index shail nex
exceed 0.33 and the open area shall be suitably landscaped with appropriate vegeral
cover;

(j)the construction shall be consistent with the swrounding Jandscape and incal
architectural style;

(k)[the overall height of construction upta the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be mere than two floors (ground floor plus one

up};er floor);

(1) Groundwater shall not be tapped within 200meure ot the Iigh Tide Line; within the

200metre S00metre zone it can be tapped only with the concurrence of the Central or

'Sta{e Ground Water Board:

r digging of sandy sftretches except for strusinral

(m)] extraction of sand, leveling o .
hin S00merres of the

foulldation of building, swimming pool shall net be pemcitied wit}
High Tide Line; :

(n) [the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board ahd under the
Entironment (Protection) Act, 1986;
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(0) necessary arrangements for the treatment of the effluents and solid wastes must be
made z‘md it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effivent or solid waste shall be

discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than S00metres
apart; and -

(q) if the project involves diversion of forestland for non-forest purposes, clearance as
require'ld under the Forest (Conservation) Act, 1980 shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met
with; and

(r) approval of the State or Union territory Tourism Depanmen£ shall be obtained.

1L In ecologicatly sensitive areas (such as marine parks, mangroves, coral reefs,
breeding and spawning grounds of fish, wildlife habitats and such other area as may be
notified by the Central or State Government Union territories) construction of beach
resortsior hotels shall not be permitted ‘

ok ok

N1In /\]pnexure 11, in item 1(a), in line 2, the words “Low Tide Line and High Tide Line” be read as at (1)
above vide $.0. 651(E) dated 29/03/2011.

T N A I R Ty

PM.: TAI Dolicy sbat in printed in Dfffciad Gagette Swwies | No 11 dated 96" Joort 2074,

Page 6 of 6
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% . !
> Saldanha Developers (D) Aed ;
D | M.wén anha Uevelopevs 0.

Paskin Potace, Slladnvi TEmp Road, 3902, Mathias Plaza, 18th Jure Road, DS, 2. Pancharzina, Maitires Dias Raad,
W - Murishinl « {00 (1313 Panaji - 403 601, Goa. HDIA Margoe 403601, Coa, INDIA

- 022-24314200; 24316301 Toi, - {D832) 2224485, 22205668, 2220569 Yol (0832) 2733576, 2737330

¢ (91) (‘;2;{.5;4531113:‘.-1' Fax . {91} 0832-2420438 Fax: (94) 0832-2724017

naik munmnielfige @rsnidanhngoup.com £-mail; sales@saldanhagroup.com £.mail: goaotice@saldanhagroup.com

Ref:- SDPUSWPR/'l 0/11-PS-23
Date:- 0471002011
T.’J
The Town .:nnm
Ofiice of he hssociatz Town Planner
Tawn ikl Chuntry Planning Department
o l‘-.:‘icsn'nn:qao Goa ) ".

LE .
A
B

Sub:. Application for construction of hetei project in preperty Sy No 71/1 of
Vaeleng Vilnge gl FMormiao

EALATA

Vot 1 oies Bl ON/A1 77T RI2-10/763 dated 21/61/2010

[
1IN

With relere: r“e to our above referred application and your letier Ref.-
DR/A17HAIMTPI9-10/709 dated 21/01/2010 we wish to inform you that it is
come to ourjknowledge that the Govt has comphed with the directions given by
lh(‘- Hoimoratile high court of Bombay at Goa in writ petition No 422/1998 and
asr1995 anrl also new CRZ Notifications are notified by the Centrsl Government .

in view of thi 111, above we request you to kindly !oo;( into the matterand scrutimze
the plans submilled and grant necessary approval -at your earliest.

+

"y, H
(f‘ Thanking you.

Sincersly

For Saldanha Developers Pvt Ltd

|
NM -

,,1 *mt I

E‘ -‘.f I:.‘VI:D

TCPRPD jﬂormu.ao '
Dala ay \0!1.0?\ B :
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15 Pawan Palace, Siladew Temple Road,
lahim - Mumbai - 400 C16

ph: D22-24314300, 24314301

ax: (015022-24314344

~mail; mumbaiciice @ saldanhagroup com

307, Mathias Plaga, 18t .lune Road,
Panai - 402 001, Goa 1HMDIA

Tel. . {DB32) 2274485 2220568, 2220562
Fax - (91) 0222-0420435

E-mal sales@saldanhagroup com

DS-1. 2. Pancharatna, Marires Cias Road,
Margao - 303 501, Goa, iNDiA

Tel - (08373 2733576, 2737330

Fax. (91)0832-2734017

E-mafl guaofice@saldznhagroup.com

Ref:- SDPL/SPR/02/12-P5-26
Date:- 25/02/2012

-
(o]

The Dy Town Plannet

Office of the Associate Town Planner,
Mormugao Taluka _

Town and Country Planning Department
Mormugao Goa

Sub- Aoplication for construction of hotel project in groperty Sy No 71/1 of
Velsao Vilage al Mormugan Taluks

CYpur Lsier Ref- DHA1TT4MMTRIZ0Y -1 217786 dated 15/02/2012

Sir,

With reference to our abcve refdrred application and your letey Ref-
DH/A17TI4IMTPI2011-12/7768 dated 16810212012 (copy enclosed) as requested
we hereby submit copy of Judgment passed by the Hon. High Court in writ
Petition No 422/1998 and 99/1858 and 2 copy of the CRZ Notification as notified
by the central government,

we request you to kindly look into the matter and scrutinize the plans submitted
and grant necessary approval at your earfiest.

’

)
Thanking you.

Sincerely

For Saldanha Developers PvtLtd

Al
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;_%1“ 5a danka Developers (P) A,

3 Pawm Palace, Sittadevi Temple Road, 307, Mathias Plaza, "8 Jure Road, 5.1, 2, Pancharatna, Manires Dias Road, i
shim - Mumbai - 400 016 I: Panaj - 403 001, Zoa, {NDIA NMargao - 403 607, Goa, INDIA i
1.0 022-24314300. 2431430 Tel - {0B32) 2224485, 2220568, 2220569 Tel.: (0832) 2733576, 2737330 i
1%, {911 022-24314344 | Fax - (31) 0832-2420428 Fax: (91) 8322734017

tnait: murnbaiofiice @saidanhagroup.com E-mat sales@saldanhagroup com E-mail: goaotfice@saldanhagroun.com

Ref- SDPILISPRIO7M2-PS-34
Date:- 10/07/20:42
To

The Oy, Town | Plannar

Cffice of the Asscciate Town Planner,

Mormugao Taluka

Town and Country Planning Department ;
:1,-&( ~rmugao Goal }

Sub:- App!’icat_idn for construction of hotel project in property Sy No 7171 of Velsan

Viilage at Mormugso Taluka

| . ;
Sir, h :
In continuation tc our letter dated 01/06/2012 and our discussions willh your good self
we are hereby submitting copy of the Policy for uiillization of available open plots in
CRZII Zones for purpose of establishing Hotels/beach resorts framied by Government
of Coa, Department of Science Technolow and Environment , as per the directions of
the Ponorable\Hrgh cotirt of Bombay at Goa inwrit petition no 422 of 1588 and 89 of "
1999, : !

! -

We would fike t:g bring to your Kind attention Para 9 of the said Policy which states that

The conditions!at Para (7) and Para (8) shall not apply to the hotel projects approved

earlier by the state Government /MOEF or are in the process of being considered for
¢ proval by VIOEF based of earlier state GoWWGCZMA approvals.

We request you to kindly look into the matter and scrutinize the plans submitted and
grant necessary approval at your earliest. ‘
:\

Thanking you."
Bincerely |

,\,-\
5
2=
“\
.:

For Saldanha bevelopers Pvt Ltd

| o L
i SA012- 'Lf/‘-,
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;{:‘ 5@!3{?%/’1@ Dovelopers ( P) Aed.

™
|

awan ¥ alace, Silacevi Terlnple Road, 302, Msthias Plazn, 13ih June Road, DS-1, 2, Rancharatna, Martires Dias Fead,
7 - MAdinbai - 400 016 I Panaii - 403 201, Goa, INDLA Margae - 403 501, Goa, INDIA
122-24314330, 24314301 ¢ Tel. - (0822} 2724485, 2220568, 2220565 Tel: (0832) 2723575, 2737330

{31} 022-24314344 l| Fax . {517 0832-2420439 Faz: {.9‘-.) DB32-2724017

il muml)aiufﬁce@saidanhﬁgroup,com E-mail sales@saldanhagroup.com E-mait: goacfice@saidenrhagroup.com

.{(;f:f'(

ik
i

=

3

|
Ref: - SDT'I /SPR /1107
ll
Dated: - 06 N ov 2012
—Tl--,‘ ]
The Town Planner,
(ifice of the f\:s.sucis_lif_; Town Planner,
Town and Country Plarning Depariment,
, Mormugao ‘

Sub: - r\pplicq‘tion for construction of hotel project in property hy No 71/1 of Veiszo
Village of Mc‘rmugao Taluks.
I

Cror letters / d\.,f:,! st -

1) SDPL/ SPRJ.\ 07/ 732-P5-34 dazed l‘()zj 37720172,

2y SDPL/ SPK/ 02/ 12-P5-32 dated 01/06/2012 in reply to your lettes dated DEH / 4177/
4/ MTP/ %0} 1-12/ 768 dated 16/02/2012.

3) SDPL/SPR/ 02/ 12-PS-26 dated 25/02/2012.

4YSDPL/ SDFIU 10/ 11-PS-23 dated 04/10/2011 in reply 1o your letter Ref:
4/MIP/9—10/ 709 dated 21/01/2010.

5) SDPL/ SPF /10709 /5-81 dated 09/10/2099.

I
i

Dear Sir, ]
|

!

We are making references o various communication listed above, sent to your office

-DH /41777

from time to time, as well as the response received from your office with the reference

details are mentioned above.

Besides the above communication / letters sent to your office we have made numerous

visits to therof!ﬁce as well as telephone calls to foliow up on the matter.

|

1
\
= AEWED | ‘

v D Maanugac
2l i If [7-’ 68&

e

| |
Her | '
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/'/m%q.rs faithfully,

sntinu~tion Sheet No |

141

By persat of the above comumunication it is clear that we have provided all information

sought by yeu verbally and by various letters to your office

time has elapsed since providing you with information / ¢larification sought

Considerably
‘time.

from time to

We thereforg soquest you thal il your office v unable to process the seid apphicution for
teason bust znovn 1o you, Eindly intimate (o us the said facis /7 and or mason why the

application 18 not being processes as greal and substantial loss is ensuring to us due to the

pending ot the application.

We Lherefor'e request you to either process the zpplication and or in (he event this

apelication 15 oot being processe

]

. .. . ..
d 7 or around of sush impedimsnt,

d for any legal impediment o kindly intimats o the s

the rESST G
A% Aneddentil ool

e . f
Fhank you and looking forward to your response,

| .
o ‘
Benedict a}‘tm:’;

Wanaging Director,
Saldanha De} elopers Pvt.Ltd.

’%;wm__

Town & Country Planning Department
Government of Goa
Panaji - Goa

CC: - Chief Town Planner,
Dempo Tower,
Patto.

CC: - SeniorfTown Planner — South,
Margao.
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~ @ Annexure- R1/11

'i‘o

The Member Seeretary,
(Goa Coastal Zone Management Authority,
Cro. Department of Science, Technology & Environment,
Opp. Saligao Seminary, v
P.O. Saligao, Bardez, Goa 402 517,

Subi- Proposed construction of a Hotel Project in Survey
No. 7171 of Velsao village, Mermugao Tafuka.

Ref:- 1. MoET letter No. 18-9/2005-JA-12T < ated 08/05/2006.
2, GCZMA NOC issued vide No. GCZMAS/0/1614
dated 19/06/20006.

This office has received proposal of M/s, Suldanha Developers (P Lid, for

: ue of NOC from planning point of view for a Hotel project. The said proposal was
issued NOC by (he GCZMA wide No. GCZMAS/90/1614 dated 19/06/2006 was

t

I

forwarded by the V.P of Velsao-Paie-Tssorcim by Jetter dated 19/7/2006
1
|
|
the High Court of Bombay at Goa'has given divections, one of them being 32(F) e

v new liceace for any type of construction in CRZ-J zone shall be issued or granisd
‘ :

By order dated 13/10/2006 in WP, No, 422 of 1998 with W P. No. 99 of 999

J- P . . . i
nll and uatil the survey and | mq uiry is completed as directed in the said order dated
371042006 and hence the NOC was not geanted ar that time

The applicant by his ietter dated 10/0772012 has submitted copy of poiicy for

.nil‘.zati’o'n of available open plots in CRZ-TI zone for the purpose of establishing
:il[sxy.els/Beach resorts framed by the Department "of Science, TCCbYH‘){(_)El‘J’ &
afrvuonmem ‘by Ref. Wo. GC‘/MA/EI( ourgnatter7/656/RPart TV dated
| 10/06/2011 and requested to scrutinize and convey ihe approval of the plans earlier
approved by MoEF and GCZMA. vide letier No 18-9/2005-TA-I0 dated 08/0%/2098
and GCZMA/S/90/1614 dated 19/06/2006 respectivels. '

In view of the above, you are requested 0 inform whether the NOC issued by

GCZM A vide No, GCZMA/S/S0/1614 dated 19/06/2006 can be considered for issu

4FNCC for development from pianning point of vizw.,

Yeurs [anhiudy,

s

‘ A B lA =

it SN t2. 2012
[ ’ T(MECL Srikanth)
il ‘

|

i

Deputy Teswwn Plavner!
Addi. charge Mormugao Taiulka offics
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constraction tor hotel is required to be
approvul and bLefore issuing Technical
require endorsement by the GCZMA.
You are requested to clarify and cor
and if the same can be considered the

authentication.

Enci: as above

A set of plans submitted by M/s Saldanha Developers are

enclosed herowith for your reference, It may be noted that proposal for

- 458

submitted to the Govt. for

Clearance, this office would

1firm the points referred dbove .

plans may. be endorsed for

Tt

v o
] N

Yours faithfully,

)

{ Vertika Dagur) é
Town Planner

N
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&1

.
|
: &
. i ;
. Ty I M
; Raf. No. M fff.;h;.;.;!m,; /F\S'“_-/ SIE
o Flar\r“’lg """"l )
~—— Jentay
JO
~The Member Secretary.
Goa Coastal Zone Manageroent Authority,
Co, Dept. of 8 Séience, Technology & Envirenment.
" Opn. Saligao Seminary, !
ii P.Q. Saligao, . e T ;
1 Radw ‘Goa - R
| . » :
| Subi-e - Proposed construction of ¢ | Hotel Project inSurvey No. 7likcof
Velsao Village, Murmucao Taluka.
Rel= D) MOEF tetter No. 18-9/2005-TA- 11! dated 8/5/2006.
NGCZMA NOC  issued  vide No. GCZMAEDN 514 dated
. 19/6/2006. _ _ o
3) Thls omce lotter No. DF/4 1774 TP2012/1220 datec S1an201T
. Sir -
N i ‘_ i
3 P‘egse relcr }*:< ™ ﬁcc letter dat"d 3/ 2/12 »"hu
g i va: saed “Grat this o!tub is racei;:t o‘f Sl ,mm
"‘3~ruorcr§ ‘f‘ Ltd for issue of NOC o Jf. T‘lﬂé pm..
I - : V.
! o ‘.vhzch vour office ha
2006 for the Hotel
| Mosrmngao Talule.
' P ) . . e A
! As vou are aware sl High Court of Bombay ab Goa
. §1110/2006 in WP No 427 of 1998 with WP No 99 of 185%
" direcions, that no new licence for any type of sonstruciion in <
shail e issued ov granted 1ill and unti! the Surv-:j,.' and DG
T 1s 14 inform you that MUs. Saldagha Developer {3 Lad wide hiv letter
77717 has submitied copy of poiley for uiilization ov av
pers i CRIEZ-T one for the purpose of eatablishing rengrE
g froped by the Department of Spience, [echnology and kavioemnas vy R
: tio, GCZMAM Courtiatter/07/636/Part |
'! i serutinize and convey the approval of the plans
‘ 1 T§ LI . A TaT]
| md GCZMA  vide leer No TR.9005-TA-TT  daed BDDI0 o and
GOZMA/S/0/1614 dated 19/572006 respectively.
In view of the above, you are tnee again requestsd e inform
e NOC issued by GCZMA vide Ne. GOTNA/SA06 L datad 1T S
“ he considered for the issue of NOC fo development from pianning point ol
|
| M )
] e boin by
A C/o. Member Secretar, Yenre turin il
Gosc Credar
oaztal Zone :,;’q_‘ . v
Demen ™ "lkklf_‘.’;{y P [ ——
Mg Towers, Jrg £ K uL-— -
Pally Pasgp i ey e
anaji Goa 40260+ - v L i l ol ﬂA" p;
i N Fh: 243851 T Plannet
| ' _
-
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Totel Policy 2011 was adopted which provided guidelines for consic
for Hotels / Beach Resorts in CRZ ~ I #reas. The Hotel Poli

Goverminent of Goa vide U.Q. no. 96 dated 27/05/301 1.

4
%t may be poinied out that as per Para 9 of the Hotel Policy 201

ering the rraject proposals
L oy prop

¢y 2011 has approval of

)
conditionz at Para (7) and

para (8) of the Hotel Policy does not apply to the hotel project approved earlicr by the State

Government / MoEF or are in the process of being considered for af
earlier State Government/ GCZMA approvals. A copy of said hotel I
as Annexure ‘IF. However, the GCZMA has ot recived any pr
Developers Pvi. Ltd., for revalidation of approval or for fresh appr
MNotification 2011. The present project proponent had obtained Envi
the Ministry of Environment and Forests {MoEF) as recommended &

dated 02/08/2005 bearing No. GCZMA/S/90/930.

proval by MoEF based on
olicy is cxﬁlosed herewith
posal form M/s. Saldana
cval in terms of the CRZ

ronmenial Clearance from

v the GCZMA vide letter

In view of above, you arc requested to examine the building plans submitted by ithe project

proponent in terms of the CRZ Notification 2011. as ammended and building regulations in force

and inform the office accordingly.

T (Srinet N

|
\-
Encl; As above. !

oliwale)

Member Secretury (GCZM.A)




‘ M’“}/« COASTAL ZONE MANAGEMENT AUTBORITY

‘ C/o Depurtment of Science. Tecmmmv g Environment, {Govtol Gou,
1 Dempo Tower, " Floor, Fatwe Panaji-Goa,

Fer. No. GCZMA/S/90/2000 (1960 Nete o1 1/9015

/ UHVH- Plauner

N
Town .md Country Planning Department,

AN
A !ug()!, Commerce Center,

X . )
Vasco-da-Gawa, Goa.

'
1

Sub: Proposed construction of a Hotel Project in Sy. Mo, 71/1 of Velsao Village,
oo fffnz'nmg a0 Taivka by M/s. Saldana Developers Pvt. jotd, b
Refs (1) Bavirenmental Clearapce issucd by the Nii Bist
§ d aistry for Environment aud Forest
nc]rmﬂ MNo. 18-5/2005-14-111 dated (FB/U'&/ZUU(\ md et
(_1; This Office Approval beaying No. GCZM A/8/14- 15/90/1614 dated 19/06/2045.

(ﬂ‘vom Letter No. DH/M”'?MIF/‘:’:/&’?‘» dated 14/69/201A.

kal

Ed A
Madam,

With reference to your letter dated 14/09/2015 or fi above mentioned subject. { am {0
irform Eyeu that the proposed construction of a hots! project in Survey Mo, 711 of Velsao
_ Goa was discussed and deliberated in the 21% GCZMA Mesting held on

P

e was accordiogly recoramended to the Minisiry of

vib‘a;}:f: " Mormugao

ent and Forests, Government of India, Mew Drelhi for its approval. Therealter, the

‘!
Eovire ‘1‘1 m
" Ervivonment and Forests

| .“ 'pl
¥

ental C lcarance was granted by Ministry of vice Clearancs

py of said Environmentas Clearance is

Yo, 18-9/2005-1A-11 dated 0EY0S/2006.{ & o

Learing MO
ii‘;:iocgjd herewith as Annexure 173
iah Court of Bombay at Goa in W.F Ng.

<]l and unti! the survey and

sreafler, an order was passed by the Hon'ble H

s |
\’ w2968 and WP, 99/99 dated 13/10/2006 with the direerions that;
ompleted no new licence for any type of ¢ eanstruetion in CRZ -1 Zow

o shall be

" U’\‘ 18 ¢

granted, and no new structure of whatsoe
Court directions,

cts High Cou
e GC 7ZMA.

ver nature shall be allowed 10 he cons

||p-¢ OW

(1] Zone”. Since this project afita
ame was pending bet

this proposal further and the s
4y 32 (D of the di irectipns containe d i the judpement

o, A422/1098 {toa Toandation

as per paragraph
al Goa in WP MNo

ir|inav be roted that,

:‘-r’i’ar the Hon’ble High C
of Candotim & Ors.)

Court of { Bombay

with W.1T%

4

iy Village

§Q/59 (Goa Foundation v

e Yillage Panchayal
directed Tto i entifv the aprn plote

<
2
<

a1 of Calangute & Ors.), the State Govermmeit wak
apriate pohey

_r*»mi:'l
e .
e i"ll —JII Zone which are available for cONRStractio: of hotels and 70 frame appy
b N :
meiny allow ed to he utih sed For such

i 1‘511&1011 for utilization thereo! before they =

suction actvities”.

coty Ku

B ; - 4 i S
Authority / Deparmrosni &F Qeience

Becordingly the Goa Coastal Zone Managerent ,
i £ L1 odntimenting
ag entrusted with the task of identifying ard dotine2anng

sepeudgenvironment (DSTE) was

2 e At SIS
Hyderabad Aceore Aty e

P ivis. I

ieplots m CRZ -1} Zone with the help oi
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Hotel Policy 2011 was adopted which provided guidelincs for considering the project proposals
for Hotels / Beach Resorts in CRZ ~ 1T areas. The Hotel Policy 2011 has approval of

Government of Goa vide U.Q. no. 96 dated 27/05/201 1.
s

- J

i
/ It may be pointed out that as per Para 9 of the Fote! Policy 2011 conditions at Para (7) and

para (8) of the Hotel Policy does not apply to the hotel project approved earlicr by the State
Government / MoEF or are in the process of being considered for approval by MoEF based on !
earlier State Government/ GCZMA. approvals. A copy of said hotel policy is cnclosed herewith
as Annexure ‘II. However, the GCZMA has not secived any piopesal form Mfs Saldana
Developers Pvt. Lid., for revalidation of approval or for fresh appreval in ters of the CRZ
Notfication 2011, The present project proponent had obtained Environmental Clearance from

the Ministry of Environment and Forests (MoEF) a5 recommended oy the GCZMA vide leter

- dated 02/08/2005 bearing No. GCZMA/S/90/930.

In view of above, you arc requested to examine the building plans subiniticd by ihe project

proponent in terms of the CRZ Notification 2011, as anumended and building regulations in force

}

and inform the office accordingly.

y?-s ﬁ/ﬁﬁmzy '

‘rd

(Srinet NKomwale)
Member Secretary (GCZMA)Y

Encl: As above, )
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B2

' agf. No.. DH yi77/ U mTp iyl rytg
& : “win & Coumry Pranni
: i . avernment of Goa
y : ‘ i Floor, Commerce Certbr
‘ asco-da-Gama, - Goa

To, | e iyl 12 ] 20l5
The Member Secretary, ' '
Goa Coastal Zone Management Authority.
Q,o Dept. of Science, Technology & Environment.
Opp. Saligao Seminary,
! P\ (. Saligao, :
Budu -Goa ”
| Siub:- Proposed construction of a Hotel Project in Survey No. f71/1 of
Velsao Village, Mormugao Taluka,

Refi- 1) This office letter No. DH/4 177/4/MTP/2012/1220 dated 5/12/2012.
2) GCZMA NOC issued vide No. GCZMA/S/90/2000/1860 dated
21172015, '

-

i
|
Sir
‘ E
|
! This has reference to your letter dated 2/11/15 which has been issyed in.
& repl\ to this office letter dated 14/9/15. Accordingly, the revised plans
-
submitted by M/s. Saldanha Developers have been scrutinized. In the revised
p‘lﬂn the arca staicment for plot areas falling on either side of the public road
(plot A and plot B) have been submitted separately. The number of blocks,
c\icmgn and floor area in plot A (part) remains the same and ﬂoor area: m plot A
|

has been reduced by two blocks to confirms to the permissible FAR. "The

dcs1gn of the blocks and location of blocks in plot A is remains the same as that

ot

pt the approval granted by GCZMA vide reference dated 19/6/2006. In plot B

portion also, the number of units/designs remain the same except that one unit

no. D has been redesigned and made smaller inorder to. maintain the existing |

well. . :
v “ The building block A of plot A has basement provisions as per CRZ

Regulations 2011, permission of Ground Water Authority is required in case

the proposed construction involves hasement floor.

| » . -
: The proposal as submitted confirms to the Building Regulations and the

CRZ Regulaticns-20171.However, this office requires the following

clarification:-

== 1) The 200 ms (41<;Lanre fromm the High Tide Line i.e NDZ as marked in the

0/6/2006-and as per the revised plans submitted

approved plan dated T
ine. However, the 200 mts iine delincation as issued by

the DSLE dated 45/5/2012 shows 200 mts line more towards the eastern

{ 3 \\‘-/* it is required to confirm as to the 200 mts
L ( # / -
\‘ v‘\\ \\1» : ) ‘ ‘
7 \\ ' line considered in the approva
mrpdmryd N
Ofo. Member @acrefdlY  and considered.
aenet F’\ui'ﬂﬂﬂl‘/

\
]
i
il
]i shows straight li
I
1

side and in a curved form.
i dated 19/6/200@ can still be honoured e

i Coastal Zone Aunag
Dempo Tows!s, S ¥ oor
patto Panall Gua 401001

Ph: 243854 i 1




A set of plans submiued hy M/s Saldanha Developers are

enclosed herewith for your reference. It may
construction for hote! is required to ‘be su
approval and before issuing Technical Clee
require endorsement by the GCZMA.

You are requested.to clarify and confivm
and if the same can be considersd ihe pla

authentication.

Encl:-as above

——

e noted thet proposal for
mitted 16 the Gowvt. for

rance, this -office would

the points referred above

ns may be endorsed for.

"

Yours fai.thfull-y.,

iy

. ( Vertika Dagur)
Town Planner




|
0A COASTAL ZONE MANAGEMENT AUTHORITY

C/o Departmient of Science: T

“echnology & Ervivenment, {Govt. of (ioa)
| 1
Dempo Tower, 3

' Floor, Fatte Panaji-Goa.

Ref. Nal GCZMA/S/90 / Igo Dated ¢ /0472016

\/(
The Town Planner, ;

Town ar ‘d Country Planning Department.
2" Floop, Commerce Center,
Vasco-da-Gama.Goa.

Sub: R;éviscd plan for the proposed construction of a Hutel project in Survey No. 71/1 of
V|clsao Village Mormugao Taluka...... regarding

Refr Your application no. DE/4177/4/M TP/ dared | 5/12/2(}%“5.
Madam

With reference to your letter dated 04/03/2016 ov the sbove mentioned subicet, | am 1o
inform !you that this Office has already granted permission to M/s. Saldana Developers(P) vide
this office letter No. GCZMA/S/S0/1614 dated 19/06/2006. Further you have cequested 1o
npprove; the revised plans due to some technical observation.
|

It 1< further informed that the GCZMA has alreadv decided that matters like oblaining
occupancy certificate, minor rcvif;ioh;:“éf plans, other NOCs cle. once the CRY clearance is
aranted. shall not be referred back 1o the Authority for issuing clearance again.

Adl such the revised plang submitted by your office is referred back w0 you tor lurther

%

| : .
needful mction atr your end in accordance nf law.

|
|

i

i ¥
1 }
|

Moember S%c.“emry (GCZMAS

' ]
Encl: As|above ' j
\
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To,
The Member Secretary,

GoalCoastaI Zone Management Authority,

¢/0 Pept. of Science, Technology & Environment,

Op

Ref.No: DH/4177/4/MTP/16/444
Town & Country_Plann'ing Dept.,
Govt of Goa,
4™ Floor, Centre Vasco-da-Gama.

Dated: 06/06/2016

p'; Saligao Seminary,

p 0lSaligao, Bardez Goa.

Su

Re

Sir

b: Proposed construction of Hotel project in survey=no. 71/1 of Velsao,
Village Mormugao Taluka.

f. 1) This office letter no. DH/4177/4/MTP/15/878 dated 14/9/2015.
2) Your letter no. GCZMA/S/QO/ZOOO/.’LSSD dated 2/11/2015,

3) This office letter no. DH/4177/4/MTP/15/1158 dated 15/12/2015.
4) Your letter no. GCZMA/S/90/180 dated 26/4/2016.

]

please refer your letters dated 2/11/2015 and 26/4/2016 as cited above. On

receipt of above, the proposal was submitted to the Government for approval,
wherein, Principal Secretary (TCP)/ Chief Secretary has made an cbservation that

in!
Ch

on

re-

many cases, variations of HTL is noticed or_y_ground and that shown on map. The
iof Secretary has therefore directed to ascertain the status of HTL as on the

ground.

In view of the above, you are requested to_kindly intimate the status of HTL

ground, as regards to the proposal referred in subject matter for the purpose of
submitting the proposal to Government.

Yours faithfully,

)

b ’ L’_,,e—",_c

B U
gt (Vertika Dagur)

olo. Mamber ot Rty Town Planner

N
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COASTAL /i}mf MANAGEMENT AUTHORI.TY

‘.L o Department of Seienes “Technology & . Environment, (Govt. of Goa)
Foor, szdn Du_m vl t,])t. divvay Bhavat, pundalik Nagar,Porvorir- -Goa.
i i goacoas! 1al zone (@ gmail:conl.

D BOa e =

[ CM '\“;’C' LigA Dated: ILH(‘J;:%

after Town Planncer,

s Planning Depaitment
[

INTER T STAr S

Y azoo-da-Cama, (or.

Sui S'H'musctl Construction of otel Project in Survey No. 71/1 of Velsao Village

o ea e Talula

wejerter No. U!I/‘fﬂ"]",’,":»t/!\-‘[T’i-’/1(\/4114 dated 06/06/2016.

R:{f' “

?‘\L Wit reference to your letier dated 06/0 16/2016 on the above cited subject, 1 am to inform

voul s the p:meut p.opomm hn ohtamei the an'tonmcntal C'kamnce bc'xrmg EC No. 18-
1 - v A1 c’.m”d ﬂm/f) ."ﬂm«\ o Mmcuv of Environment and Fore§t<(\floPI‘) cmd also No
| & N (_n-mt ate Drom Gon Ce sld[ Zone Management Authority(GCZMA) bearing No.

U “ L9061 dated 19/06:20006( Sopy enclosed).

Hotel Fﬁlic*«' 2011 condition at para (7) and

netz] project approved earlier by the Sue

A weh your office may process the casz in accordance of the clearance eranted by i .
¥ vI : : ]

odalpiion 0

vonbel duding approval pian pranted subject Lo compiiance of all the

s

f gt ol baw.
s\ _

}\/ - .
i Yours faithjuily

F] -~

| 7L
1 M o CFRT
i ‘

i {Agnelg <emandes)

Member Sceretary( (GCZMA)
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G L lr2alt DSl o e
‘ ’ v DH {,.;1,,/mrﬂlg e
] . . . Aih s
| Lt
: , “losf 2ot
Office of the Town Flanner,
Town and Country Planning Deptt.
: Mormugao Taluka Office
’ Vasco-da-Gama.
i Goa.
!
’ TECHNICAL CLEARANCE ORDER
Technical Clearance is hereby granted for carying out work of proposed construction =i Hotef Project
i
as per the enclosed approved plans in the property zoned as Seitlement in Cutline Development Plan
of Mormugaojzom and Regional Plan for Goa 2021 {presanily kepton hold) situated at Velsao Village,
Mormugao T%Fuka bearing Survey No. 71, sub division 1, with the following Conditions -
|
1. ponstructlon shall be strictly as per the approved plans, No changes aihall be affected in
the approved plans/approved built spaces without the prior permission of His Authority,
2. iThe DEleSSiOﬂ granied shai be revoked i any information, plans, calouiations,
documents and any ofner wLCoUMRaUniments of the zpplication are Tound incorrect of
. wrong at-any stage after e grairi o the permission and the application wilinot ba antitied
. lfor any compensation.
3. iT.he development pefrission wili N entitle the applicant for mraking/izving any ciaim o
water and any other tennection from the Gavernment of Goa.
4. ||The Developerapplicant shawia diisplay a sign board of minfmuen wre 00 mts x 0.50
il weith weiting in back oolor ¢ a white backgiound atthe Site, a5 reGuired under the
Regpralions.
8. | The soak pit shouid vt ha kocaled within a disiance of 16,00 mts from any rasting well
Cincthe surtovnding area,
| .
6. 11Tha convnencerhent and ‘the chinpletion of the work shall be notiflad 1w the Agtherity in
wiiting I -appropriate forms. ‘
7. |IGompiiion order has Yo be obtained from his office before appiying fur Docuoancy
inertficnte frxte M@ licensing authofity.
.k/ o | senrm water dralm $hould be constructed along the boundary of the affected plot abuiHrg
Vthe romld
i
g, | Adequaty Uity space ferthe transformer €1c should be reserverd within the plea erea.
19llin case of any Tutting of sioppy tand o filling of lovi-iving land, Deyond parmussicle imis,
priot permiggion okthe Chief Town Planner has fobe obiained before the commengarient’
of thRe WAOY'RS B3 D& e provisions of Section 17(A) atthe Goa Town and Loundry Faniimg
et 1%HTA
11| T wwesrahi of the property and ihe ragiticna! eccess if ‘any passing throdth e
Riopety sadl e verified by the village Panchay&s Gffice before issue of construthon
[Hileclnst
. et aths shown I e approved sits pran ~as o besirictly matmigned
- i ahe corsTruction is carried oul i vicHRtOR of the
13 | 2wmpreion order shal be et 11 the construction is carried ou o
§apmvc‘:€gdi plan.
o e collection of parbage and s saf Faposal
11| Ageguate arrangement shall pe madetor Ehe. collection of garbag
at the satizfaction of the Viiage Panchayat.
|
! $
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THIS GELEE 1S 1SSUED WITH REFERENCE TO
TrG QROER 1S VALID FOR T

T SarnaeohiSecretany
Vilage

156

“E o Verdlication of he reanney nosition as on 271171990 and thereafter shall be made wy the
rossuing the licence ' :

ficensing body hai:
16. As regards complant's paraming to encroachments, judicial oroers/directive, and other

legal issues. the scme may be verfied and confirmed by the. concerped Village

Fanchayat befor: wguing dcence, '

17 The Village Panzh vzt shall ensure azbout the availability of polver andiwater supply gnd
ciure befoce issuing lirence.

other required inirasny
- ) +
18 The intemat aceees road thall be effeciively developed befor®e applying for complgtion,

1t

ordsr,
4. The opan lerraces shati not be covered at any point of ime.

20 Conversion for Cemmercial purpose shall be obtained from the Competept Authoriyy
nchayat shait ensure thg

nefore commencement of proposed consiruction and Village Pe
same balore issuing the Construction licence.
3% This Technical Clearance order is issued based on Clearances/NOC's issued by the

<t

concernsd Authoriy as below -

Environmmeclal Slearance granied by Ministry of Enyironinent and Forest vide N,

"

18.09/2005- 4-ill daied 8/V2004. .

i Apcroval oy Goa Coasial zoning Management Auihority vide ieiter No.
GCAMAIS/G0 1314 dated 197842006,

i} Letter bearing No. GCZMA/S/E0/2163 dated 14/02/2017 issued by Goa Coastal
Zoning Mz ment Autharily informing that the Haiel Pelicy does not apply to
the project appioved earlier by the State Govi. and Minlsiry of Environment and
Forests, ‘

Wi approval conveysd by Govt vide Note No, DH/41774MTPI2017/138 dated
30/03/2017, .

ROC structure of the project propopent is liable for Structural

Crryreer woo has design the RCC st A ’ _
Tiasigns and stability of the oreject. Struciural liability cerificate dated 0940512017 jssued by

Choings, Mr Rajan L Prathu vicye. TCP Reg. no SE!0004/2040
7/MTP/2017/200 dated
mount of Rs.72,23,032/-
vide Challan No.

oifice assessment Order NO DH/417

r. 62017 the applicant has paid the Infrastrucivre Tax for an 2
S uses seventy two lakne twenty three thousand and thirty two Dty

caintra-tax/MTR20107 da 2027052017

igmta - Pypsuant 0 s

THE ARPPLICATION DATEID 19/07/2006
CGEE YEARS FROM THE DATE OF ISSUE OF CONSTRUCT!
TRUCTION LICENSE 15 ISSUED W|THIN THE PERIOD OF

voDROVIDED THE COMS

Jl—r
(vertika Dagyr)
Town Plapner

¢——

WUR. D

arianha Deeeiopers (£ Lo

oWy

svat of Velsao-Zale-155a7¢im,

s B
Mormugao-soa

.

Ry
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Village Panchayat Building Licence a
. . , (i u

i

Village Panchayat of VELSAO-PALE-ISSORCIM, GOA. \\ '&\
- ’ X (l;‘

CONSTRUCTION LICENCE Sl et

NO. VP/VP/2017—2018/16 ‘ Date: 31/03/2018

Licen?:e is hereby granted for carrying out the :-

a)_ Construction of Hotel Project as per the enclosed approved plans in th,e property zoned as

Settlement in Outline Development Plan of Mormugao 2001 and Regicnal Plan for Goa 2021
? {presently kept on hold) situated at Velsao Village, Mormugao Taluka bearing Survey No. 71/1
- of approved Technical Clearance Order No. DH/4177/MTP/2017/218 dated 09/05/2017 and in
! terms of Resolution No. 2(1) dated 27/03/2018 with the following conditions:- -

1) The applicant shall strictly cemply all the conditions imposed in the Technical Clearance Order
reference No. DH/4177/MTP/2017/218 dated 09/05/2017 issued by the Town Planner, Town &
: Country Planning Department, Mormugao, Goa. B
2) “The permission granted shall be revoked if any information, plans, calculations,‘docuﬁme_nts and
rany other accompaniments of the application are found incorrect or wrong at any stage after
the grant of the permission and the application will not be entitled for ahy compensation.

3) :The development permission will nat entitle the applicant for making/laying any claim on water

rand any other connection from the Government of Goa.

4) The construction should maintain the minimum prescribed horizontal and vertical clearances
Jfrom any overhead electrical line passing adjacent to the construction.

5} ;All RCC/Structural works shall be designed and supervised by the Engineer who has signed the
Structural Liability Certificate submitted to the Panchayat.

6) No material for construction or earth from excavation or any other construction material shall
be stack=d on the public roads. )

7) The building should not be occupied unless the occupancy certificate is obtained from the
Panchayat. '

8) The applicant should construct a separate soak pit in order to derivate in the sewage water.

9) The ventilation pipe of the septic tank should be provided with a mosquito net.

10) Tne applicant should connect the pipelines from their latrines/WC’s to the sewerage line at their
own cost, when the sewerage line is commissioned.

11) The applicant should fix a board at 3 prominent place whenever the construction is started,
indicating the number, the date and the authority for which the licence for development work
has been granted.

12} All the building material and other rubbish should be cleared from the construction site before
applying for the Occupancy certificate. ’

13) Water storage tanks shall be provided with mosquito procf lids and over flow pipes. The tanks
should be provided with access ladders wherever necessary,

14) The drains surrounding the plot, if any, should be constructed with PCC and should be covered
with removable RCC slabs of sufficient thickness.

15) The applicant should gift. the road widening area to the Village Panchayat before applying for
the Occupancy Certificate, if the applicant has utilized the extra FAR in lieu of the road widening
affecting the plot.

16) Completion Order has to be obtained from this office before applying for Occupancy Certificate
from the licensing authority.

17) Storm water drain should be constructed along the boundary of the affected plot abutting the
road. .
18} G{)a?éges and Parking areas shown in the approved plan shall be strict'ly ust—:’d' for parking
purposes only and should be easily accessible to vehicles. No commercial activities shall be

allowed in these areas. .

18) Adegquate arrangement shall be made for the collection of garbage and its safe disposal at the
satisfaction of the Village Panchayat.

20) Space for parking of vehicles is clearly demarcated on the ground.

21 Verification of the tenancy position as on 02/11/1990 and thereafter shall be made by the
licensing body before issuing the licence.

22) Fire Escape staircases, if applicable shall be constructed as indicated in the approve.d plans.

23) The internal access road shall be effectively developed before applying for completion order.
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24) The applicant should maintain all existing natural drains in the plot a
any stage.

25) The open terraces shall not be covered at any point of time,

26) The plot boundary should be cordoned off by continuous sheet fenc

during the construction period.

27) The developers/applicant should display a sign board of minimum sil

writing in black colour on a white background at the site, as required

28) This Technical Clearance order issued based on Clearances/NOC’

Authority as below:

i)

Il dated 8/5/2006.

ii) Approval by Goa Coastal Zone Management Authority vide letter
GCZMA/S/50/1614 dated 19/6/2006.

Enviroment Clearance granted by Ministry of Enviroment and F¢

a

nd should not block them at

ing either of wood or meta!

ze 1.00 mts xtO.SO mts with
under the Regulations,

s issued by the concerned

rest vide No.18-09/2005-A-

No.

il) Letter bearing No.GCZMA/5/90/2163 dated 14/02/2017 issued b
Coastal Zoning Management Authority informing that the Hotel

not apply to the project approved earlier by the State Govt. and
Enviroment and Forests.

Jy Goa
F,’oh'cy does
Ministry of

v) Approval conveyed by Gowt. vide Note No.DH
30/03/2017.

v} Conversion Sanad bearing No.AC-Il
12/02/2018.
29) The applicant should give 80%
30} The applicant shall not obstru
point of time.
Applicant shall dispose the construction debri
same shall be taken to the designated
applicant in the Affidavit at his own expenses.
Applicant hall produce the certificate issued by the concerned PWI
of designated sites as mentioned in the said Notification dated 07/0
31{c] Failing to comply clause {a) and (b} the penalty shall be imposed to
Applicant at the rate of 0.5% on the total cost of the project and alsc

/4177/4/MTP/2017

/MOR]SG/CONV]SS/ZOIG/ZI-I-JS
of jobs/employment to the villagers of
ct existing water bodies and waterway.L
31(a) s at his/her own level
31(b)

‘3

31)

All set backs shown in the approved sité plan has to he strictty mainta
132)

Drinking water well shouid be 15 meters away from any soak pit.

THIS LICENCE IS VALID FOR A PERIOD OF THREE YEARS FROM THE
LICENCE. RENEWAL IF REQUIRED SHALL BE APPLIED WITHIN THE PEh
THE LICENCE. APPLICANT HAS PAID CONSTR
115/43 DATED 31/03/2018.

L
o P >ECH
W b

i

site as per the disposal plan given by the

the

construction licence issued to the Applicant shall be withdrawn/cancelled,
ined.

UCTION FEES OF Rs. 5,33.9,880/- VIDE RECEIPT NO.

’A:
etary,
b e b © e [
ayaf Velsa
SR T

KRS

/139 dated

dated

Velsao-Pale-Issorcim.
atany

nd/or the

officials
/2018.

the

DATE CF ISSUE OF THIS
IOD OF THE VALIDITY OF

(4N

o-Palesissortim,
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GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology and Environment {Govt. of Goa)
1* floor, Pt. Deendayal Upadhyay Bhavan, Pundalik Nagar, Alto,

Porvorim, Bardez- Goa-403 521, Phone: (0832) 2416561
E-mail: dir-ste.goa@nic.in, goacoastalzone@gmail.com

Ref!No.GCZMA/S/ILLE-COMPL/18-19/05/233 Dated: 01/06/2018

SHOW CAUSE NOTICE CUM STOP WORK ORDER ISSUED UNDER
SEFTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986, READ
Wi wTH RULE 4 OF THE ENVIRONMENT (PROTECTION) RULES, 1986.
WHEREAS, the Goa Coastal Zone Management Authority (hereinafter referred
to as ‘the GCZMA’ in short) has been constituted by the Ministry of Environment &

- Forests (MoEF), Government of India pursuant to the directions of the Hon’ble Supreme

Couit of India to deal, inter alia, with violation of the Coastal Regulation Zone (CRZ)
Notification 2011 and implementation of the CRZ Notification.

WHEREAS, the Office of the GCZMA has received- a complaint lefter dated
09/05/2018 from Mr.Jose Fernandes & others R/o of Prial waddo, Near infant Jesus

Academy, Velsao-Goa with regard to the alléged massive construction proposed in the
property bearing Sy.No. 71/1 of Village Velsao, Goa within the I.}Io Development Zone
(NDZ) in CRZ area. The complainant also alleged the said illegal activity is being carried
out without obtaining prior permission/approval from the concerned Authorities.

A copy of the complaint letter dated 09/05/2018 from Mr.Jose Fernandes & others

is annexed hereto and marked as Annexure A.

WHEREAS, Accordingly a site inspection was carried out on 28/05/2018 by
Expert Members of GCZMA. It was noted that the said construction activity was carried
out by Saldanha Developers (p) Ltd. The Expert Members of GCZMA submitted an
inspection report which has interlia noted observations/findings depicting violation of
CRZ{Notification 2011.
| A copy of the inspection report of the Expert Member of GCZMA is annexed

hereto and marked as Annexure B.

WHEREAS, Further on 29/05/2018 and 36/05/2018 Saldanha Developers (p) Ltd
havejsubmitted a reply/clarification interalia stating that delay in commencement of work
from)the date of obtaining the N.O.C / Permission from GCZMA.

Copies of replies dated 29/05/2018 and 30/05/2018 is annexed hereto and marked
as A men;re C Colly.

Pagel1lof3
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WHEREAS, upon close perusal of the said complaint letter 09/05/2018 from
Mr.JosIe Fernandes & others, inspection report of Expert members of GCZMA the
following alleged illegal activity resulting in blatant and serious violation of CRZ

Notification 2011 is noticed. The details of the violations are indicated here below:-

Sr.no Name of the Survey No. / Type of Construction Distance

2Party/alleged violator Village from HTL

L. §aldanha Developers | Sy.no.  71/1  of | Illegal construction of | within NDZ,
(p) Ltd Village Velsao concrete foundation and | in CRZ area

destruction of sand dune

WHEREAS, as per the CRZ Notification, 2011; the entire belt of 100 mts. from
thé High Tide Line (HTL) of river and 200mts. from the HTL from the sea is designated
as the No Development Zone(NDZ) and hence no construction/development whatsoever

are permissible in the said belt;

WHEREAS, all proposed ‘re-construction/construction/development/repair’
between]200 mts. to 500 mts. of the High Tide Line(HTL) from Sea and 100 mts. from
the River, and those 'permissit-nle activities, require the prior approval of the GCZMA
under the CRZ Notification, 2011. '

NOW THEREFORE, in exercise of the powers conferred“;b‘y section 5 of the
Environment (Protection) Act, 1986 read with sub-rule (3) (@) of rule 4 of the
Environment (Protection) Rules, 1986, delegated to the GCZMA, the GCZMA hereby
directs you to STOP WORK with immediate effect and SHOW CAUSE as to why a

direction;to restore the land to its original condition should not be issued to you. Further,

you are directed to ensure that no civil work of whatsoever kind and nature is carried out

at said site.

FURTHER TAKE NOTE THAT, you are required to file your reply alongwith
valid construction/reconstruction/repair licence/approvals, if any, issued by the concerned
Authorities including GCZMA along with approved plan, as also documents to show the
title to the Office of the GCZMA, having its Office at 1* floor, Pt. Deendayal Upadhyay
Bhavan; Rundalik Nagar, Alto, Porvorim, Bardez- Goa on or before 12/06/2017. Further
you are directed to submit superimpose approved plans if any upon relevant survey plan
clearly depicting H.T.L and No Development Zone (NDZ) from the Directorate of
Settlement and land Records on or before aforestated date. Take note that if you fail to
submit ygur reply along with the required documents, the GCZMA will come to the
conclusion fha'E you have no justification to carry out activities as above stated and the

Authority[shall proceed to issue final directions to you in this regard without any further

Page20f3
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notice which inter alia includes order of demolition of structures, disconnection of water /

Encl: Als above

To,
Saldannha Developers (p) Ltd,
Having office at 302,
3 Mathias Plaza,
x 18" Jupe Road,
Panaji- Goa.

Copy lto:

1.] The Secretary (Environment)

Goa. .. for information.

i and necessary action.

129,

The Dy.Collector & SDO

4. The Secretary,

the compliance 10 the GCZMA.

of Mormugao, Mormugao - Goa.......

village Panchayat of Velsao,

power supply, restoration of land to its original condition etc.

(Ravi Jha)
Member Secretary (GCZMA)
ejc ‘

/ Chairman GCZIMA, Secretariat, Porvorim

2] The Collector & District Magistrate (South), Office of thé Collector (South);

Mathany Saldanha Administrative Complex, Margao-Gna... for information

.

required to enforce these directions and ensure that no work is carried out at site,

other than in accordance with law.

Pale, Issorcim....... who is

required to enforce these directions and also ensure that no work is carried out at

site and also initiate action under the Goa Panchayat Raj Act, 1994 and to report

s, Mr. Jose Fernandes, r/o of Prial waddo, Near infant Jesus Academy, Velsao-

Goa.... for information.

Page3of3
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®
| . ~ EXTRACT OF MINUTES OF THE 176™ MEETING OF THE GOA
| . COASTAL ZONE MANAGEMENT AUTHORITY (GCZMA) HELD ON

22/06/2018 (FRIDAY) AT 3:30 P.M. IN THE CONFERENCE HALL, 2™
FLOOR, SECRETARIAT, PORVORIM — GOA.

Case No 1.8

To decide on a_complaint letter dated 09/05/2018 from Mr. Jose Fernandes &
others R/o of Prial waddo, Near infant Jesus Academy, Velsao-Goa with regard
to the alleged massive construction proposed in the property bearing Sy.No.
711fof Village Velsao, Goa within the No Development Zone (NDZ) in CRZ area.

Proc"eedings: The Authority noted that during the inspection by the Expert Members
it is observed that demarcation of HTL and 200mt line was demarcated by the NIO
and Ja Clearance was issued by MOEF in the year 20086, based on the
recommendation made by the Authority.

The fAuthority noted that as far as allegation of construction on sand dunes is
concerned the National Centre for sustainable Coastal Management (NCSCM,
Chennai) has carried out the sand dunes mapping and the report indicates that there
_are rﬂo sand dunes shown in concerned survey numbers .

m——

\Tl"e Imaun issue in question is the validity of the clearance granted to the respondent.
In view of the ‘amendment to the CRZ Notification 1991, issued by the MoEF in the
year[2002 specifying the validity of a clearance granted for 5 years. Even conceding
the fact that there was a moratorium by the Hon’ble High Court of Bombay for the
perio]'d upto 2011, the validity of the clearance would have expired in the year 2016.
The submission of the respondent developer is that he could only obtain the finai
apprgval from Town and Country Planning Department in Year 2017.

Dec:lsmn The Authority after hearing the comp!a:nant and respondent decided to
contll?ue the order for stoppage of work and forward the complaint and the reply
received by the respondent to the Ministry of Environment Forest to decide the
validity of the clearance issued by the Ministry in the year 2006.
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"GOA | C COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology and Environment {Govt. of Goa)
1* floor, Pt. Deendayal Upadhyay Bhavan. Pundalik Nagar, Alto,
Porvorim, Bardez- Goa-403 521. Phone: (0832) 2416561

E-mail: dir-ste.goa@nic.in., ms-gczma.goa@nic.in

Ref No.[GCZMA/S/Z({E-(empL]18-19 o5 [£€8 Dated: 69/07/2018

To,
Shri, Atavmd Nautlyal Director,

CRZ Infrastructure and Building Construction,

Ministry) of Environment, Forests and Climate Change,
Government of India,

Paryavaran CGO Complex, Lodhi Road New Delhi 110003.

Sub: A complaint dated 09/05/2018 received from Mr. Jose Fernandes and others
Rlo Prial waddo, Near Infant Jesus Academy, Velsao-Goa with regard .to
alleged massive construction in the property bearing Survey No. 71/1 of

Velsao village, Mormugao Taluka.

Sir,

This office is in receipt of an complaint from Mr. Jose Fernandes with regard to the

alleged massive construction of Hotel project in survey No. 71/1 of Velsao village
Mormugao Taluka. The said project has been granted Environmenta! Clearance by the
Ministry ‘of Environment, Forests and Climate Change( MoEF & CC) No. 18-9/2005-1A-

F" Annexure R

III dated 08/05/2006.( copy of the complalnt is enclosed as Annexure ‘A’). On the

rece pt of the said complamt the sute] was inspected by the Expert members of the
GCZMA { Copy of the report is en@l{;{ tled as Annexure ‘B'). Pursuant'to the said
inspection the Authority issued Show‘Cl}ause Notice and Stop Wok Order {copies SCN
and]Stop Work Order is enclosed asqunnexure ‘C"). Thereafter personal hearing was
granted in the 176™ GCZMA Meeting hgild 22/06/.2018 wherein both parties were heard.
(Extract of the minutes of the GCZMA Meeting are enclosed as Annexure ‘D'). The

Authority noted that there are two basic issues in the matter:

(a) The complainant has alleged that there are sand dunes at the proposed site
of the construction of Hotel project in Survey No. 71/1 of Velsao village

. Mormugac Taluka.. In this regard the National Centre for Sustainable Coastal
Management (NCSCM) has conducted a sand dune mapping report for the
whole Staté': of Goa, pursuant to Order passed by the National Green
Téibunal. On the perusal of said report it is seen that the there are no sand
dunes shown on the said survey No.-71/1 of Velsao village where the
proposed hotel is being constructed. ‘

{b) The other issue is about the validity of Environmental Clearance granted by

the (MoEF & CC) to the said project in the year 2006. In this regard may

L

8
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kindly note that due to the order of the Hon’ble High Court of Bombay at Goa
there was moratorium for construc;tion in CRZ-Ill areé tiI_l 2011. It is
submission of the project prbponent that he could finally obtain all
permissions only in the year 2017 after whi;h he commenced the construction
of said hotel project. The GCZMA decided to continue the order for stoppage
- of work and forward the complaint and the reply received by the réspOndent
to the Ministry of Environment, Forest to decide the validity of the clearance

issued by the Ministry in the year 2006.
Accordingly, the matter is being forwarded to you for appropriate decision.
~ Yours Faithfully,

%

( Ravi Jha, 1AS)
‘ Member Secretary (GCZMA)

"[1. P.Ato Secretary (Environment)lchairman (GCZMA), Secretariat,

Porvorim.....for kind information.

2. Mr. Jose Ernandes & Others, Pial waddo, near Infant Jesus Academy,

3

Velsao-Goa ....for information.

r. Benedict Saldana, Saldana Developers, 300 Mathias Plaza, 18" June

" Road, Panaji-Goa..... for information.
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Santosh

IN THE HIGH COURT OF BOMBAY AT GOA
WRIT PETITION NO. 1028 OF 2019

1) M/s. Saldanha Developers Pvt. Ltd.
A Private Limited Company, with its
registered Office at 5/6, Pawan Palace,
Sidadevi Temple Road, Mahim,
Mumbai 400 016, with its local office
at 302, Mathias Plaza, 18" June Road,
Panaji, Goa 403 001, represented by
its Managing Director, Mr. Benedict
Saldanha, son of Joseph M. Saldanha,
businessman, residing at

La Marvel Colony, Dana Paula, Goa.

2) Mr. Benedicr Saldanha,

son of Joseph M. Saldanha, 59 years

of age, Indian National, businessman,

residing ar La Marvel Colony,

Dana Paula, Goa. Petitioners.

Versus.

1) The Goa Coastal Zone Management
Authority, c/o. Department of Science,
Technology & Environment, First Floor,
Pr. Deen Dayal Upaday Bhawan,
Pundalik Nagar, Alto Porvorim,’

Bardez, Goa 403 521.

2) Union of India, through the
Secretary, Ministry of Environment.
Forest and Climare Change,
Government of India,

=t Uploaded on - 21/01/2020 ir Downloaded on - 23/01/2020 14:26:39 ::.CMIS-CC
i CERTIFIED TO BE TRUE AND COR?ECT COPY OF THE ORIGINAL SIGNED JUDGMENT/ORDER.
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Indira Paryavaran Bhavan,
166, Jorbagh Road, Lodi Colony,
New Delhi 110 003. Respondents.

Mr. J. E. Coelho Pereira, Senior Advocate with Mr. Sagar Rivankar ,
Advocate for the Petitioners.

Ms. Ankita Kamat, Additional Govt. Advocate for Respondent
No.1.

Mr. Raviraj Chodankar, Additional Standing Counsel for Respondent
No.2.

Coram : M.S. Sonak &
Smt. M.S. Jawalkar, ]J.

Date : 20% January, 2020.

ORAL JUDGMENT : (Per M.S. SONAK, ].)

Heard Mr. J.E. Coclho Pereira, learned Senior Advocate
along with Mr. Sagar Rivankar for the Petitioners, Ms. Ankita Kamat,
learned Additional Govt. Advocate for Respondent No.1 and Mr.
Raviraj Chodankar, learned Additional Standing Counsel for
Respondent No.2.

2. Rule. Rule is made returnable forthwith with the consent

of and at the request of the learned Counsel for the parties.

3. In this Petition, a limited relief sought for by the

i1t Uploaded on - 21/01/2020 i Downloaded on - 23/01/2020 14:26:39 :::CMIS-CC

i CERTIFIED TO BE TRUE AND CORRECT COPY OF THE ORIGINAL SIGNED JUDGMENT/ORDER,
2




' | 167 482

3 wp1028-19dt.20-01-20
Petitioners is to direct Respondent No.2 to take an appropriate
decision on the Resolution dated 22" June, 2018, passed by
Respondent No.1 at its 176* Meeting and/or on the letter dated g
July, 2018, bearing reference No. GCZMA/S/ILLE-COMPL/18-
19/05/588 of the Member Secretary of the Respondent No.1, which

is at page 126 of the paper book to this Petition.

4. Perusal of the communication dated 9™ July, 2018 indicates
that Respondent No.1 was in receipt of a complaint from one Jose
Fernandes with regard to the construction which was being carried
out by the Petitioners. This complaint was considered by Respondent
No.1 in its meeting held on 22" June, 2018 wherein both the parties
were heard. - Respondent No.1 noted that two issues arise in the
matter and upon deliberations, decided to continue with the order of
stoppage of work and to forward the complaint of Jose Fernandes
and reply of the Petitioners herein to Respondent No.2 to decide the

validity of the clearance issued by Respondent No.2 in the year 2006.

5. Though the reference in terms of the communication
dated 9™ July, 2018 was made in July, 2018, till date, there is no
decision forthcoming from Respondent No.2. Hence, the present

Petition.

:r Uploaded on - 21/01/2020 ::: Downloaded on - 23/01/2020 14:26:39 :::CMIS-CC

12 CERTIFIED TO BE TRUE AND CORRECT COPY OF THE ORIGINAL SIGNED JUDGMENT/ORDER.
s
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6. According to us, Respondent No.2 will have to answer the
reference made to it vide the communication dated 9® July, 2018,
one way or the other, within some reasonable period. At this stage, it
is not for this Court to go into the rival contentions, but one thing is
clear that is, that Respondent No.2 will have to dispose of this
reference one way or the other within a reasonable period, in

accordance with law and on its own merits.

7. Accordingly, we direct Respondent No.2 to dispose of the
reference in terms of the communication dated 9" July, 2018, on its
own merits and in accordance with law, as expeditiously as possible

and, in any case, within a period of six weeks from today.
8. The Petition is disposed of with the aforesaid directions.

9. The learned Additional Standing Counsel to forthwith
communicate this order to Respondent No.2, so that the reference is

disposed of within the time indicated by us.

10. All concerned to act on the basis of an authenticated copy

of this Judgment and Order.

Smt. M.S, Jawalkas; J. o M.S. Sonak, J.

::: Uploaded on - 21/01/2020 :: Downloaded on - 23/01/2020 14:26:39 :::CMIS-CC
::: CERTIFIED TO BE TRUE AND C(}RRECT COPY OF THE ORIGINAL SIGNED JUDGMENT/ORDER.
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CERTIFIED COPY
Date on which copy was applied for : 22-01-2020
Date on which estimated cost received from Applicant : 23-01-2020
Date on which application was completed : 22-01-2020
Date given for taking delivery : 28-01-2020
Date on which copy was ready : 23-01-2020
Date on which copy was delivered : 2%~ol-2010
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Sectyon Gificer
High Court of Bombay at Goa
Panaji-Goa
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F.No.18-9/2005-IA lil
Government of India
Ministry of Environment, Forest and Climate Change
IA.1IIl (CRZ) Section
Tel:011-24695405
e-mail: saranya.p@gov.in

Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi-110003
Dated: 18" February, 2020
1o,

The Member Secretary,

Goa Coastal Zone Management Authority,
Department of Science, Technology & Environment,
15t Floor, Pandit Deendayal Upadhay Bhawan,
Behind Pundalik Devasthan, Near Sanjay School,
Porvorim, Bardez-Goa-403521

Sub: Reference from Goa CZMA regarding alleged massive construction of Hotel
project in survey No. 71/1 of Velsao village, Mormugao Taluka, Goa by M/s
Saldanha Developers Pvt. Ltd - reg.

Ref: Order of Hon’ble -High Court of Bombay at Goa dated 20.01.2020 in WP No.
1028 of 2019

Sir,

| am directed to refer to Goa Coastal Zone Management Authority (GCZMA) dated
09.07.2018 & 07.08.2019 on the above mentioned subject. The matter was examined in
this Ministry in the context of the Order of the Hon'ble High Court dated 20.01.2020.

2. In this regard, | am directed to inform that the CRZ clearance issued by this
Ministry’s letter dated 08.05.2006 has expired and the project proponent has reportedly
started construction in 2017 without a subsisting clearance which constitutes violation of
the CRZ regulations. Also, the project proponent has not availed the provision of post
facto clearance issued vide this Ministry’s Notification S.0.1002(E) dated 06.03.2018 for
regularization of permissible projects in CRZ areas with certain conditions.

3. Further, it is to inform that for the purpose of implementation and enforcement of
the provisions the CRZ Notification, 2011 and compliance with the conditions stipulated
there under, the powers either original or delegated are available under the Environment
(Protection) Act, 1986 with the State Government and the State Coastal Zone
Management Authority (SCZMAs).

O
(75 S 24 M/c?/p?/;é; %%_ﬂ
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The main function of these Authorities also include matters related to violation of
the provisions of the CRZ Notification, 2011 and taking appropriate action under Section
5, 10 and 19 of the Environment (Protection) Act, 1986.

4. This issues with approval of the Competent Authority

s

(Dr. Saranya P)
Deputy Rirectar- (GRZ),,

(Dr. P. S/ARANYA)
bt Rl )
G wafav, a1 vd Wﬂ%rm ?msm

Mle Environment,Forsst and Climate Change
1 M/s Saldanha Developers Pvt. Ltd, 302, Mathias Plaza, 18t JuferReat cRamajiv-oeini
403 001, Goa.

2 Office copy/Guard file
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Annexure- R1/19

No. GCZMA/S/he —tomp) [1€-19 Jos , 63—
Goa Coastal Zone Management Authority,
Behind Pundalik DEvastham,
Porvorim Goa.
Dt. 15/5/2020.

To,

e Dy. Director (CRZ)

Ministry of Envt, Forests & CL,

IA.l Section,

Indira Paryavaran Bhavan,

Jor Bagh Road,

New Delhi - 110003

Sub : Reconsideration of the opinion rendered vide letter
bearing No. F. No. 18-9/2005-IA Il dated 18/2/2020.

Ref : Representation received from Saldanha Developers P.
Ltd.and decision taken by the Authority in the 223" Meeting
held on 18/3/2020

Sir,

The Authority had received representation from Saldanha Developers P.
Ltd., pertaining to the opinion given by your office in relation to the validity of the
EC granted to him on 19/6/2006 and thereafter the various hindrances which he
had to face on account of the Court proceedings pertaining to formulation of
Hotel Policy in the State of Goa as well as the bottlenecks that he had to face on
account of the grant of approvals by the Town and Country Planning Department.

This representation was examined in depth by the Authority and the
decision taken therein is enclosed herein which is self explanatory.

We are enclosing the representation alongwith the decision taken by the
Authority for taking a holistic approach on account of the peculiar circumstances
which the project proponent was riddled with. ,

] '72,.939
Johnson Bed‘v ernandes

Member/Secretary GCZMA
ch. Y0

Benedict Saldanha, Saldanha Developers P. Ltd, 302 Mathias Plaza, 18" June
Road, Panaji Goa.
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IN THE HIGH COURT OF BOMBAY AT GOA
 WRIT PETITION NO.712 OF 2021 (FILING)
+ SALDANHA DEVELOPERS
PV, LD, REP BY ITS
MANAGING DIRECTOR,
 BENEDICT SALDANHA
AND ANR. . ... Petitioners.

UNION OF INDIA, THR. THE
SECRETARY AND 3 ORS. . ... Respondents.

Mr. J.E. Coelho Pereira, Senior Advocate with Mr. V. Braganza and Mr.
Vilas Pavithran, Advocates for the Petitioners.

Mr. R. Chodankar, Central Government Standing Counsel for
Respondents No. 1 and 2.

Coram: M.S. SONAK &
SMT. M.S. JAWALKAR, JJ.

Date: 5* April 2021

RC.: |

After this matter was heard for some time, the learned Senior
Advocate for the Petitioners submitted that for the present, the Petitioners
would be satisfied if the Ministry of Environment and Forests ie
Respondent No.1 disposes off the Peritioners’ represencation, which o
forwarded by the GCZMA to the Ministry under cover of letter dated
15.05.2020 within some reasonable period.

2. The GCZMA annexure dated 15.05.2020 is at Annexure Q, page
234 of the paperbook of this perition. This annexure states that a

representation has indeed been made by the Peritioner and the same has
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bgen forwarded by the GCZMA to the Ministry, under cover of letter
dated 15.05.2020. |

3. Mr. Chodankat, the learned Standing Counsel for the Ministry
states that this representation will be disposed of on its own merits and in

accordance with law within four months from today.

4, Accordingly, we accept the statement of Mr. Chodankar and direct

the Respondent No.1 to dispose of such representation within four
moriths from today and communicate its decision to the Petitioners as
well as the GCZMA.

5. Mr Chodankar states that in case the Petitioners wish to be
personally heard, then, they will be personally heard in the matter by the
concerned officials of the Respondent No.1, '
6.  We make it clear that 'we have not gone into the rival contentions
and therefore, it will be for the Ministry to dispose of the representation
on its own merits and in accordance with law. |

7. All contentions of all parties are specifically kept open should any
further occasion arise to adjudicate the same. '

8.  The petition is disposed of in the aforesaid terms. There shall be no
order as to Costs. |

9. All concerned to act based on authenticated copy of this-order.

SMT. M.S. JAWALKAR, J. M.S. SONAK, J.

jfdf-
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MINUTES OF THE MEETING OF M/S SALDANHA DEVELOPERS PVT LTD

A meeting was held on 02/08/2021 to provide personal hearing through
Video Conferencing (VC) due to prevalent pandemic situation with M/s Saldanha
Developers Pvt. Ltd., (Project Proponent) under the Chairmanship of Dr. S. K.
Bajpayee, Joint Secretary (CRZ). The meeting was held in reference to a
representation from M/s Saldanha Developers Pvt. Ltd regarding their CRZ
clearance for constructions of hotel/resort.

2. The Hon'ble High Court of Bombay at Goa, vide its order dated 05/04/2021
has directed this Ministry to dispose of the representation of M/s Saldanha
Developers Pvt. Ltd. on its own merits and in accordance with law within four
months from today. In the instant matter, the MoEFCC was respondent No. 5.

3. The Ministry in compliance to the said directions has decided to provide a
personal hearing to the M/s Saldanha Developers Pvt. Ltd. on 14/07/2021 and It
was also decided that the Member Secretary, Goa CZMA shall be present during
the personal hearing to be held through Video Conference.

4, The meeting could not proceed on time since Mr. Dashrath Redkar,
Member Secretary Goa CZMA could not log-in due to technical difficulty and
Chairman decided to go ahead with the personal hearing and requested to Mr.
Benedict Saldanha, Director of M/s Saldanha Developers Pvt. Ltd., (Project
Proponent) to put forth his submission alongwith project background.

5. Mr. Saldanha submitted that the project was given clearance by MoEF on
08/05/2006 and by Goa CZMA 19" June 2006 had accordingly submitted the
building plans to Town & Country Planning Department for approval under the
Goa Land Development and Building Act. During the processing of the approval
by Town & Country Planning Department, observations were raised by Town &
Country Planning Department which needed reply from Goa CZMA. In the
meanwhile, in the matter of WP No. 422/1998 & WP/99/1999 filed in the Hon’ble
High Court of Bombay at Goa, the Hon’ble High Court have issued directions
pronouncing that “until the survey and inquiry is completed no new license for any
type of construction in CRZ-IIl zone shall be issued or granted and no new
structure of whatsoever nature shall be allowed to be constructed in the CRZ-I1I
Zone”. It was also stated that the State Government was directed “to identify the
open plots in CRZ-1Il zone which are available for construction of hotels and to
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frame appropriate policy/regulation for utilization thereof”. The embargo was
finally lifted by the Hon’ble High Court of Bombay at Goa on the 10/06/2011 on
the submission of the of the Hotel Policy 2011 by the Government of Goa & Goa
CZMA.

6. M/s Saldanha Developers Pvt. Ltd also submitted that they had again
approached the Town & Country Planning Department on 6" November 2012. The
Town & Country Planning Department wrote to the Goa CZMA for clarification
that approval granted by Goa CZMA can be considered for issue of NOC for the
development and construction of hotel. After considerable delay the Goa CZMA
replied to the Town & Country Planning Department stating that Hotel Policy
which was framed & finalized on 10/06/2011 based on the directives of the
Hon’ble High Court in WP No. 422/1998 & WP/99/1999 states that Para 9 of the
Hotel Policy 2011, conditions at Para (7) and Para (8) of the Hotel Policy does not
apply to the hotel project approved earlier by the State Government / MOEF or are
in the process of being considered for approval by MOEF based on earlier State
Government / Goa CZMA approval.

7. Mr. Dashrath Redkar, Member Secretary Goa CZMA, who joined the
meeting late, was asked by the Chairman to explain the details of instant
issue. Mr. Redkar informed that they could not go through the case in detail and
requested for rescheduling the meeting. The Chairman then opined that it would
not be proper to continue the personal hearing and adjourned the meeting to the
later date with instruction to Mr. Dashrath Redkar, Member Secretary Goa CZMA
to come up with all necessary facts of the matter.

8. In view of above, the meeting was rescheduled and held on 14/07/2021
through Video Conferencing (VC) due to prevalent pandemic situation under the
Chairmanship of Dr. S. K. Bajpayee, Joint Secretary (CRZ) along with Member
Secretary, Goa CZMA and M/s Saldanha Developers Pvt. Ltd. The list of
participant’s present is given at Annexure.

9. The Chairman, Joint Secretary(CRZ) sought the details from Member
Secretary Goa CZMA with reference to decision taken in the 223" meeting held on
18/03/2020 by Goa CZMA and the representation sent by the M/s Saldanha
Developers Pvt. Ltd. The Member Secretary Goa CZMA explained that as per the
Hotel policy formulated by Government of Goa and application filed in the
Hon’ble High Court of Bombay at Goa, wherein in the Hotel Policy 2011, states
that Para 9 of the Hotel Policy 2011, conditions at Para (7) and Para (8) of the
Hotel Policy shall not apply to the Hotel project approved earlier by the State
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Government / MOEF or are in the process of being considered for approval by
MOEF based on earlier State Government / Goa CZMA approval/
recommendation.

10.  Accordingly, the Member Secretary Goa submitted that various letters were
sent to the TCP directed the office of Town & Country Planning Department to
process the case in accordance of the clearance granted by the Ministry and Goa
CZMA which was framed and finalized based on the directives of the Hon’ble
High Court in WP No. 422/1998 & WP/99/1999.

11. The Chairman (Joint Secretary) asked the Member Secretary Goa CZMA
about his views on the representation of the M/s Saldanha Developers Pvt. Ltd.
The Member Secretary Goa CZMA reiterated that the authority in its 223" meeting
held on 18/03/2020 by Goa CZMA supports representation of the M/s Saldanha
Developers Pvt. Ltd., and for which the minutes have been forwarded to the
Ministry for taking a holistic approach on account of peculiar circumstances which
the project proponent was faced.

12, The Chairman (JS) asked MS-Goa CZMA, is there any similar matter
pending with the Goa CZMA. The MS Goa CZMA stated that this is the only
matter. The Chairman (Joint Secretary) also asked to M/s Saldanha Developers
Pvt. Ltd., if he had any more submission to make. M/s Saldanha Developers Pvt.
Ltd., submitted that based on the letters of Goa CZMA, he could not take benefit of
the provision of the post facto clearance issued vide Ministry’s Notification date
06/03/2018 for regularization of permissible projects in CRZ area which was
available to him. M/s Saldanha Developers Pvt. Ltd., has also mentioned that the
final approval was granted by the TCP, and the project file was sent by the Town
and Country Planning Department to the Govt. of Goa for approval and
Government of Goa had accorded approval of the project and conveyed the same
to TCP Department vide note DH/4177/4.

13. M/s Saldanha Developers Pvt. Ltd., further submitted that he has incurred
expense 22.89 crores in fees to various Government of Goa Departments to obtain
these approval besides incurring cost of another 22.00 cores on other construction
related activities, besides the land cost and had obtained loan from Maharashtra
State Financial Corporation and Economic Development Corporation (Government
of Goa) for the purchase of land. M/s Saldanha Developers Pvt. Ltd., pleaded with
the Chairman that the Ministry take a positive view of the representation made and
the view of the Goa CZMA.

492
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14, Based on the deliberations held it was observed that the matter is a
procedural delay by Goa GCZMA and Town Planning Authority and the case may
be considered as a special case and not as a precedent. The Chairmen also observed
that M/s Saldanha Developers Pvt. Ltd., has already taken prior CRZ clearance for
the project vide letter dated 08/05/2006. Therefore, based on that, the case may be
processed for consideration of the Competent Authority for re-validation of the

existing clearance as a special case.

The meeting ended with a vote of thanks to the Chair.

*Kkkhkk

Annexure
S. [Name of Participant/ Organisation E-mail
No Designation
1. |Dr. Sujit Kumar MOoEF&CC, New sujit.baju@gov.in
Bajpayee, Chairman &|Delhi
Joint Secretary (CRZ)
2. [Shri Dashatrath Goa, Coastal Zone |goagoastalzone@gmail.com
Redkar Management
Member Secretary,  [Authority
GCZMA
3. [Mr. Benedict Saldanha|Director of M/s ben@saldanhagroup.com
Saldanha Developers
Pvt. Ltd.
4. |Dr. H. Kharkwal MoEF&CC, New h.kharkwal@nic.in
Additional Director & [Delhi
MS (CRZ)
5. |Dr. Saranya P MoEF&CC, New saranya.p@gov.in
Joint Director (CRZ) |Delhi
6. |Dr. Bhawana Kapkoti [MoEF&CC, New bhawana.knegi@gov.in
Negi Delhi
Technical Officer
(CRZ)

*kkkk
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MINUTES OF THE 298" MEETING OF EXPERT APPRAISAL COMMITTEE FOR
PROJECTS RELATED TO COASTAL REGULATION ZONE HELD ON 26" MAY, 2022

The 298" meeting of the Expert Appraisal Committee for projects related to Coastal
Regulation Zone was held on 26" May 2022 at Teesta Hall, IPB, Ministry of Environment,
Forest and Climate Change, New Delhi. The list of Members presents in the EAC (CRZ) is
at Annexure.

The deliberations held and the decisions taken are as under:
2.0 CONFIRMATION OF THE MINUTES OF THE LAST MEETING

The Committee has noted that the Minutes of the 295" meeting held on 27" April 2022 are
in order and confirmed the same with suggestions that in case any
typographical/grammatical errors are noticed in due course, the same may be corrected
suitably.

3.0 RECONSIDERATION OF PROPOSALS FOR CRZ CLEARANCE
ltem No. 3.1

Development of marine infrastructure for laying emergency sea water intake
pipeline for firefighting from Bocha Creek to WRPL for IOCL, Mundra, District Kutch,
Gujarat by M/s Indian Oil Corporation Ltd.-CRZ Clearance regarding
[IA/GJ/CRZ/259145/2022] [F.NO.11-09/2022-IA.IIl]

1. The project proponent informed the Committee that alternate arrangement for
emergency water requirement has been made with M/s HMEL (HPCL-Mittal Energy
Limited). Accordingly, it was requested that the EAC may consider that the proposal for
development of facility in CRZ area is withdrawn.

2. Deliberations in the EAC:

The Committee, taking note that alternate arrangement for emergency water
requirement has been made by the PP and considering their request, recommended for
withdrawal of project by the PP.

Accordingly, the proposal was RETURNED in its present form.
ltem No. 3.2
Construction of out fitting jetty and floating dry dock with allied infrastructure along
path finder inlet creek of Gulf of Kachchh lies between the two islands, Kalubhar
Tapu and Narara Bet near DPT Jetty, Vadinar, District Devbhumi Dwarka, Gujarat by
M/s Deendayal Port Trust-CRZ Clearance regarding
[IA/GJ/CRZ/253940/2022, F.N0.11-11/2022-1A.111]

The proposal was earlier considered and deferred by the EAC in its meeting held
on 23" March, 2022. The EAC noted that the project proponent has not made available
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the EIA / EMP report alongwith other documents for appraisal of the Committee and
deliberation on the proposal without a detailed examination of the project may not serve
the purpose. The Committee desired that the proposal shall be examined at a later stage
and the project proponent shall circulate the EIA / EMP report and mangrove and coral
reef conservation plan and other requisite documents as per the Agenda.

1. The project proponent and their consultant made a detailed presentation of salient
features of the project and informed that:

. The proposal is for CRZ clearance to the project for out fitting jetty and floating dry
dock with allied infrastructure along path finder inlet creek of Gulf of Kachchh,
between Kalubhar Tapu and Narara Bet islands, near DPT Jetty, Vadinar, District
Devbhumi Dwarka, Gujarat by M/s Deendayal Port Trust.

(ii). The out fitting Jetty will be 500 m in length 12 m in width, approach Trestle from the
existing structure will be 120 m in length and 10 m width. The proposed Outfitting
jetty will have 300 Nos of Piles, with 1.0 meter diameter each. Spacing between
piles will be 5 meter both transversely and longitudinally. Approach Trestles will
have 48 numbers of pile of 1.0 meter diameter each. Spacing between piles will be
5 meter transversely and 5 meter longitudinally.

Structure | Zone Length Width Number of Foot print
in m in m piles in m?
Outfitting | Subtidal 500 12 3000f 1 m 235.5
Jetty diameter
Trestle | Subtidal 120 10 48 of 1 m 37.68
diameter
Total Foot print Area 273.2

().  The proposed activity is in the CRZ-IV Area. Floating dry dock and oultfitting jetty
shall be located beyond the Eco sensitive zone of Marine National Park and
Sanctuary.

(iv).  The Gujarat Coastal Zone Management Authority (GCZMA) has recommended the
proposal for CRZ clearance vide letter No. ENV-10-2021-122-T dated 11/02/2022.

2. Deliberations in the EAC:

The EAC deliberated on the proposal. The Committee noted that the proposed
facility is coming adjacent to the other oil terminals like M/s Nayara Energy / Oil Terminal,
causing safety and risk issues to other facilities. The Committee also observed that Safety
and risk along with modelling studies has to be carried out for effective assessment and
management. The Committee also found various deficiencies in the proposal and desired
for additional information / inputs. The Committee also desired that considering the
importance of the project and requirement/commitment of the PP in various aspects of the
project, a senior level officer from M/s Deendayal Port Trust may participate in the EAC
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meeting. Considering the location of the project site adjacent to Ecologically Sensitive
Areas and other oil terminal facilities, it was desired to have site visit by a sub-committee.

The Committee after detailed deliberation, desired for additional information/inputs
in respect of the following:
(). Safety and risk assessment along with modelling studies.
(i). Construction methodology and safe guards for environment.
(ii). Details of other reception facilities in the vicinity of the proposed project
(iv). Solid waste management plan
(v). Hazardous waste management plan
(vi). Oil/ Ballast / waste water management plan.
(vi). Transportation Management
(vii). Compliance / commitment of GCZMA recommendations
(ix). Commitment that non-vegetated mud flat area shall not be used for mangrove
plantation.

The proposal was accordingly DEFERRED for additional information.

MISCELLANEOUS PROJECTS
ltem No. 3.3

Construction of a Hotel project in Survey No.71/1 of Velsao Village Goa by M/s
Saldanha Developers Pvt. Ltd. —reg
[F.NO.18-9/2005-1A.111]

1. The project proponent made a detailed presentation of the project and informed
that:

(). The proposal is for permission for work / extension of the validity of the CRZ
clearance dated 8" May, 2006 as per the CRZ Notification, 1991 issued to project
‘Construction of a hotel project’ in Survey No.71/1 of Velsao Village Goa by M/s
Saldanha Developers Pvt Ltd.

(i. PP has informed that subsequent to grant of environmental clearance (CRZ) by the
Ministry on 8™ May, 2006, the Hon’ble High Court of Bombay at Goa, on 13"
October, 2006 (in the matter of WP No. 422/1998 & WP/99/1999) have issued
directions pronouncing that “until the survey and inquiry is completed no new
license for any type of construction in CRZ-Ill zone shall be issued or granted and
no new structure of whatsoever nature shall be allowed to be constructed in the
CRZ-1ll Zone”. It was also stated that the State Government shall “identify the open
plots in CRZ-IlIl zone which are available for construction of hotels and to frame
appropriate policy/regulation for utilization thereof”.

(i). The restriction was lifted by the Hon’ble High Court of Bombay at Goa on the 10™
June, 2011 based on the submission of the Hotel Policy 2011 by the Government of
Goa & Goa CZMA.
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(iv).

(V).

(vi).

(vii).

(viii).

(i%).

(%)
(xi).

182

Thereafter, application was submitted by project proponent to the Town Planning
Department on 04/10/2011, 25/02/2012, 10/07/2012 and 06/11/2012. The Goa
Town Planning Department has sought clarifications on 05/12/2012 and 14/09/2015
from the Goa CZMA regarding consideration of the NOC issued by GCZMA vide
No. GCZMA/S/90/1614 dated 19/06/2006 for issue of NOC for development for
planning point of view.

The Government of Goa by note No. DH 4177/4/IMTP- 2017/139 on 30/03/2017 has
conveyed its approval for the hotel project and technical Clearance from Town
Planning Department, Goa for carrying out work of proposed construction of Hotel
project has been obtained on 9/05/2017. Permission for conversion of land obtained
on 12/02/2018 and construction license was granted by the Village Panchayat for
construction on 31/03/2018. However, based on the complaint received, the
GCZMA has issued Show Cause Notice cum work stoppage order on 1% June,
2018 against the PP (M/s Saldanha Developers Pvt Ltd). The GCZMA has
forwarded the matter and asked Ministry to decide the validity of the clearance
issued in the year 2006.

In response to the GCZMA letter dated 9" July, 2018 and subsequent
communication dated 7™ August, 2018, the Ministry vide letter dated 18/02/2020
has informed that the CRZ clearance dated 08/05/2006 has expired and the project
proponent has reportedly started construction in 2017 without a subsisting
clearance which constitutes violation of the CRZ regulations. Also, the project
proponent has not availed the provision of post facto clearance issued by the
Ministry vide Notification S.0.1002(E) dated 06/03/2018 for regularization of
permissible projects in CRZ areas with certain conditions.

The Goa CZMA vide letter dated 15™ May, 2020 has requested the Ministry to
reconsider the opinion rendered vide Ministry’s letter dated 18/02/2020 on the
above project.

The project proponent has approached the Hon'ble High Court of Bombay at Goa
(W.P No. 712 of 2021). The Hon'ble High Court vide order dated 5th April,
2021 has directed to dispose of the representation of the PP forwarded by the
GCZMA vide letter dated 15" May, 2020 on its own merits and in accordance with
law within four months. It was also mentioned to provide personal hearing to the
PP.

Personal hearing and meeting on the matter was held on 14/07/2021 and
02/08/2021 through Video Conferencing (VC). The Member Secretary Goa CZMA
reiterated that the authority in its 223" meeting held on 18/03/2020 supports the
representation of the M/s Saldanha Developers Pvt. Ltd., and informed the Ministry
for taking a holistic approach on account of peculiar circumstances which the
project proponent was faced. It was observed that the matter is a procedural delay
by Goa GCZMA and Town Planning Authority and the case may be considered as a
special case and not as a precedent.

The PP has also presented the present environmental setting of the area.

PP has requested that as CRZ clearance has already been granted by the Ministry
vide letter dated 08/05/2006, and considering the orders of Hon’ble Court,
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recommendations of GCZMA, the proposal may be considered as a special case
and assured that the project will be completed within three years.

2. Deliberations in the EAC:

The Committee made detailed deliberation on the proposal. The Committee
observed that the situation arises due to delay in taking decision by the State Government
Authorities and not communicating the correct rule position by the regulatory authorities to
the project proponent. The Committee noted that the Goa CZMA has recommended to the
Ministry to consider the project as a special case and grant extension of the validity of the
clearance. The Hon'ble High Court has also directed to consider the matter in its own
merits and in accordance with law. The EAC also noted that the present Hotel Policy of
Goa is not causing any impediments to the hotel project approved earlier by the State
Government and MoEF.

The Committee also deliberated on the present environmental setting of the area.
The Committee observed that no major changes happened to the CRZ area of the project
site and no need further additional EIA report etc. The Committee appraised the status of
the project and desired that the PP shall submit details regarding construction of project
after issue of stop memo. The PP submitted an undertaking stating that no construction
has been done after the receipt of the stop work order dated 01/6/2018. The Committee
suggested to the PP that modular waste water treatment plan shall be followed and no
waste water shall be discharged. The treated waste water may be used for gardening and
flushing.

The Committee after detailed deliberations, taking into account the order of Hon’ble
High Court, recommendations of the Goa CZMA and CRZ clearance granted by the
Ministry vide letter dated 8" May, 2006, recommended for granting three years period for
completion of the project as per the scope of the work envisaged in the CRZ clearance, as
one time relief based on the submission of factual position at site, with all other terms and
conditions remain unchanged.

ltem No. 3.4

Deployment of Sample Artificial Reef Modules made of concrete in the Sea near
Solai Nagar fishing Village, Puducherry -reg.

[F.NO.19-84/2020-1A.111]

The Member secretary informed the Committee that the Ministry has received
communication from the Puducherry Coastal Zone Management Authority (PCZMA)
seeking comments for deployment of Sample Artificial Reef Modules made of concrete in
the Sea. It is informed that the Department of Fisheries and Fishermen Welfare,
Government of Puducherry has sought opinion from the Puducherry CZMA for the
deployment of sample Artificial Reef modules made of concrete in the sea near Solai
Nagar fishing village by M/s Kuddle Life Foundation.
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2. The MS, PCZMA has requested the Ministry to clarify whether the deployment of
the Artificial modules will attract the CRZ notification 2011 and necessary statutory
clearance has to be obtained from the PCZMA or MoEFCC, since this activity is carried
out for the benefit of the fishing communities and for their livelihood, or whether the activity
can be exempted from the purview of the statutory clearance considering the benefit of
fishermen for their livelihood.

3. The project has been conceptualized for the purpose of livelihood enhancement of
the fishermen. As per the proposal submitted by M/s Kuddle Life Foundation, for which
comments were sought by the CZMA, sample artificial modules shall be first deployed on
trial basis. Thereafter based on the outcome, eventual deployment will be undertaken. It is
noted that 3 to 4 modules will be deployed in the sea bed at the identified site first. Each
module weighs about 500 kgs and has a height of 3 ft, which is made of concrete. The
modules will be deployed with the help of fishermen. The depth of the deployment site is
17.2 meters and distance from the shore is about 3.6 kms. After the trial, 200 to 400
modules of artificial reef will be deployed forming one artificial reef. It is stated that the reef
will help the fishermen with increase in fish catch and enhance their livelihood.

4. The Ministry has sought the comments of NCSCM. The NCSCM vide email dated
30.04.2022 has mentioned that as per the CRZ Notification 2011/2019, activities
impugning on the sea and tidal influenced water bodies will be regulated and permitted or
regulated project activities attracting the provisions of this notification shall be required to
obtain CRZ clearance prior to their commencement.

5. In the present case of deployment of sample artificial reef modules made of
concrete in the sea, a rapid assessment of the possible impact of the concrete material
used and the presence of the artificial reef on the marine environment and a monitoring
program including ecological, socio-economic and fishery aspects to evaluate the reef’s
after-effects after the deployment, are required as part of the CRZ clearance process.

Thus, prior CRZ clearance is required for deployment of sample artificial reef
modules made of concrete, in the sea near Solai Nagar fishing village, Puducherry.

6. In view of the above, it was desired to obtain the comments of the EAC.

2. Deliberations in the EAC:

The Committee made detailed deliberations of the proposal. The Committee noted
that the Ministry had issued CRZ Notifications, with a view to ensure livelihood security to
the fisher communities and other local communities, living in the coastal areas, and to
conserve and protect coastal stretches, its unique environment and its marine area and to
promote development through sustainable manner based on scientific principles taking
into account the dangers of natural hazards in the coastal areas and sea level rise due to
global warming. As per para (8) (IV) of the CRZ Notification, 2011, in CRZ-IV areas, the
activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities. The proposed
activity is for enhancing the fishery resources in the sea and is being practised in the
coastal areas since many years.

The Committee after detailed deliberations noted that the proposed activity does not
require any prior permission as per the CRZ Notification, 2011. However, in order to avoid
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conflict between other activities, the concerned CZMA may issue general guidelines for
undertaking such activities with the following terms and conditions:

@i). The artificial modules/strictures shall not be deployed in or over the natural
living coral reef or seagrass areas, if any.

(i).  These structures shall not hinder the navigational channel or the monitoring
stations/units deployed in the sea.

@ii). The CZMA/Fisheries Department undertake monitoring and analyse the
changes in biodiversity/fisheries and seabed morphology after complete
deployment through necessary studies.

(iv). There shall be encouragement for use of green artificial modules/reef
structures to utilize marine resources in a sustainable way.

4, Any other item with the permission of the Chair.

The meeting ended with a Vote of Thanks to the Chair.

*kkkkkk
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Annexure

List of the Expert Appraisal Committee (CRZ) Members participated during
Video Conferencing (VC) Meeting held on 26™ May 2022.

S. No. | Name of Members Designation

1. Dr. Deepak Arun Apte Chairman

2. Prof. Mukesh Khare Member

3. Shri Manmohan Singh Negi Member

4, Shri S. Jeyakrishnan Member

5. Dr. J. Chandra Babu Member

6. Shri. R.P.S Verma Member

7. Dr. H. Kharkwal Member Secretary
MoEF&CC

8. Dr. Nobi E. P Scientist ‘B’
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F. No. 18-9/2008fA 11l (PY) [E-116812] Annexure- R 1/50 2
Government of India
Ministry of Environment, Forest and Climate Change
IA-Ill Section (CRZ)
Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi — 110003
Dated:; 2" January, 2024
To,
Chairman, Goa Coastal Zone
Management Authority and Secretary,
Department of Environment & Climate Change,
Government of Goa,
Panaji - 403 001, Goa
E-mail: secyenv.goa@gov.in

Subject: Construction of a Hotel project in Survey No.71/1 of Velsao Village, Goa
by M/s Saldanha Developers Pvt. Ltd. — Extension of validity of CRZ
Clearance - regarding.

Sir,

This is with reference to the letter of M/s Saldanha Developers Pvt. Ltd. and
communications from Goa CZMA related to the proposal for extension of validity of the CRZ
clearance dated 8" May, 2006 granted for ‘Construction of a Hotel project’ in Survey
No.71/1 of Velsao Village, Goa by M/s Saldanha Developers Pvt. Ltd.

2. The matter has been examined by EAC (CRZ) in its 298" meeting held on
26/05/2022. After detailed deliberation, EAC (CRZ) has recommended for validity extension
of three years for completion of the project as per the scope of the work envisaged in the
CRZ clearance, as one time relief based on the submission of factual position at site, with
all other terms and conditions remaining unchanged.

3. However, the Ministry decided to seek legal opinion of Ministry of Law and Justice
(MoLJ) on Re-validation of the existing clearance dated 8" May, 2006 as a special case
w.r.t. extant provisions of CRZ Notification.

4. The MolLJ has opined the following:

....... in absence of any provision empowering the Ministry to grant
extension/relaxation or re-validate the Environmental Clearance dated
08/05/2006 which, as per the Ministry, has already been expired, we are of the
opinion that re-validate the Environmental Clearance dated 08/05/2006 appears
to be not viable."

5. In view of above, it is to inform that proposal of M/s Saldanha Developers Pvt.
Limited for extension of validity of the CRZ clearance dated 08/05/2006 cannot be
considered as per extant provision of CRZ Notification 2011.

6. The Goa Coastal Zone Management Authority is requested to inform the decision of
the Ministry to all concerned.
7 This issues with approval of the Competent Authority.
(Dr. H. Kharkwal)
Scientist ‘E’ (CRZ)
E-mail: h.kharkwal@nic.in
Copy to:

1. The Member Secretary, Goa Coastal Zone Management Authority, Department of
Environment & Climate Change, 4™ Floor, Dempo Towers,Panaji- 403001, Goa
E-mail; dir-env.goa@gov.in, goacoastalzone@gmail.com

2. Guard File / Office Copy.
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